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4. BTG YHITTehidg
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(M fafefds feaimar ik
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13.
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eXhy,
hXAT |

ST,

g,

AR

SR {& I, AT,
d9E & UBR 9 Uifed |
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®) @S (@) 9 @) @ rf=
gl d | gglay
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[Authoritative English Text of this Department Notification No. IPH (4)2(B)2-79/2017-L dated
09- 04-2026 as required under the Clause (3) at Article 348(3) of the Constitution of India.]

JAL SHAKTI VIBHAG

NOTIFICATION

Dated Shimla-2, 09th April, 2026

No. IPH (A)2(B)2-79/2017-L.—In supersession to this department notification of even
number dated 18-08-2022, in exercise of the powers vested in him under proviso to section 34 of
Right of Persons with Disabilities Act, 2016, the Governor, Himachal Pradesh is pleased to exempt
the following categories from 4% reservation in Direct Recruitment to disabled person in the Jal

Shakti Vibhag:—
1. Assistant Engineer (Mechanical) 18. Mechanic/HP Mech.
2. Assistant Engineer (Elect.) 19. Asstt. Driller
3. Junior Hydrogeologist 20. Lab. Technician
4. Junior Geologist 21. Dozer Driver
5. Junior Geophysicist 22. Ferro Printer
6. Agriculture Development Officer 23. Canal Inspector
7. Assistant Programmer 24. Mali
8. Computer Programmer 25. Lab. Helper
9. Process Engineer 26. Mason
10. Law Officer 27. Stone Clerk
11. Data Entry Operator 28. Operator
12.Computer Operator 29. IBC/Patwari
13. Black Smith 30. Beldar
14. Stone Dresser 31. Helper
15. Carpenter 32. Mate
16. Welder 33. Pump Attendant

17. Wireman
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Further, in exercise of the powers vested in him under section 34 of Right of Persons with
Disabilities Act, 2016, the Governor, Himachal Pradesh is further pleased to identify the following
categories in Jal Shakti Vibhag for 4% reservation in Direct Recruitment to disabled persons:—

SI. | Name of posts | Functional Requirements Suitable category of Benchmark
No. Disabilities
1. Assistant Sitting, ~ Standing, =~ Walking (a) Deaf, Hard of Hearing
Engineer (Civil) Bending, Jumping, Climbing} (b) One Arm, One Leg, Leprosy Cured,
Manipulation ~ with  Fingers Dwarfism, Acid Attack Victims.
Reading & = Writing,  Seeing () Specific Learning Disability,
Communication Mental Illness.
(d) Multiple Disabilities involving (a)
to (¢) above.
2. Senior Sitting,  Standing, Bending, | (a) Low Vision
Technical Manipulation ~ with  Fingers, | (b) Deaf, Hard of Hearing
Assistant Reading ' &. Writing, Seeing, (c) One Arm, One Leg, Lepros Cured,
Communication Dwarfism, Acid Attack Victims.
(d) Autism Spectrum Disorder (Mild),
Specific Learning Disability, Mental
Illness.
(e) Multiple Disabilities involving (a) to
above.
3. Junior Engineer] Sitting, Standing, Walking, | (a) Low Vision
(Civil) Bending, Manipulation with (b) Deaf, Hard of Hearing
Fingers, Reading & Writing, | (c) One Arm, Both Arms, One Leg,
Seeing, Hearing, Both Leg, Dwarfism, Acid Attack
Communication. Victims.
(d) Specific Learning Disability,
Mental Illness.
(e) Multiple Disabilities involving (a) to
(d) above.
4. Junior Engineer] Sitting, Standing, Walking, (a) Low Vision
(Mech.) Bending,  Kneeling & | (b) Deaf, Hard of Hearing
C.rouching, Manipulation 'v.vith (C) One Arm, Both Arms, One Leg,
Fingers, Reading & Writing, Leprosy Cured, Dwarfism, Acid
Seeing, Hearing, Attack Victims
Communication. (d) Autism Spectrum Disorder (Mild),
Specific Learning Disability, Mental
Illness.
(e) Multiple Disabilities involving (a) to
(d) above.
5. Junior Engineer| Sitting, Standing, Walking, | (a) Deaf, Hard of Hearing
(Elect.) Bending, Lifting, Kneeling & | (b) One Leg, Cerebral Palsy, Leprosy
Crouching, Pulling & Pushing, Cured, Dwarfism, Acid Attack Victims.
Manipulation with  Fingers, | (¢) Autism Spectrum Disorder (Mild),
Reading & Writing, Seeing, Specific Learning Disability,
Communication. Mental Illness.
(d) Multiple Disabilities involving (a) to (c)
above.
6. Junior Sitting, ~ Standing, ~ Walking, | (a) Deaf, Hard of Hearing
Draughtsman | Bending, Lifting, Kneeling & (b) One Arm, One Leg, Both Leg, One
Crouching, Manipulation with Arm & One Leg, Cerebral Palsy,
Fingers, Reading & Writing,
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Seeing,
Communication.

Hearing,

Leprosy Cured, Dwarfism, Acid
Victims.

(¢) Autism Spectrum Disorder (Mild),
Specific Learning Disability, Mental
Illness.

(d) Multiple Disabilities involving (a) to

(c) above.

Clerk/Jr.
IAssistant.

Sitting, Standing  Walking,
Bending, Reading & Writing,
Seeing, Hearing,
Communication, Manipulation
with Fingers.

(a) Blind, Low Vision

(b) Deaf, Hard of Hearing

(c) One Arm, One Leg, Both Leg, Both
Arms, One Arm & One Leg,
Cerebral Palsy, Leprosy Cured,
Dwarfism, Acid Attack Victims,
Muscular Dystrophy.

(d) Autism Spectrum Disorder (Mild,
Moderate), Intellectual Disability,
Specific Learning Disability, Mental

Illness.

(d) Multiple Disabilities involving (a)

to (d) above.

Junior Office
Assistant
(IT)

Sitting, Standing, Walking,
Bending, Reading & Writing,
Seeing, Hearing,
Communication, Manipulation
with Fingers.

(a) Blind, Low Vision
(b) Deaf, Hard of Hearing
(c) One Arm, One Leg, Both Leg, Both
Arms, One Arm & One Leg,
Cerebral Palsy, Leprosy Cured,
Dwarfism, Acid Attack Victims,
Muscular Dystrophy.
(d) Autism Spectrum Disorder (Mild,
Moderate), Intellectual Disability,
Specific Learning Disability,
Mental Illness.
Multiple Disabilities involving (a)
to (d) above.

Steno Typist

Sitting, Standing Walking,
Bending, Reading & Writing,
Seeing, Hearing,
Communication.

V)
~

Blind, Low Vision

Deaf, Hard Of Hearing

One Arm, One Leg, Both Leg, One

Arm & One Leg, Cerebral Palsy,
Leprosy Cured, Dwarfism, Acid

Attack Victims.

Autism Spectrum Disoprder, Specific
Learning Disability, Mental Illness.
Multiple Disabilities involving

(a) to (d) above.

NS N
NSRS

(d)
(e)

10.

Pump Operator

Standing, Walking, Bending,
Manipulation with Fingers,
Seeing.

Blind, Low Vision

Deaf, Hard Of Hearing

One Arm, One Leg, Cerebral Palsy,
Leprosy Cured, Dwarfism, Acid
Attack Victims.

(b)
©)

(d) Autism Spectrum Disorder (Mild,
Moderate), Specific Learning
Disability, Mental Illness.

(e) Multiple Disabilities involving (a)

to (d) above.
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11. Surveyor Sitting, Standing, Walking, (a) Deaf, Hard of Hearing
Lifting, Manipulation  with (b) One Arm, One Leg, Leprosy
Fingers, Seceing, Reading & Cured, Dwarfism, Acid Attack
Writing, Communication. Victims.
(c) Specific Learning Disability, Mental
Illness.
(d) Multiple Disabilities involving (a)
to (c) above.
12. | Laboratory Sitting,  Standing, = Walking, | (a) Low Vision
Assistant Manipulation ~ with  Fingers, | (b) Deaf, Hard of Hearing
Seeing, Hearing, | (¢) One Arm, One Leg, One Arm &
Communication. One Leg, Cerebral Palsy, Leprosy
Cured, Dwarfism, Acid Attack Victims.
(e) Autism Spectrum Disorder (Mild,
Moderate),Specific Learning
Disability, Mental Illness.
(f) Multiple Disabilities involving (a) to
(d) above.
13. | Fitter Sitting, Standing, Walking, (a) Blind, Low Vision
Bending, Reading & Writing, (b) Deaf, Hard of Hearing
Seeing, Hearing, (c) One Arm, One Leg, One Arm &
Communication. One Leg, Cerebral Palsy, Leprosy
Cured, Dwarfism, Acid Attack
Victims.
(d)  Autism Spectrum Disorder (Mild),
Intellectual Disability, Specific
Learning Disability, Mental Illness.
(e)  Multiple Disabilities involving
(a) to (d) above.
14. | Work Inspector | Sitting, Standing, = Walking, (a) Low Vision
Bending, Lifting, Manipulation (b) Hard of Hearing
with  Fingers, ~Reading & (c) One Arm, Both Arms, One Leg,
Writing,  Seeing, ~ Hearing, Leprosy Cured, Dwarfism, Acid
Communication. Attack Victims.
(d) Autism Spectrum Disorder (Mild),
Specific Learning Disability,
Mental Illness.
(e) Multiple Disabilities involving
(a) to (d) above.
15. | Electrician Sitting,  Standing  Walking, (@) Deaf, Hard of Hearing
Lifting, ~ Manipulation ~ with | (b) One Leg, Leprosy Cured,
Fingers, Seeing Dwarfism, Acid Attack Victims
(c)  Autism Spectrum Disorder (Mild),
Specific Learning Disability
(d) Multiple Disabilities involving
(a) to (c) above.
16. | Assistant Sitting, Seeing, Reading & | (a) Low Vision
Chemist Writipg, Standing, Walk'ing, (b) Deaf, Hard of Hearing
Bending, Communication, (c) One Arm, Both Arms, One Leg,

Manipulation with Fingers.

(d)

One Arm & One Leg, Dwarfism,

Acid Attack Victims.
Specific Learning Disability,
Mental Illness.
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(e)

Multiple Disabilities involving
(a) to (d) above.

17.

Water Works
Clerk

Standing, Walking,
Manipulation with  Fingers,
Reading & Writing, Seeing,
Hearing.

(a)
(b)
(©

(d)

Blind, Low Vision

Deaf, Hard of Hearing

One Arm, One Leg, Both Arms,
Both Leg, One Arm & One Leg,
Cerebral Palsy, Leprosy Cured,
Dwarfism, Acid Attack Victims
Autism Spectrum Disorder (Mild),
Specific Learning Disability,
Mental Illness.
Multiple Disabilities involving
(a) to (d) above.

18.

Peon

Sitting,  Standing  Walking,
Lifting, Kneeling & Crouching,
Pulling & Pushing,
Manipulation  with  Fingers,
Reading & Writing Seeing,
Communication.

Blind, Low Vision
Deaf, Hard of Hearing
One Arm, One Leg, One Arm &
One Leg, Cerebral Palsy, Leprosy
Cured, Dwarfism, Acid Attack
Victims
Autism Spectrum Disorder
(Mild, Moderate), Intellectual
Disability, Specific Learning
Disability, Mental Illness
Multiple Disabilities
involving (a) to (d) above.

19.

Sweeper

Sitting, Standing, Walking,
Bending, Lifting, Kneeling &
Crouching, Pulling & Pushing,
Seeing, Communication.

Blind, Low Vision

Deaf, Hard of Hearing

One Arm, One Leg, One Arm &

One Leg, Cerebral Palsy, Leprosy
Cured, Dwarfism, Acid Attack
Victims.

Autism Spectrum Disorder (Mild,

Moderate), Intellectual Disability,
Specific Learning Disability,

Mental Illness

Multiple Disabilities involving(a)to(d)
above.

20.

Chowkidar

Sitting, Standing, Walking,
Bending, Lifting, Kneeling &
Crouching, Pulling & Pushing,

Manipulation  with  fingers,
Seeing, Hearing,
Communication.

Low Vision

Deaf, Hard of Hearing

One Arm, One Leg, both legs, Cerebral
Palsy, Leprosy Cured, Dwarfism,

Acid Attack Victims.

Autism Spectrum Disorder (Mild),
Specific Learning Disability,

Mental Illness.

Multiple Disabilities involving

(a) to (d) above.

By order

Sd/-
(DR. ABHISHEK JAIN,) 1AS
Secretary (Jal Shakti).
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ST

AT 1075 / HHI0 / 2026—889.——fATael Ue¥ R ¥ S1fdf=aH, 1994 @1 aRT 226(1)
% IR T |

Safh Herd f[aeTR, dedid e (@) fer Rmen, Rowo d @91 9wR
31/2/8 XHAT 24589 T HIER FHaol o=lg 0,/00 H 0/70 HIeX d drelg 3.00 HIER B HEdl
T I 3ol R AT R, ars =0 29 # faem™ ds® & Ardei-ie IaE- JFF g
B TG BT Oih HRAT AR /AT / BHI0 /2026—586 faTidd 05—03—2026 & G
ffArael Ueel TR i i, 1994 oRT 226 (2) & r=id mufcadl W &=d @ forg
ATaoT=ie Aifess SR far ar o, R e |18 &1 99y fem T e |

3R SEfe SUfcadl SRR &R B UP A8 & 98I YUl 81 AT 8, 3R Fi¥ed s@fd &
AR =l f1 /999 W@l 3 39 9 @ STTa o dTell A & forg @ig Y smufeaar ura
8l 8% © |

3d: H, YU H/AR I, APd, TR I REAT UqesRT BHEe yewr TR H
NI, 1994 @ ORT 226(1) H T T Yrae™l & IAId WEART THR 31,/2 /8 IHdT 245.89

I HIeX F{A dXTE 0,/00 ¥ 0/70 HeX g Frelg 3.00 X B Hsdl g ¥ Al ARBR
@ TR, 918 0 20 H AT M F$® B WEWHS T a8 AR GIfd HRar g |

FXARIRT / —

3T,
TR o R

IS BRI JEHNT fa9rT

fRrel—171 009, 31 AT, 2026

AT 7—1 /2026—3.qH.U4.—9592.— T aR, 1966 ¥ SIdb Ud f2Ardel Uaw I #
|qAAE &3l | T USie gied JAfAFH 1966 DI URT 5 & Fcid [BAMS Uae H Gl 7Y
gl H AT UG UG SMABRI AMRTIH, 1914 (1914 T 1) B ORT 21 AR 59 S &6 2=
U9l JMEHRI SIfAH, 2011 & ORT 82 & A1 ufod &, d7 A el madrI srferfas,
2011 (2011 &1 H(H 29) BT GRT 16 3R 81 ERT U GIAl BT YANT B gI A Zoraet
QYT MG IMATH, 2011 (2011 BT GRS 29) & ORI 5 IR UGG JMGHRT ARATIH, 1914
(1914 &7 1) @1 gRT 9 & dsd g9 ¥ Mf2d Aaged @mE®R)) @ wfddal, S fe 2ared v
(TaATES] UTaR QUS JUIe]) MTexSl, 1965 @I ORT 1 @ A USd &, & YA & gd, H,
S0 I, Aagad T R T AEHRI, RAMS USs, UdagRl f29ed Ueer # I dng
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TI-TTT TR N, fRAmee Ues taarsyl difSSdiR—8ehd wovl, 1987 (N U@l S9d
UTAT "SH wool” HET AT &) H AEH HIAT g, Sl [ 01—04—2026 ¥ AG BT —

In the said rules :—

5 (3) The sub-rule (3) of Rule 5 of the said rules, for the words, signs and figure “Rs.
42,00,000/- (Forty Two Lakh Only) for combined license in form BWH-2 (IMFL) &
BWH-2 (CL) and Rs. 22,00,000/- (Twenty Two Lakh only) for BWH-2 (IMFL) & Rs.
20,00,000/- (Twenty Lakh Only) for BWH-2 (CL)" wherever occurred, the words,
signs and figure shall be substituted.

5 @3) (a) The sub-rule 5(3) (a) under rule 5 shall be substituted as under :—

“Rs. 10.50 per unit of 750 Mls. of Foreign Spirit on bottling of brands on
lease/franchise basis by manufacturers for consumption within the State and Rs. 2.50
per unit of 750 mls of Foreign Spirit for export of such brands.

Rs. 6.50 per unit of 750 Mls. of Foreign Spirit on bottling of own Brands by
manufacturers for consumption within the State and at the rate of Rs. 1.50 per unit of
750 Mls. of Foreign Spirit of own Brands for export.

@ Rs. 2.00 per unit of 750 Mls. of Country Liquor provided that in case of bottling of
CL for export the rate will be Rs. 1.00 per unit of 750 Mls.”

FARIRT / —
RTS8 B UG GBI MY |

[Authoritative English Text of State Taxes and Excise Department Notification No.7-1/2026-EXN-
9592, Dated 31-03-2026, as required under Article 348 (3) of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31st March, 2026

No. 7-1/2026-EXN- 9592.—In exercise of the powers conferred by Sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Himachal Pradesh Excise Bonded
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Warehouses Rules, 1987 (hereinafter called the ‘said rules’) as amended from time to time, with
effect from 01-04-2026 :—

AMENDMENT
In the said rules :—

5 (3)The sub-rule (3) of Rule 5 of the said rules, for the words, signs and figure
“Rs 42,00,000/- (Forty Two Lakh Only) for combined license in form BWH-2 (IMFL)
& BWH-2 (CL) and Rs. 22,00,000/- (Twenty Two Lakh only) for BWH-2 (IMFL) &
Rs. 20,00,000/- (Twenty Lakh Only) for BWH-2 (CL)” wherever occurred, the words,
signs and figure shall be substituted.

5@3) (a) The sub-rule 5(3) (a) under rule 5 shall be substituted as under :—

“Rs. 10.50 per unit of 750 Mls. of Foreign Spirit on bottling of brands on
lease/franchise basis by manufacturers for consumption within the State and
Rs. 2.50 per unit of 750 mls of Foreign Spirit for export of such brands.

Rs. 6.50 per unit of 750 Mls. of Foreign Spirit on bottling of own Brands by
manufacturers for consumption within the State and at the rate of Rs. 1.50 per unit
of 750 Mls. of Foreign Spirit of own Brands for export.

@ Rs. 2.00 per unit of 750 Mls. of Country Liquor provided that in case of
bottling of CL for export the rate will be Rs. 1.00 per unit of 750 Mls.”

Sd/-

Commissioner of State Taxes and Excise.

AT BRI AMTHRT 9T

fRreli—171 009, 31 AT, 2026

AT 7—1/2026—3 YaA.Q1.—9593 UIH -G, 1966 A OIdh Ud fodAMdel UQel Iog H
FANISE &A1 H qAT Yold o STAIH, 1966 &I ORT 5 & IJdq¥d ZAMdd Joe H g Y
gl H JAT UG UG SMABRI AR, 1914 (1914 BT 1) DI ORT 21 AR 59 S & 2R
Q¥ JMEHRT IMAFTH, 2011 & ORT 82 & AT Ufdd &, qUT RAMES U MEdrNI ferfrm,
2011 (2011 &1 H=(H 29) BT GRT 16 3R 81 ERT U UGAAl & FANT B gJ qA fZoraet
QYT IMEHRI ARAFTIH, 2011 (2011 BT FEITH 29) B ORI 5 AR GG BRI AT 1914
(1914 &1 1) & gRT 9 & d8d I A Mied Agad @maeN) &1 sfaadl, i & amae uew
(wws\ﬂ qTaR YUS I7dlel) IMeXol, 1965 & ORT 1 & A1 Ufod 2, & TANT &xd gd, H, Sfo
439, facgaa wsd o vd g, fedrere Uqw, UAggRT f3Arad uesr H AT AN AHI—HHY
R AR, Ui fSteen! Sedt, 1932 (N2 s99& UvaTq "Sad wool dal 31 &) H A
HAT § Sl fh 01—04—2026 ¥ A7 BRI —

REIEE]

In the said rules:—
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In Sub-Rule (3-A) of Rule 9.5 following shall be substituted :—

(1) Rs. 10.50 per unit of 750 Mls. of Foreign Spirit on bottling of brands on lease/franchise
basis by manufacturers for consumption within the State and Rs. 2.50 per unit of
750 mls of Foreign Spirit for export of such brands. (Pints and Nips to be converted
into quarts of 750 Mls. for calculation).

Rs. 6.50 per unit of 750 Mls. of Foreign Spirit on bottling of own Brands by
manufacturers for consumption within the State and at the rate of Rs. 1.50 per unit of
750 Mls. of Foreign Spirit of own Brands for export. (Pints and Nips to be converted
into quarts of 750 Mls for calculation).

(1)) @ Rs. 2.00 per unit of 750 Mls. of Country Liquor provided that in case of bottling of
CL for export the rate will be Rs. 1.00 per unit of 750 Mls. (Pints and Nips to be
converted into quarts of 750 Mls for calculation)

2. Inrule 9.5 for the words, signs and figures figure “Rs. 20,00,000/-” & “Rs 9,00,000/-"
wherever occurred, the words, signs and figure “Rs. 22,00,000/-” in case of D-2 license &
“Rs. 10,00,000/-" in case of D-2A license shall be substituted.

3. The sub-rule 9.5 (3) (i) (ii) & (iii) shall be substituted as under :—
(1) Rs. 10.50 per unit of 750 Mls. of Foreign Spirit on bottling of brands on
lease/franchise basis by manufacturers for consumption within the State and
Rs. 2.50 per unit of 750 mls of Foreign Spirit for export of such brands. (Pints and

Nips to be converted into quarts of 750 Mls. for calculation).
(i1)) Rs. 6.50 per unit of 750 Mls. of Foreign Spirit on bottling of own Brands by
manufacturers for consumption within the State and at the rate of Rs. 1.50 per unit

of 750 Mls. of Foreign Spirit of own Brands for export. (Pints and Nips to be
converted into quarts of 750 Mls for calculation).

(111)) @ Rs. 2.00 per unit of 750 Mls. of Country Liquor provided that in case of

bottling of CL for export the rate will be Rs. 1.00 per unit of 750 Mls. (Pints and
Nips to be converted into quarts of 750 Mls for calculation)

BT / —
YIS Y UG GBI YT |

[Authoritative English Text of State Taxes and Excise Department Notification No.7-1/2026-EXN-
9593, Dated 31-03- 2026 as required under Article 348(3) of the Constituted of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION

Shimla-171009, the 31st March, 2026
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No.7-1/2026-EXN-9593.—In exercise of the powers conferred by Sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
1914 (Act No.l1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Punjab Distillery Rules, 1932 as
amended from time to time, as applicable in Himachal Pradesh (hereinafter called the “said rules”)
with effect from 01-04-2026 :—

AMENDMENT
In the said rules:—

1. In Sub-Rule (3-A) of Rule 9.5 following shall be substituted :—

(i) Rs. 10.50 per unit of 750 Mls. of Foreign Spirit on bottling of brands on
lease/franchise basis by manufacturers for consumption within the State and
Rs.2.50 per unit of 750 mls of Foreign Spirit for export of such brands. (Pints and
Nips to be converted into quarts of 750 Mls for calculation).

Rs. 6.50 per unit of 750 Mls. of Foreign Spirit on bottling of own Brands by
manufacturers for consumption within the State and at the rate of Rs. 1.50 per unit
of 750 Mls. of Foreign Spirit of own Brands for export. (Pints and Nips to be
converted into quarts of 750 Mls for calculation).

(i1)) @ Rs. 2.00 per unit of 750 Mls. of Country Liquor provided that in case of
bottling of CL for export the rate will be Rs. 1.00 per unit of 750 Mls. (Pints and
Nips to be converted into quarts of 750 Mls for calculation)

2. Inrule 9.5 for the words, signs and figures figure “Rs 20,00,000/-” & “Rs 9,00,000/-"
wherever occurred, the words, signs and figure “Rs. 22,00,000/-” in case of D-2 license &
“Rs 10,00,000/-" in case of D-2A license shall be substituted.

3. The sub-rule 9.5 (3) (i) (ii) & (iii) shall be substituted as under :—

(i) Rs. 10.50 per unit of 750 Mls. of Foreign Spirit on bottling of brands on
lease/franchise basis by manufacturers for consumption within the State and
Rs. 2.50 per unit of 750 mls of Foreign Spirit for export of such brands. (Pints and
Nips to be converted into quarts of 750 Mls for calculation).

(i1) Rs. 6.50 per unit of 750 Mls. of Foreign Spirit on bottling of own Brands by
manufacturers for consumption within the State and at the rate of Rs. 1.50 per unit
of 750 Mls. of Foreign Spirit of own Brands for export. (Pints and Nips to be
converted into quarts of 750 Mls for calculation).

(ii1)) @ Rs. 2.00 per unit of 750 Mls. of Country Liquor provided that in case of
bottling of CL for export the rate will be Rs. 1.00 per unit of 750 Mls. (Pints and
Nips to be converted into quarts of 750 Mls for calculation).

Sd/-
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Commission of State Taxes and Excise.

AT HR A JMTHRT 9T

RraeT—9, 31 914, 2026

AT 7—1 /2026—3.aH.U4.—9594 — U aR, 1966 ¥ SIdb Ud f2aArdel Uew I #
FANISE &A1 H qAT Yold o STAIH, 1966 &I ORI 5 & IJd¥d ZAFd o2 H g Y
g3l H AT UG UG SMABRI AMRTIE, 1914 (1914 BT 1) DI ORT 21 AR 59 S &6 {2
Q¥ JMEHRT IMAFTH, 2011 & ORT 82 & AT UfSd &, qAT RATAS U MEHRI Aferferm,
2011 (2011 &1 H=(H 29) BT GRT 16 3R 81 ERT Ued UGAAl & GANT B gJ qA fZoraet
QYT MG IMATH, 2011 (2011 BT F&IIH 29) & ORI 5 3R UGG JMGHRT AfAFTIH, 1914
(1914 BT 1) @1 ORT 9 & d8d 491 ¥ fed fIgad @maer)) o e, 51 fe Zamea gew
(TaATSS] UTaR QUS JUIel) MTexol, 1965 @I ORT 1 @ A USd &, & YA &xd gd, H,
S0 JI9, o T PR U AEBRI, [BAMS UQw, UdgRI f2Hred Ueel H JAT AN|
AAI—FHI TR I, ol X ool 1932 (W2 s9@ Uvad ‘S weol $el AT 27) A
AT oRaT & ol fh 01—04—2026 & A= &1 —

NICE]

In the existing rules:—
1. The sub-rule (3) of Rule 10.7 shall be substituted by the following namely:

“The licence fee for a licence in form B-1 shall be payable on beer at the rate of
< 2.50 per unit of 650 mls of bottled beer meant for consumption within the State of
H.P. and ¥ 1.50 per unit of 650 mls meant for export subject to minimum of
“Rs. 20,00,000/-".

2. The sub-rule 10.5 (C) under rule 10.5 shall be substituted as under:

The fixed fee for grant of letter of intent (LOI) for establishment of Brewery and
extension fee for Lol shall be as under :—

Sr. No. Purpose Fixed Fee
1. Fee for Grant of Lol for establishment of | Rs. 10 lakh
Brewery
2. Extension of Lol for Brewery Rs. 3 lakh

The first extension of any kind of LOI shall be allowed by the Commissioner of State Taxes
and Excise and the second extension of LOI shall be allowed by the Administrative Secretary after
the deposition of fixed license fee as mentioned above. In case, if the applicant is not able to
establish his unit due to some unforeseen situation beyond his control within the above stipulated
period then in such case such LOI shall only be extended by the Minister Incharge. There shall be
no subsequent extension.

FEIRT / —
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[Authorititative English Text of State Taxes and Excise Department Notification No.7-1/2026-EXN-
9594, Dated 31-03-2026, as required under Article 348 (3) of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31st March, 2026.

No.7-1/2026-EXN-9594.—In exercise of the powers conferred by Sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
1914 (Act No.l1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Punjab Brewery Rules, 1932 as
amended from time to time, as applicable in Himachal Pradesh (hereinafter called the “said rules”)
with effect from 01-04-2026 :—

AMENDMENT
In the existing rules:—
1. The sub-rule (3) of Rule 10.7 shall be substituted by the following namely:—

“The licence fee for a licence in form B-1 shall be payable on beer at the rate of
%2.50 per unit of 650 mls of bottled beer meant for consumption within the State of

H.P. and X1.50 per unit of 650 mls meant for export subject to minimum of
"Rs. 20,00,000/-".

2. The sub-rule 10.5 (C) under rule 10.5 shall be substituted as under:—

The fixed fee for grant of letter of intent (LOI) for establishment of Brewery and
extension fee for Lol shall be as under :—

SI. No. | Purpose Fixed Fee
l. Fee for Grant of Lol for establishment of | Rs. 10 lakh
Brewery.
2. Extension of Lol for Brewery Rs. 3 lakh

The first extension of any kind of LOI shall be allowed by the Commissioner of State Taxes
and Excise and the second extension of LOI shall be allowed by the Administrative Secretary after
the deposition of fixed license fee as mentioned above. In case, if the applicant is not able to
establish his unit due to some unforeseen situation beyond his control within the above stipulated
period then in such case such LOI shall only be extended by the Minister Incharge. There shall be
no subsequent extension.
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Sd/-

Commissioner of State Taxes and Excise.

SMIBNT TT BRI fIIRT
Bre—171 009, 31 91, 2026

H&T: 71 /2026—3.Y.G1.—9595.— YA IR, 1966 W olb Yd f3Amad UQel I H
FAASE &l # T Uoe Yo S 1966 @1 URT 5 @ A f2HTae USe # Sike Y
gAl H JAT UG USd AEDHRI ARIH, 1914 (1914 BT 1) B gRT 21 3R 59 SO & fRAM=
U< IMEHN AW, 2011 & &R 82 & AT UfSd B, T fRAMa U<w MEadr srfafas,
2011 (2011 T H&H 29) B TRT 16 IR 81 FRT Uacd WAMFIAl BT YANT B g dAT fZAM=A
QY MEHRI IMAIH, 2011 (2011 FHT ARITH 29) DI GRT 5 4R GoTd MTHRT ARATTH, 1914
(1914 &7 1) @1 gRT 9 & dsd g9 ¥ Ff2d AOged @mE®R)) @ wfdaal, S f6 2ared v
(TIATEST UTaR UUE IUIe) ST, 1965 B URT 1 & W U ¥, BT WANT dwRd g, H,
Sfo 99, fAgad I5g o) Ud MedN, fRAMEd Uy, Udg g1 fRAre ueer #§ I« dnf
FHI—AAT R e, fRAmad uqer, UdeeRT RHEe Ueel foax arsdd wodl, 1986 (e I=t
IAD YA "SI meol’ el TAT &) W doblel UM I FEEF PRAT §, Sl 1 01—04—2026 |

AT BT —

REICE]
In the said rules :(—

1. Sub-clause (c¢) of sub-rule (1) of Rule 38 shall be substituted by the following,
namely:—

(1) (c) The licensee shall not sell any brand of liquor and Indian Made Wine & Cider
(excluding the imported foreign liquor) unless such brand has been registered with the
Financial Commissioner (Excise) on payment of Rs. 1,50,000/- and Rs. 10,000/- per
brand respectively and has been allotted a registration number.

2. In sub-clause (iii) of sub-rule (1-B) of Rule 38, for the words, sign and figure
"Rs.1,20,000/-"" the words, sign and figure "Rs. 1,50,000/-" shall be substituted.

3. In Schedule-A, the existing entries shall be substituted by the following, namely :—
SCHEDULE ‘A’

[See clause (b) of rule 27]

S1. Type of License Fixed License Fee
No. (in Rupees) per annum
2026-27
1. L-1 (Wholesale vend of | Rs. 50,00,000/-
IMFS/Foreign liquor/Beer/Wine).
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2. L-1A (Storage of Foreign Liquor in | Rs. 3,50,000/- excluding such other fee as may be
Bond). prescribed.
3. L-1B (i) Rs. 6.50 per P. L. on Foreign Spirit and
(i) Wholesale vend of Foreign Rs. 3.50 per B.L. of RTD Beverages subject to
Liquor to L-1 vend only. minimum of Rs. 9,00,000/-.
(i1) Exclusively for Beer (i1)) Rs. 3.50 per B.L. subject to minimum of
Rs. 9,00,000/-
4. L-1BB (wholesale vend of imported | Annual fixed license fee Rs. 9,00,000/-
foreign liquor) from outside India
to L-1 & L-2 as well as to the Club
and Bar license holders.
5. L-1BIO (License for space holder | Annual fixed license fee
in Custom Bonded Warchouse for | Rs. 22,00,000/-
wholesale of imported BIO brands
to L-1BB).
6. L-1CC (for storage and supply of | Rs. 3,00,000/-
IMFS only to L-1).
7. L-1C (Wholesale vend of foreign | Rs. 9,00,000/-
liquor by distiller or bottler only).
8. L-1E for export of IMFS for non- | Rs. 1.00 per proof litre subject to minimum of
manufacturer wholesale licensee for | Rs. 3.00 lakh per annum.
inter-State sale.
9. L-2A (Ahata) A supplementary | Rs. 60,000/-.
license attached to L-2 Vend under
Rule 38-(2-AA) of the H.P. Liquor
License Rules, 1986.
10. L-2AA (Ahata) A supplementary | An amount equivalent to 10% of the annual license
license attached to L-2 Vend under | fee of L-2 vend to which this supplementary
Rule 38-(2-AA) of the H.P. Liquor | licenses is attached/ issued.
License Rules, 1986
11. (a) L-3, L-4 & L-5 (Combined) For Hotels where number of Room is

7-25 26-50 51-75 76 & above
Rs. 1.50 | Rs. Rs. 4.50 | Rs. 9.50 lakh
lakh 2.50 lakh
lakh
(b) (i) Four Star Rs. 10.50 Lakh

(i1) Five Star and above
categories of Hotels
(irrespective of number of
rooms for (i) & (i1) above).

Rs. 12.50 Lakh

(c) L-3, L-4 & L-5 (Combined) in
tribal areas only.

For Hotels where number of Room is

7-25 26-50 51 & above

Rs. 0.50
Lakh

Rs. 0.80 Lakh Rs. 1.10 Lakh
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(d) L-4, L-5 in tribal areas only Rs. 1.10 lakh

12. (a) L-4 & L-5 (Combined)

(1) Shimla town including | Rs. 5.50 lakh
Kasumpti, New Shimla,
Khalini, Vikasnagar, areas
along National Highway
upto Parwanoo, Chharabra
& Kufti.

(1)) Areas on Kiratpur Manali | Rs. 4.50 lakh
National Highway

(ii1) All district headquarter | Rs. 4.00 lakh
towns and localities
adjacent thereto in H.P.
(excluding Kinnaur and
Lahaul and Spiti district

headquarters) Palampur,
Dalhousie, Chail and
Kasauli.
(b) All other areas Rs. 3.00 lakh

13. (a) L-4-A & L-5A (combined)

(i) Shimla town including | Rs. 4.00 lakh.
Kasumpati, New Shimla,
Khalini, Vikasnagar, areas
along National Highway
upto Parwanoo, Chharabra
& Kufri.

(i) Areas on Kiratpur- | Rs. 3.50 lakh.
ManaliNational Highway

(iii) All district headquarter Rs. 3.50 lakh
towns and  localities
adjacent thereto in H.P.
(excluding Kinnaur and
Lahaul and Spiti district
headquarters)  Palampur,
Dalhousie, Chail and

Kasauli.
(b) All other areas Rs. 3.00 lakh
(c) L-3T, L-4T & L-5T Minimum Tent Room - 7
Rs.80,000/-
(d) L-6A Rs.55,000/-
(e) LHS-1 Rs.26,000/-
14. (1) L-9 Rs. 6,000/-
(i) L-9A Rs. 8,000/-
(iii)) L-9AA Rs. 6,000/-
15. L-10CC Urban Area — Rs. 1.50 lakh

Rural Area — Rs. 1.00 lakh

16. L-10C (License for Micro Brewery) | With  L-3, | With L-4, | Independently
L-4,L-5 L-5, L-3A/
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L-4A/L-5A

Rs.6 Lakh Rs.6 Lakh Rs.6.00 Lakh

17.

L-12 for the sale of Medicated
Wines

Rs. 500/-

18.

L-12A for retail sale of foreign
liquor at a place of entertainment
(Cinema Halls)

Rs. 12,000/- per day

19.

L-12AA (special license to be
granted by the District In charge
concerned)

Upto 3 days = Rs. 25,000/-
For every additional day =Rs. 9,000/-

20.

L-12AAA (special license)
(i) Fee for International level
matches & IPL matches.

(i) Fee for National Ilevel
matches

(ii1) Fee for State level matches.

(iv) Fee for International Test
Match

Rs. 3,80,000/- per day

Rs. 1,30,000/- per day

Rs. 80,000/- per day
Rs. 9,50,000/- per Test Match

21.

L-12B

Rs. 1500/-

22.

L-12C (License for retail vend of

foreign Liquor at a club):

(a) Where the number of members
is upto100.

(b) Where the number of members
is above 100.

Rs. 6,000/-

Rs.20,000/-

23.

L-13 for wholesale sale of Country
Liquor.

Rs. 40,00,000/-

24.

L-13C for wholesale supply of CL
in a manufacturing unit to
L-13.

Rs. 7,00,000/-

25.

L-14C (Ahata) A supplementary
license attached to L-14 Vend
under Rule 23-A of the H.P. Liquor
License Rules,1986.

Rs. 50,000/-

26.

L-14CC (Ahata) a supplementary
license attached to L-14 Vend
under Rule 23-AA of the H.P.
Liquor License Rules, 1986.

An amount equivalent to 10% of the annual license
fee of L-14 vend to which this supplementary
license is attached/ issued.

27.

L-17 (Wholesale and retail vend of

denatured spirit.)

(1) upto quantity of 1000 Bulk
litres.

(i1) Quantity above 1000 Bls.

Rs. 30,000/-

Rs. 50,000/-

28.

(1) L-19 (Vend of Rectified Spirit,
ENA, Absolute Alcohol, SDS,
Ethyl Alcohol, Ethanol whole sale
and / or retail).

Rs.6,00,000/-
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(i1) L-19A Fixed license fee Rs. 1,30,000/- upto consumption
of 3 lakh bulk litre and beyond 3 lakh bulk litre an
additional Rs. 1.00 per bulk litre for all type of
spirits as mentioned in the L-19A license.

29. (1) L-20C and L-20D Oneyear 5 Years 10 Years
Rs. 10/- Rs. 50/~  Rs. 100/-

(i1)) L-20CC Rs. 50-  Rs. 250/- Rs. 500/-

30. (a) S-1 Rs. 3,25,000/-

(b) S-1A Rs. 1,75,000/-
(c) S-1AA Rs. 30,000/-
(d) S-1C Rs. 8,50,000/-
(e) S-1F Rs. 1,50,000/-
() S-1WT Rs. 25,000/-
(g) S-1WF Rs. 15,000/-

31. (i) S-1B Rs. 3.00 per Bls. Subject to a minimum of

Rs. 4,00,000/-.
(i) S-1D Rs. 5.00 lakh
32. (a) L-50 permit (for possession of 36 | (a) Rs. 1500/- for one year
bottles of IMFS and 48 bottles of beer). | (b) Rs. 2500/- for three years
(c) Rs. 10,500/~ for life time permit
(b) L-50A permit.-
(i) for the possession of 72 Bls of
IMFS/Country Liquor and 78 | Rs. 1500/-
Bls of Beer
(i) Lifting as per satisfaction of | Rs. 2000/-
the permit issuing authority
(c) L-50B Rs. 25,000/-
(d) L-50C Rs. 25,000/-

33, B-1 Brewery License @ Rs.2.50 per unit of 650 mls. of bottled Beer meant
for consumption within the state of H.P. and @ Rs. 1.50
per unit of 650 mls of bottled Beer meant for export,
subject to a minimum of
Rs. 20,00,000/-.

34. D-2E (Manufacturing of Ethanol) (i) Rs. 20 lakh for any existing distillery and intending

to manufacture ethanol in addition to the fee of D-2
license.

(i1) For standalone license in form D-2E fee will be
Rs.18 lakh.
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35. (i) D-2 Distillery License for | Rs. 10.50 per unit of 750 mls of Foreign Spirit on
manufacture of Country Liquor | bottling of brands on lease/franchise basis by
and IMFS. manufacturers for consumption within the State and

Rs.2.50 per unit of 750 mls of Foreign Spirit for export
of such brands.

(i1)) D-2A License for establish- | Rs. 6.50 per unit of 750 mls of Foreign Spirit on
ment and working of a Pot-Still for | bottling of own Brands by manufacturers for
re-distillation of spirit. consumption within the State and at the rate of

Rs. 1.50 per unit of 750 mls of Foreign Spirit of own
Brands for export.

@ Rs. 2.00 per unit of 750 mls of Country Liquor
provided that in case of bottling of CL for export the

(iii)) BWH-2 Bonded Ware House. rate will be Rs. 1.00 per unit of 750 Mls.

However, in all kind of cases mentioned in clause (i)
and (ii) above, a fixed license fee of Rs. 10.00 lakh &
Rs. 22.00 lakh per annum in the case of D-2A licenses
& D2 licenses respectively.
A minimum license fee in the case of BWH-2 licenses
shall be as under :—

BWH-2 (IMFL) = Rs. 22 lakh

BWH-2 (CL) = Rs. 20 lakh

BWH-2 (IMFL & CL) = Rs. 42 lakh

36. (1) | Brand Registration/Renewal Fee of | Rs.1,50,000/- Per Brand.

CL,IM.FL, B.II and Beer. The

manufacturing plants located in

HP. are not required to

register/renew their brands for

CSD/ Paramilitary Forces again.

36 (i) | For each particular brand of IMFL, | Rs.1,50,000/- Per Brand.

Rum, Brandy, Beer for those

manufactures located outside of

State for sale in CSD/Paramilitary

Forces in H.P.

Brand registration/Renewal of BIO | Rs. 42,000/- Per Brand

36(iii) | brands (For sale in H.P, CSD and

Paramilitary Forces).

BIO Wines (For sale in H.P., CSD | Rs. 15,000/- Per Brand

36(iv) | and Paramilitary Forces).

36(v) | Indian Made Wine and Cider (For | Rs. 10,000/- Per Brand

sale in H.P, CSD and Paramilitary

Forces).

37 (1) | Subsequent change in all the | Rs.50,000/- Per brand

approved labels (for all types of

packing) during the year

37 (i1) | Subsequent change in all the | Rs. 3,000/- per brand

approved labels (for all types of

packing) for wine and cider.

38. Additional Godown

(i) L-1/L-13 Rs. 2.10 lakh

(i) L-2/L14/L14A Rs. 60,000/-
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39. (1) LOI for Distillery Rs. 18 lakh

(i1) LOI for Bottling Plants Rs. 15 lakh

(ii1) LOI for Brewery Rs. 10 lakh

(iv) Lol for Winery Rs. 3 lakh

(v) Lol for D2E Rs. 11 lakh
40. Extension/Renewal of LOI :

(1) Distillery Rs. 4 lakh

(i1) Bottling Plants Rs. 3 lakh

Q”) Brewery . Rs. 3 lakh

(iv) Lol for Winery Rs.0.75 lakh

(v) Lol for D2E s.U.101a

Rs.2 lakh

41. LFC-1 for  Food Serving | Rs. 1,10,000/- (Urban Area)

Restaurant/Food Courts Rs. 60,000/~ (Rural Area)
42. D2-T for Micro Distillery in Rs. 5,00,000/-

the Tribal Areas
43. DT-1 for Tourist to visit Distillery | Rs. 20,000/-
44, D-2M for Maturation/ageing of | Rs. 5 lakh

various kinds of spirits in wooden

cask/barrels.

4. The Schedule-B appended to the said rules shall be substituted by the following,

namely:—

SCHEDULE ‘B’

[See Rule 30]

(a) Assessed Fee on L-3, L-4, L-5, L-3A, L-4A, L-5A, L-12A, L-12AA,L-12B and L-12C
Licensees shall be collected on transportation at the following rates at the time of lifting supplies

of Liquor/Beer/Wine/Cider/RTD from the L-1/S-1B Wholesale licensees:—

(1) Indian Made Foreign Spirit/ Imported

Spirit (B.L.L).

SIL Kind of liquor Type of license and rate of License Fee
No. L-3, L-4, L-5, L-3A, L-4A, L-5A, L-12A,
L- 12AA, L-12B and L-12C
1. Foreign Spirit (a) EDP up to Rs.1200/-per case :

Rs. 550 per Bls.

Rs. 660 per Bls.

(c) EDP from Rs. 2401 and above :
Rs.710 per Bls.

(i1) Imported Spirit (B.1.O.)

(a) EDP up to Rs. 50,000/-per case:
Rs. 1080.00 Per Bulk Litre

(b) EDP Rs. 50001/- and above :
Rs.1370.00 Per Bulk Litre

(b) EDP from 1201 to Rs 2400 per case :
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2. Wine and Cider Rs. 160.00 PER BULK LITRE
(1) Imported (B.1.O.)
(i1) Indian Made (Imported through the |Rs. 75.00 PER BULK LITRE
source of S-1B only)

3. | Beer
(1) Imported. Rs. 200
(i1) Indian Made Rs. 110 PER BULK LITRE
(iii) Draught beer Rs. 130

4. RTD Beverages Rs. 80.00C PER BULK LITRE

(c) Assessed Fee on L-3, L-4, L-5, L-3A, L-4A, L-5A, L-12A, L-12AA, L-12B and
L-12C Licensees shall be collected on transportation at the following rates at the time of lifting
supplies of Liquor/Beer/Wine/Cider/RTD from the L-1BB Wholesale licensees:—

SIL Kind of liquor Type of license and rate of license fee
No. L-3, L4, L-5, L-3A, L-4A, L-5A, L-12A, L-12AA,
L- 12B and L-12C
1. Imported Spirit (B.1.O.) (a) EDP up to Rs. 50000/-per case :Rs. 1080.00 Per Bulk
Litre.
(b) EDP Rs. 50001/- and above : Rs.1380.00 Per Bulk
Litre.
2. Wine and Cider Rs. 175.00 PER BULK LITRE
Imported (B.1.O.)
3. Beer Rs. 190.00 PER BULK LITRE
Imported
4. RTD Beverages Rs. 90.00 PER BULK LITRE
Imported.
(d) Assessed Fee on L-9 licensees lifting their supplies from CSD Depots shall be as
under:—
Sr. Kind of liquor Rate of license fee per bulk litre 2026-27
No.
l. (1) Indian Made Foreign Spirit Rs. 220.00
(a) EDP upto Rs. 900/- per case Rs. 230.00
(b) EDP Rs. 901 to Rs. 1800/- per case Rs. 270'00
(c) EDP Rs. 1801 to Rs. 3600/- per case ' '
Rs. 420.00
(d) EDP Rs. 3601 and above per case Rs. 430.00
(i1) Imported Spirit (B.I1.O.) ) )
2. Wine Rs. 25.00
3. Cider Rs. 10.00
4. (1) RTD BEVERAGES-ALCOHLIC | Rs. 35 PER BLS
CONTENT UPTO 5%
4. (i1) RTD BEVERAGES-ALCOHLIC | Rs. 45 PER BLS
CONTENT 5% TO 8% Beer
5. (1) Imported (B.1.O.) Rs. 45.00 per bottle of 650 mls.
(i1) Indian Made Rs. 40.00 per bottle of 650 mls.

(i11) Imported Draught Beer In Kegs

Rs. 50.00 Per bulk litre
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The Dy. CSTE In-charge of the District shall ensure to take the copy of approved EDP of
that State from where liquor will be supplied to the L-9 license in the State of H.P. The copy of
approved EDP will be provided by the L-9 licensee. The applicant shall also submit the copy of
brand registration/ renewal of brands for sale in CSD/ Para Military forces alongwith copy of
approved labels for sale in CSD/ Para Military forces as approved by the Commissioner of State
Taxes and Excise, H.P.

(d) Assessed Fee on L-3, L-4, L-5 & L-4, L-5 & L-3A, L-4A, L-5A and L-4A, L-5A
licensees shall be collected on transportation at the following rates at the time of lifting supplies of
draught beer from the L-10C/L-1B licenses:—

Sr. Kind of liquor Type of license and rate of License Fee.
No.

L-3, L-4, L-5 & L-4, L-5 & L-3A, L-4A, L-5A

and L-4A, L-5A
1. Draught beer
(i) L-10C Rs. 115 Bls
(i1)) L-1B Rs. 135 Bls

(f) License fee @ Re. 12/- per bottle of 750 mls/650 mls of wine/cider (the wine/cider
sold in bottles of sizes other than 750ml1/650 ml shall be converted into units of 750ml/650 mls) is
payable by S-1 licensee at the time of issue of liquor.

(g) The license fee as shown above will be recoverable at the time of issue of permit in
case of inter district procurement or pass in case of procurement of liquor within the district.

5. The Schedule-C appended to the said rules shall be substituted by the following,
namely:—

SCHEDULE ‘C’
[See Rule 36 A]

6. The rates of application fee for allotment by way of e-Auction and rate of license fee
shall be applicable as under :—

) Application fee for allotment by e-Auction shall be as under :-

Value of a Vend/Unit in Rs. Application Fee (In Rs.)
1. Upto10,00,00,000/- Rs. 1,00,000/-
2. 10,00,00,001/- to 20,00,00,000/- Rs. 1,50,000/-
3. 20,00,00,001/- and above Rs. 2,00,000/-
4. Country Fermented Liquor Rs. 25,000/-

2) RATE of License Fee :(—

Kinds of Liquor. Rate of LICENSE FEE 2026-27
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Rs. 295 per proof litre

I.  Country Liquor

II. High Strength Country Liquor Rs. 315/- per proof litre

ITI. Indian Made Foreign Spirit,
(a) EDP up to Rs.1200/-per case
(b) EDP Rs. 1201/- to Rs. 2400 per case
(c) EDP Rs. 2401 and above per case

Rs. 435/- per proof litre
Rs. 470/- per proof litre
Rs. 490/- per proof litre

IV. (a) Beer Rs. 65/-PER BLS.
(b) Draught Beer Rs. 75/- PER BLS.
V. Foreign Liquor (BIO) Rs. 350 per proof litre
VI. Imported Beer (B.I1.O)
(a) Beer upto 5% alcoholic contents (a) Rs. 65/- PER BLS

(b) Beer exceeding 5% alcoholic | (b) Rs. 75/- PER BLS
contents but not exceeding 8.25 %

VII. Imported Wine & Cider (B.1.O) Rs. 80/- PER BLS.

VIII. Indian Made Wine & Cider
(Imported Through S-1B Licenses | Rs. 75/- PER BLS.
Only).

IX. (a) RTD BEVERAGES-ALCOHLIC

CONTENT UPTO 5%

(b) RTD BEVERAGES-ALCOHLIC

CONTENT 5% TO 8% Rs. 78/- PER BLS.

IX. Indian Made Wine & Cider (S-1 | Rs. 12/- per bottle

licensee) (750 ml/650 ml) The wine/cider sold in

bottles of sizes other than 750ml/650 ml

shall be converted into units of 750ml/650

mls.

Rs. 62/- PER BLS.

FERTETRT / —
RIS R Ud ATGHNI ATGe |

[Authoritative English Text of State Taxes And Excise Department Notification No. 7-1/2026-EXN-
9595, Dated 31-03-2026 as required under Article 348(3) of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 31st March, 2026

No. 7-1/2026-EXN-9595.—In exercise of the powers conferred by Sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
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under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Himachal Pradesh Liquor License
Rules, 1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from
01-04-2026.

AMENDMENTS
In the said rules :—

1. Sub-clause (c¢) of sub-rule (1) of Rule 38 shall be substituted by the following,
namely :(—

(1) (c¢) The licensee shall not sell any brand of liquor and Indian Made Wine & Cider
(excluding the imported foreign liquor) unless such brand has been registered with the
Financial Commissioner (Excise) on payment of Rs. 1,50,000/- and Rs. 10,000/- per brand
respectively and has been allotted a registration number.

2. In sub-clause (iii) of sub-rule (1-B) of Rule 38, for the words, sign and figure
“Rs.1,20,000/-"" the words, sign and figure “Rs. 1,50,000/-" shall be substituted.

3. In Schedule-A, the existing entries shall be substituted by the following, namely :—
SCHEDULE ‘A’

[See clause (b) of rule 27]

SI. Type of License Fixed License Fee
No. (in Rupees) per annum.
2026-27
1. L-1 (Wholesale vend of IMFS/ | Rs. 50,00,000/-
Foreign liquor/Beer/Wine).
2. L-1A (Storage of Foreign Liquor in | Rs. 3,50,000/- excluding such other fee as may be
Bond). prescribed.
3. L-1B (1) Rs. 6.50 per P. L. on Foreign Spirit and Rs. 3.50
(i) Wholesale vend of Foreign | per B.L. of RTD Beverages subject to minimum of
Liquor to L-1 vend only. Rs. 9,00,000/-.
(i1) Exclusively for Beer (i1)) Rs. 3.50 per B.L. subject to minimum of
Rs. 9,00,000/-
4. L-1BB  (wholesale vend of | Annual fixed license fee Rs. 9,00,000/-

imported foreign liquor) from
outside India to L-1 & L-2 as well
as to the Club and Bar license
holders.

5. L-1BIO (License for space holder in
Custom Bonded Warehouse for | Annual fixed license fee
wholesale of imported BIO brands to | Rs. 22,00,000/-

L-1BB).

6. L-1CC (for storage and supply of | Rs. 3,00,000/-
IMFS only to L-1)

7. L-1C (Wholesale vend of foreign Rs. 9,00,000/-

liquor by distiller or bottler only).
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8. L-1E for export of IMFS for non- | Rs. 1.00 per proof litre subject to minimum of
manufacturer wholesale licensee for | Rs. 3.00 lakh per annum.
inter-State sale
9. L-2A  (Ahata) A supplementary | Rs. 60,000/-.
license attached to L-2 Vend under
Rule 38-(2-AA) of the H.P. Liquor
License Rules, 1986
10. L-2AA (Ahata) A supplementary | An amount equivalent to 10% of the annual license
license attached to L-2 Vend under | fee of L-2 vend to which this supplementary licenses
Rule 38-(2-AA) of the H.P. Liquor | is attached/ issued.
License Rules, 1986
11. a) L-3,L-4 & L-5 (Combined) | For Hotels where number of Room is
7-25 26-50 51-75 76 & above
Rs. 1.50 | Rs. 2.50 | Rs. 4.50 | Rs. 9.50 lakh
lakh lakh lakh
b) (i) Four Star Rs. 10.50 Lakh
(i1) Five Star and above categories
of Hotels (irrespective of number of | Rs. 12.50 Lakh
rooms for (i) & (ii) above)
¢) L-3,L-4 & L-5 (Combined) in For Hotels where number of Room is
tribal areas only 7-25 26-50 51 & above
Rs.  0.50 | Rs. 0.80 Lakh Rs.
Lakh
d) L-4, L-5 in tribal areas only Rs. 1.10 lakh
12. (a) L-4 & L-5 (Combined)
(1) Shimla town including | Rs. 5.50 lakh.
Kasumpti, New Shimla,
Khalini, Vikasnagar, areas
along National Highway upto
Parwanoo, Chharabra & Kufri
(i) Areas on  Kiratpur-Manali | Rs. 4.50 lakh
National Highway
(ii1) All district head quarter towns
and localities adjacent thereto | Rs. 4.00 lakh
in H.P. (excluding Kinnaur and
Lahaul and Spiti district
headquarters) Palampur,
Dalhousie, Chail and Kasauli.
(b) All other areas Rs. 3.00 lakh
13. (a) L-4-A & L-5A (combined)
(i) Shimla town including | Rs. 4.00 lakh.
Kasumpati, New  Shimla,
Khalini, Vikasnagar, areas
along National Highway upto
Parwanoo, Chharabra & Kufri.
(i1)) Areas on  Kiratpur-Manali | Rs. 3.50 lakh.
National Highway
(i11)) All district headquarter towns | Rs. 3.50 lakh

and localities adjacent thereto
in H.P. (excluding Kinnaur and
Lahaul and Spiti district
headquarters) Palampur,
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Dalhousie, Chail and Kasauli.

(b) All other areas

Rs. 3.00 lakh

(c) L-3T, L-4T & L-5T

Minimum Tent Room - 7
Rs.80,000/-

(d) L-6A

Rs.55,000/-

(e) LHS-1

Rs.26,000/-

14.

(iv) L-9
) L-9A
(vi) L-9AA

Rs. 6,000/-
Rs. 8,000/-
Rs. 6,000/-

15.

L-10CC

Urban Area — Rs. 1.50 lakh
Rural Area — Rs. 1.00 lakh

16.

L-10C  (License for  Micro
Brewery)

With L-3, L- | With L-4, | Independently
4,L-5 L-5, L-3A/ L-
4A/L-5A

Rs.6 Lakh Rs.6 Lakh Rs.6.00 Lakh

17.

L-12 for the sale of Medicated
Wines.

Rs. 500/-

18.

L-12A for retail sale of foreign
liquor at a place of entertainment
(Cinema Halls).

Rs. 12,000/- per day

19.

L-12AA (special license to be
granted by the District In charge
concerned).

Upto 3 days
= Rs. 25,000/-
For every additional day =Rs.9,000/-

20.

L-12AAA (special license)

(i) Fee for International level
matches & IPL matches.

(i1) Fee for National level matches

(ii1) Fee for State level matches.

(iv) Fee for International Test
Match.

Rs. 3,80,000/- per day

Rs. 1,30,000/- per day
Rs. 80,000/- per day
Rs. 9,50,000/- per Test Match

21.

L-12B

Rs. 1500/-

22.

L-12C (License for retail vend of

foreign Liquor at a club)

(@) Where the number of
members is upto100

(b) Where the number of
members is above 100

Rs. 6,000/-

Rs.20,000/-

23.

L-13 for wholesale sale of Country
Liquor

Rs. 40,00,000/-

24.

L-13C for wholesale supply of CL
in a manufacturing unit to
L-13

Rs. 7,00,000/-

25.

L-14C (Ahata) A supplementary
license attached to L-14 Vend
under Rule 23-A of the H.P. Liquor
License Rules, 1986

Rs. 50,000/-

26.

L-14CC (Ahata) a supplementary
license attached to L-14 Vend

An amount equivalent to 10% of the annual license
fee of L-14 vend to which this supplementary
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under Rule 23-AA of the H.P.
Liquor License Rules, 1986

license is attached/ issued.

27. L-17 (Wholesale and retail vend of

denatured spirit).

(1) upto quantity of 1000 Bulk | Rs. 30,000/-

litres.

(i1) Quantity above 1000 Bls. Rs. 50,000/-

28. (1) L-19 (Vend of Rectified Spirit, | Rs.6,00,000/-

ENA, Absolute Alcohol, SDS,

Ethyl Alcohol, Ethanol whole sale

and / or retail)

(i) L-19A Fixed license fee Rs. 1,30,000/- upto consumption
of 3 lakh bulk litre and beyond 3 lakh bulk litre an
additional Rs. 1.00 per bulk litre for all type of
spirits as mentioned in the L-19A license

29. (1) L-20C and L-20D One year 5 Years 10 Years
Rs. 10/- Rs. 50/- Rs. 100/-
(i) L-20CC Rs.50-  Rs. 250/~ Rs. 500/-
30. | (a)S-1 Rs. 3,25,000/-

(b) S-1A Rs. 1,75,000/-

(c) S-1AA Rs. 30,000/

d) S-1C Rs. 8,50,000/-

e) S-1F Rs. 1,50,000/-

f) S-1WT Rs. 25,000/-

g) S-1WF Rs. 15,000/-

31. (i) S-1B Rs. 3.00 per Bls. Subject to a minimum of Rs.
4,00,000/-.
(i) S-1D Rs. 5.00 lakh
32. (a) L-50 permit (for possession of | (a) Rs. 1500/- for one year

36 bottles of IMFS and 48 bottles | (b) Rs. 2500/- for three years

of beer) (c) Rs. 10,500/- for life time permit

(b) L-50A permit.-

(i) for the possession of 72 Bls. of

IMFS/Country Liquor and 78 Bls. | Rs. 1500/-

of Beer

(i1) Lifting as per satisfaction of | Rs. 2000/-

the permit issuing authority

(c) L-50B Rs. 25,000/-

(d) L-50C Rs. 25,000/-

33. B-1 Brewery License @ Rs.2.50 per unit of 650 mls. of bottled Beer
meant for consumption within the state of H.P. and
@ Rs. 1.50 per unit of 650 mls of bottled Beer
meant for export, subject to a minimum of Rs.
20,00,000/-.

34. D-2E (Manufacturing of Ethanol) (1) Rs. 20 lakh for any existing distillery and

intending to manufacture ethanol in addition to the
fee of D-2 license.

(i1) For standalone license in form D-2E fee will be
Rs.18 lakh.
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35. (i) D-2 Distillery License for | Rs. 10.50 per unit of 750 mls. of Foreign Spirit on
manufacture of Country Liquor and | bottling of brands on lease/franchise basis by
IMEFS manufacturers for consumption within the State
and Rs.2.50 per unit of 750 mls of Foreign Spirit
for export of such brands.
ii) D-2A License for establish- | Rs. 6.50 per unit of 750 mls of Foreign Spirit on
ment and working of a Pot-Still for | bottling of own Brands by manufacturers for
re-distillation of spirit consumption within the State and at the rate of Rs.
1.50 per unit of 750 mls. of Foreign Spirit of own
Brands for export.
@ Rs. 2.00 per unit of 750 mls Of Country Liquor
provided that in case of bottling of CL for export
(ii1)) BWH-2 Bonded Ware House | the rate will be Rs. 1.00 per unit of 750 Mls.
However, in all kind of cases mentioned in clause
(1) and (ii) above, a fixed license fee of Rs. 10.00
lakh & Rs. 22.00 lakh per annum in the case of D-
2A licenses & D2 licenses respectively.
A minimum license fee in the case of BWH-2
licenses shall be as under :-
BWH-2 (IMFL) =Rs. 22 lakh
BWH-2 (CL) = Rs. 20 lakh
BWH-2 (IMFL & CL) = Rs. 42 lakh
36. (i) | Brand Registration/Renewal Fee of | Rs.1,50,000/- Per Brand
C.L,IM.F.L, B.II and Beer. The
manufacturing plants located in
H.P. are not required to register/
renew their brands for CSD/
Paramilitary Forces again.
36 (i1) | For each particular brand of IMFL,
Rum, Brandy, Beer for those | Rs.1,50,000/- Per Brand
manufactures located outside of
State for sale in CSD/Paramilitary
Forces in H.P.
Brand registration/Renewal of BIO
36(ii1) | brands (For sale in H.P, CSD and | Rs. 42,000/- Per Brand
Paramilitary Forces).
BIO Wines (For sale in H.P., CSD | Rs. 15,000/- Per Brand
36(iv) | and Paramilitary Forces).
36(v) | Indian Made Wine and Cider (For | Rs. 10,000/- Per Brand
sale in H.P, CSD and Paramilitary
Forces).
37 (1) | Subsequent change in all the
approved labels (for all types of | Rs. 50,000/- Per Brand
packing) during the year
37 (i1) | Subsequent change in all the
approved labels (for all types of | Rs. 3,000/- Per Brand
packing) for wine and cider.
38. Additional Godown
(i) L-1/L-13 Rs. 2.10 lakh
(i) L-2/L14/L14A Rs. 60,000/-
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39. (1) LOI for Distillery Rs. 18 lakh
(i) LOI for Bottling Plants Rs. 15 lakh
(ii1) LOI for Brewery Rs. 10 lakh
(iv) Lol for Winery Rs. 3 lakh
(v) Lol for D2E Rs. 11 lakh
40. Extension/Renewal of LOI :-
1) Distillery Rs. 4 lakh
i1) Bottling Plants Rs. 3 lakh
iii) Brewery Rs. 3 lakh
1v) Lol for Winery
v) Lol for D2E Rs.0.75 lakh
Rs.2 lakh
41. LFC-1 for  Food Serving | Rs. 1,10,000/- (Urban Area)
Restaurant/Food Courts Rs. 60,000/- (Rural Area)
42. D2-T for Micro Distillery in Rs. 5,00,000/-
the Tribal Areas
43. DT-1 for Tourist to visit Distillery | Rs. 20,000/-
44. D-2M for Maturation/ageing of | Rs. 5 lakh
various kinds of spirits in wooden
cask/barrels.

4. The Schedule-B appended to the said rules shall be substituted by the following,
namely :—

SCHEDULE ‘B’
[See Rule 30]

(b) Assessed Fee on L-3, L4, L-5, L-3A, L-4A, L-5A, L-12A, L-12AA, L-12B and
L-12C Licensees shall be collected on transportation at the following rates at the time of lifting
supplies of Liquor/Beer/Wine/Cider/RTD from the L-1/S-1B Wholesale licensees:—

Sr. Kind of liquor Type of license and rate of License Fee.

No. L-3, L4, L-5, L-3A, L-4A, L-5A, L-12A,
L- 12AA, L-12B and L-12C
1. | Foreign Spirit (d) EDP upto Rs.1200/-per case
(i) Indian Made Foreign Spirit/ Imported Rs. 550 per Bls.
Spirit (B.LL).

(e) EDP from 1201 to Rs 2400 per case :
Rs. 660 per Bls.
(f) EDP from Rs. 2401 and above :
Rs.710 per Bls.
(i1) Imported Spirit (B.1.O.) (c) EDP up to Rs. 50000/-per case:
Rs. 1080.00 Per Bulk Litre
(d) EDP Rs. 50001/- and above : Rs.1370.00
Per Bulk Litre.

2. | Wine and Cider
(i) Imported (B.L.O.) Rs. 160.00 PER BULK LITRE
(i) Indian Made (Imported through the | Rs.75.00 PER BULK LITRE

source of S-1B only)
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3. | Beer
(1) Imported. Rs. 200
(i1) Indian Made Rs. 110 PER BULK LITRE
(iii))  Draught beer Rs. 130

4. | RTD Beverages Rs. 80.00 PER BULK LITRE

(f) Assessed Fee on L-3, L-4, L-5, L-3A, L-4A, L-5A, L-12A, L-12AA, L-12B and
L-12C Licensees shall be collected on transportation at the following rates at the time of lifting
supplies of Liquor/beer/wine/Cider/RTD from the L-1BB Wholesale licensees:—

Sr. Kind of liquor Type of license and rate of license fee
No. L-3, L-4, L-5, L-3A, L-4A, L-5A, L-12A, L-12AA, L-
12B and L-12C
1. Imported Spirit (B.I1.O.) (c) EDP up to Rs. 50000/-per case :Rs. 1080.00 Per Bulk
Litre.
(d) EDP Rs. 50001/- and above : Rs.1380.00 Per Bulk
Litre.

2. Wine and Cider

Imported (B.1.O.) Rs. 175.00 PER BULK LITRE
3. Beer Rs. 190.00 PER BULK LITRE
Imported
4. RTD Beverages Rs.90.00 PER BULK LITRE
Imported.

(b) Assessed Fee on L-9 licensees lifting their supplies from CSD Depots shall be as
under:-

SI. No | Kind of liquor Rate of license fee per bulk litre 2026-27
1. (1) Indian Made Foreign Spirit Rs. 220.00
a) EDP upto Rs. 900/- per case Rs. 230.00
b) EDP Rs. 901 to Rs. 1800/- per case Rs. 270'00
c) EDP Rs. 1801 to Rs. 3600/- per case ' '
Rs. 420.00
d) EDP Rs. 3601 and above per case Rs. 430.00
(i1) Imported Spirit (B.1.O.) ) )
2. Wine Rs. 25.00
3. Cider Rs. 10.00
4.(i) | RTD BEVERAGES-ALCOHLIC CONTENT Rs. 35 PER BLS
UPTO 5%
4. (i) | RTD BEVERAGES-ALCOHLIC CONTENT | Rs. 45 PER BLS
5% TO 8%
5. Beer (i) Imported (B.1.O.) Rs. 45.00 per bottle of 650 mls.
(i1) Indian Made Rs. 40.00 per bottle of 650 mls.
(i11) Imported Draught Beer In Kegs Rs. 50.00 Per bulk litre

The Dy. CSTE In-charge of the District shall ensure to take the copy of approved EDP of
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that State from where liquor will be supplied to the L-9 license in the State of H.P. The copy of
approved EDP will be provided by the L-9 licensee. The applicant shall also submit the copy of
brand registration/ renewalof brands for sale in CSD/ Para Military forces alongwith copy of
approved labels for sale in CSD/ Para Military forces as approved by the Commissioner of State
Taxes and Excise, H.P.

(d) Assessed Fee on L-3, L-4, L-5 & L-4, L-5 & L-3A, L-4A, L-5A and L-4A, L-5A
licensees shall be collected on transportation at the following rates at the time of lifting supplies of
draught beer from the L-10C/L-1B licenses:—

Sr. Kind of liquor Type of license and rate of License Fee.
No.

L-3, L4, L-5 & L-4, L-5 & L-3A, L-4A, L-5A

and L-4A, L-5A
1. Draught beer
(1) L-10C Rs. 115 Bls
(i) L-1B Rs. 135 Bls

(f) License fee @ Re. 12/- per bottle of 750 mls/650 mls of wine/cider (the wine/cider sold
in bottles of sizes other than 750ml/650 ml. shall be converted into units of 750ml/650 mls) is
payable by S-1 licensee at the time of issue of liquor.

(g) The license fee as shown above will be recoverable at the time of issue of permit in case
of inter district procurement or pass in case of procurement of liquor within the district.

5. The Schedule-C-1 appended to the said rules shall be substituted by the following,
namely:—

SCHEDULE ‘C-1”
( See Rule 36 A)

6. The rates of application fee for allotment by way of e-Auction and rate of license fee
shall be applicable as under :—
(3) Application fee for allotment by e-Auction shall be as under :—

Value of a Vend/Unit in Rs. Application Fee (In Rs.)
5. Upto10,00,00,000/- Rs. 1,00,000/-
6. 10,00,00,001/- to 20,00,00,000/- Rs. 1,50,000/-
7. 20,00,00,001/- and above Rs. 2,00,000/-
8. Country Fermented Liquor Rs. 25,000/-

(4) RATE of License Fee :

Kinds of Liquor Rate of LICENSE FEE 2026-27
Rs. 295 per proof litre

I. Country Liquor

II. High Strength Country Liquor Rs. 315/- per proof litre
III.  Indian Made Foreign Spirit, Rs. 435/- per proof litre
a) EDP upto Rs.1200/-per case Rs. 470/- per proof litre

b) EDP Rs. 1201/- to Rs. 2400 per case Rs. 490/- per proof litre
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c) EDP Rs. 2401 and above per case

IV. a) Beer Rs. 65/-PER BLS.

b) Draught Beer Rs. 75/- PER BLS.
V. Foreign Liquor (BIO) Rs. 350 per proof litre
VI. TImported Beer (B.1.O.)

(a) Beer upto 5% alcoholic contents a) Rs. 65/- PER BLS

(b)Beer exceeding 5% alcoholic | b) Rs. 75/- PER BLS
contents but not exceeding 8.25 %

VII. Imported Wine & Cider (B.1.O) Rs. 80/- PER BLS.

VIII. Indian Made Wine & Cider
(Imported Through S-1B Licenses Only)

X. (a) RTD BEVERAGES-ALCOHLIC
CONTENT UPTO 5%

(b) RTD BEVERAGES-ALCOHLIC
CONTENT 5% TO 8%

Rs. 75/- PER BLS.

Rs. 62/- PER BLS.

Rs. 78/- PER BLS.

Rs. 12/- per bottle

IX. Indian Made Wine & Cider (S-1| (750 ml/650 ml) The wine/cider sold in
licensee) bottles of sizes other than 750ml/650 ml shall
be converted into units of 750ml/650 mls.

Sd/-

Commissioner of State Taxes and Excise.

T HR TG MTHRT 9T

fBMeT—171 009, 31 A 2026

H&T: 71 /2026—3.Y.G1.—9596.—UIH IIR, 1966 W old Yd f3AEd U9l I H
FAfAE &3 # TT USie gied JMfAfad 1966 @1 ORT 5 @ faiia feArd Uee § e Y
gAl H I UG USd AEDHRI ARTH, 1914 (1914 BT 1) B IRT 21 3R 59 S & fRAM=e
<Y IMEHNT AW, 2011 & ORT 82 & AT UfSd B, T fRAmad Uew ImEHN srfafras,
2011 (2011 T HH 29) B TRT 16 IR 81 FRT Uacd WAMFIAl BT YANT B g dAT f2AM=A
QY MMEHRI IMAIH, 2011 (2011 FHT ARITH 29) DI GRT 5 AR GoTd MTHRT ARATTH, 1914
(1914 &7 1) @ gRT 9 & dsd g9 ¥ Fd AOged @mEsR) @ wfdaal, S {6 e v
(TRATSST UTaR QU 37dTdl) 3TSIol, 1965 &I &RT 1 @& 6T Ufdd @, &I YANT & gy, H,
S0 Y99, g 9 9R Td SeaNI, 2arad Ucel, Udg gRI fRArd uewr # JAT &N
TAAI—T TR AN, BArad ucel, TaegRT Barad ucer fofax asdd wodl, 1986 (T2 @i
SAD UL "I weol” Bl AT B) W FEET BT § Sl b 01—04—2026 A AT BN —

REICE]

In the said rules, a new rule 36 (a) after rule 36 shall be added :(—

1. The following licenses will be granted/allotted by way of e-Auction process for the
year 2026-27 on the terms and conditions as prescribed in the succeeding paras :(—
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(1) A license in form L-2 for retail vend of all types of liquor including IMFL, BII, BIO,
Beer, Wine, Country Liquor & RTD etc. for sale to the public in urban areas. The
licensee (L-2) will also be eligible to sell above said liquor (except Country Liquor) in
wholesale to the licensees in form L-3, L-4, L-5, L-3A, L-4A, L-5A, L-3T, L-4T, L-
5T, L-12A, L-12B, L-12C etc. for consumption off the premises.

(i1) A license in form L-14 for retail vend of all types of liquor including IMFL, BII, BIO,
Beer, Wine, Country Liquor & RTD etc. for consumption on and off the premises in
the rural areas. The licensee (L-14) will also be eligible to sell above said liquor
(except Country Liquor) in wholesale to the licensees in form L-3, L-4, L-5, L-3A, L-
4A, L-5A, L-3T, L-4T, L-5T, L-12A, L-12B, L-12C etc. for consumption off the
premises.

(iii) A license in form L-14-A for retail vend of all types of liquor including IMFL, BII,
BIO, Beer, Wine, Country Liquor & RTD etc. for consumption off the premises in
rural areas. The licensee (L-14A) will also be eligible to sell above said liquor (except
Country Liquor) in wholesale to the licensees in form L-3, L-4, L-5, L-3A, L-4A, L-
5A, L-3T, L-4T, L-5T, L-12A, L-12B, L-12C etc. for consumption off the premises.

(iv) A license in form L-20B for manufactures and retail sale of Country Fermented Liquor
(Jhol).

2. The allotment of retail liquor vends/ units of CL & IMFL shall be made by inviting
e-auction through the Government/ department portal in a completely secure and transparent
manner. The detailed procedure for e-auction shall be finalized by the Commissioner of State Taxes
and Excise which shall be displayed by uploading the same on the website of the department
https://www.hptax.gov.in. All the applicants intending to participate in the allotment of vends/unit
are required to go through the terms and conditions of Excise Policy 2026-27 and the procedure of
online allotment available on the above mentioned portal. The applicant is required to upload the
relevant forms/ documents as per Excise Policy 2026-27 during the online registration process and
before participating in the e-Auction.

3. The formation of retail liquor units shall be done on the basis of sub-division/Tehsil
boundaries by the District Incharges in consultation with the Collector (Excise). The retail units
should be formed keeping in view the viability of selling out the unit, geographical contiguity and
the adjoining units should not be of abnormally high/low value. The sub-divisions/Tehsils having
higher unit value be divided into more than one equitable units and the sub-divisions/Tehsils having
very low value be clubbed with adjoining Sub-Division/Tehsils unit. The buffer zone between the
vends of two adjoining Sub-Divisions/Tehsils shall not be less than 100 meters in urban areas and
200 meters in rural areas. Same rule shall apply if the Sub-Division/Tehsils is bifurcated in more
than one unit. The maximum value of the retail unit shall ordinarily be not more than 15 Crores. In
the cases of deviation the approval be given by Commissioner of State Taxes and Excise on the
reasoned recommendations of the Collector (Excise) of the Zone.

4. The copy of Excise Policy, Standard operating procedure for e-Auction and user
manual document of system can be downloaded from the website of the Department
https://www.hptax.gov.in. In order to ensure revenue maximization and transparency, the
advertisement pertaining to e-auction including online portal link and the dates of bid submission
will be duly publicized in 2 to 3 leading Hindi and English newspapers.
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5. The details of location of each retail vend/unit, reserve price, the minimum guaranteed
quota of liquor fixed for each vend/unit and other levies as may be applicable, shall be available on
the portal. The Commissioner of State Taxes and Excise shall issue the SoPs/ Procedure/
guidelines/details of vends separately. The same applicant can bid for any number of units across
the state.

6. The online bids for the allotment can be submitted by the following:—

(a) an individual; or

(b) a body incorporated under the Indian Companies Act; or

(©) a society registered under the Himachal Pradesh Co-operative Societies Act; or
(d) a partnership firm; or

(e) a Hindu undivided family.

7. When a Company or Society or Partnership firm or Hindu undivided family referred to
in clauses (b), (c), (d) and (e) of para 2.6 above, applies for the allotment of a vend/unit, it must
authorize an individual to act as an agent on behalf of the applicant, who shall be amenable in full
to the Criminal Courts in India.

8. An individual applicant should fulfill the following conditions to be eligible to submit
online application for the allotment of a vend/unit :—

(i) He/She should be a citizen of India

(i1)) He/She should have attained the age of 21 years on the day of filing of application.

(ii1)) He/She should not have been black listed or debarred from holding an excise license
under the provisions of any Rules made under the Punjab Excise Act 1914, as
applicable in the State of Himachal Pradesh/ the Himachal Pradesh Excise Act, 2011.
Any person, who has been convicted of any excise offence by any court of law unless
finally acquitted, shall be automatically debarred from holding the license.

(iv) He/She should not be a defaulter of any Government dues and should have cleared all
the arrears, if any, due to be paid by him upto the date of filing of application for
allotment.

(v) He/She should possess good moral character and should have no criminal background
nor should have been convicted of any offence punishable under any taxation statute in
Himachal Pradesh.

(vi) An affidavit in Form B duly attested as per the format as mentioned in the Excise
Policy 2026-27 shall be uploaded by the applicant on the online portal.

9. The conditions of eligibility mentioned in para 2.8 above shall apply to all the partners
in case of a partnership firm, every member of any other association of persons mentioned in Para
2.6 above, Karta of a Hindu undivided family and every individual acting as an agent on behalf of
the applicant in other cases.

10. The applicant must fulfil pertaining to following conditions to be eligible to submit
online bid :(—

(i) He should be solvent and should have the necessary funds or should have made
arrangements for the necessary funds, for conducting the business the details of which
shall be made available to the licensing authority, if required and the value of the assets
held by him as declared in Form ‘A’ uploaded with the online application form should
be atleast 25% of the Annual License Fee of the vend/unit for which the online
application is filed.
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(i1) Declaration of solvency in the prescribed form (Form ‘A’) (minimum 25%) of the
value of the Unit/vend). The licensee has to upload solvency certificate duly attested
by the officer not below the rank of “Naib-Tehsildar” or “Solvency Certificate issued
by Bank” or he shall produce a net worth certificate duly certified by a Chartered
Accountant registered with "[CAI” or “registered valuer of immovable property under
Wealth Tax Act, 1957”.

(ii1)) An affidavit, specimen of which is given in form ‘B’attached to the online application
form.

(iv) Latest photographs along-with proof of residence in the form of copies of the Voter
Identity Card/Ration Card.

(v) Copy of Aadhar Card and PAN Card

(vi) The successful allottee shall have to submit the hardcopies of above mentioned
documents within one day from the date of allotment to the concerned District
Incharge.

(vii) He should possess or should have an arrangement for taking on rent suitable premises
in the specified locality for opening the shop in accordance with the provisions of
Himachal Pradesh Liquor License Rules, 1986 and that the proposed premises should
not have been constructed in violation of any law or Rules.

(viii)He should agree not to employ any salesman or representative who has criminal
background as mentioned in clause (v) of point No. 2.8 above or who suffers from any
infectious or contagious disease or is below 21 years of age.

(ix) The successful allotee shall submit solvency certificate to the District In-charge and an
affidavit stating that this solvency certificate has not been submitted for any other units
in the State.

11. All the partners of a firm shall be jointly and severally liable to meet the liabilities

12. The applicant must apply online through portal provided in the SoP/Procedure/
guidelines issued separately by the Commissioner of State Taxes and Excise for the allotment of
vend/unit in accordance with the procedure prescribed herein below and as mentioned in the
departmental portal https://www.hptax.gov.in. A non-refundable application fee shall be deposited
online through portal by every bidder who wishes to participate in the e-Auction process. An
applicant can apply for any number of units, however for every unit, the bidder/applicant is
required to deposit prescribed application fee. The application fee will be non-refundable which
shall be as under :-

Value of a Vend/Unit in Rs. Application Fee (In Rs.)
9. Upto10,00,00,000/- Rs. 1,00,000/-
10. 10,00,00,001/- to 20,00,00,000/- Rs. 1,50,000/-
11. 20,00,00,001/- and above Rs. 2,00,000/-
12.  Country Fermented Liquor Rs. 25,000/-

13. For each e-auction, the bidder has to deposit EMD online which shall be equal to 2%
of the reserve price fixed for the vend/unit. In case, the bidder/applicant is awarded the licensee,
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the earnest money shall be adjusted against the license fee. In other case, it shall be refunded as
soon as the selection process is over for that unit.

14. The District In-charge shall fix the minimum reserve price of each unit based on the
Minimum Guaranteed Quota. In case the sub-vend of unit is regularized the value of the sub-vend
in the financial year will be added to that unit after giving the general increase as per Excise
Announcements 2026-27 and the reserve price shall be fixed by the District In-charge accordingly.
The quota of closed vends will be allocated to the nearby vends. In case of opening of a new vend,
quota of that vend will be determined by the District In-charge concerned.

There shall be a fixed license fee in respect of Country Liquor. In the case of IMFL and BII,
there shall be three slabs of license fee based on EDP rates and for the purposes of fixation of
reserve price of the vend/unit, the license fee @ Rs. 470/- shall be taken as reference.

The annual license fee (Minimum Vend Value) of a particular vend/unit shall finally be
based on the highest bid offered by successful bidder. The annual quota of Country Liquor for
fixation of MVV and the quota of IMFL for the purpose of fixation of Minimum Vend Value will
increase/decrease proportionately to the bid. The Dy. CSTE/ACSTE in charge of the District will
monitor the actual lifting of IMFL in addition to Country Liquor on quarterly basis and ensure that
the license fee is deposited as prescribed.

In case, if the applicant bids/tenders more than the reserve price fixed for the vend/unit and
if the successful allottee is not able to lift the enhanced quota in respect of Country Liquor and
IMFL as per his bid, the penalty as per condition No. 3.3 shall be applicable on the Minimum
Guaranteed Quota which was originally fixed prior to e-auction:

Provided that if the successful allottee bids/tenders less than the reserve price fixed of the
vend/unit, in such case if the successful allottee is not able to lift the entire Minimum Guaranteed
Quota fixed as per bid/tender in respect of Country Liquor only, penalty as per condition No. 3.3
shall be applicable on the Minimum Guaranteed Quota fixed as per his bid/tender.

Provided further that the successful allottee shall have to pay the entire amount of bid
money offered by him even if he fails to lift the Minimum Guaranteed Quota in respect of Country
Liquor.

If the unit is allotted less than the reserve price, then the Financial Commissioner (Excise)-
cum-Commissioner of State Taxes and Excise, H.P. will have the absolute right to accept and reject
such bid/tender in the interest of Government revenue.

In case if the successful allottee lifts more than the Country Liquor quota determined after
the e-auction then the successful allottee shall have to deposit the license fee on such additional
quota of Country Liquor lifted by him.

The licensee shall have to deposit the license fee of IMFL as per the bid. In no case, the
final value of the unit shall be less than the bid offered by the successful allottee.

Once the licensee has lifted IMFL (slab-wise) equivalent to his vend/unit value of IMFL
and he desires to lift additional IMFL beyond his vend/unit value, the licensee shall be liable to pay
the prescribed license fee as per the slabs alongwith the additional license fee and any other cess
prescribed in the Excise Policy 2026-27 for the additional lifting of IMFL after the approval of the
Collector (Excise). In such a case the final value of the vend/unit shall exceed as per bid/tender
already offered by him.
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15. If bidder offers bid more than the reserve price, the successful bidder to deposit the
additional security amount in the shape of FDR duly pledged in favour of Deputy/ Assistant
Commissioner of State Taxes and Excise of concerned District within next working day from the
date of allotment as per detail as under :—

I. Upto15% = nil
Above 15 % to 30% = 15 % of differential amount between reserve price &
bid/tender offered.
3. Above30%to50% = 25 % of differential amount between reserve price &
bid/tender offered.
4.  Above 50 % = 50 % of differential amount between reserve price &
bid/tender offered.

16. A Scrutiny Committee shall be constituted by the Deputy Commissioner of State Taxes
and Excise of concerned District. All the documents/ application fee/ EMD deposited online by the
applicant/ bidder will be analyzed by the Scrutiny Committee. The Committee will check the
eligibility of the bidder on the basis of document uploaded on the portal and if found eligible/ in-
eligible will write the remarks. In case of in-eligible bidder, the Committee shall upload the
proceedings on the portal. For the online system, the Deputy/Assistant Commissioner of State
Taxes and Excise shall be the nodal officer till the completion of the online allotment process.

17. The allotment of Units/vends through e-auction shall be made by the District
Allotment Committee. The District Allotment Committee shall consist of the Deputy
Commissioner of the concerned District, Collector (Excise) of the Zone, Dy. Commissioner of
State Taxes & Excise /Asstt. Commissioner of State Taxes & Excise in-charge of the district and
any other gazetted officer of the Department nominated by the Commissioner of State Taxes &
Excise. In case the Deputy Commissioner of the District is not available due to unavoidable
circumstances, then the ADC or ADM of the concerned District shall form part of the District
Allotment Committee. The Chairman of the Committee (Presiding Officer) will be Deputy
Commissioner/ADC/ADM as the case may be. It shall be responsibility of the District Allotment
Committee from the start of the bidding process till its conclusion to ensure that the online system
is properly functioning (including availability of internet). Further, the online allotment process
shall be held in the District NIC office/ hall or any other venue duly publicized which is well
connected with the internet.

18. The District Allotment Committee shall club or de-club the unsold retail units and
fresh e-allotment shall be conducted. It is clarified that the retail units where bid received at or
above reserve price shall not be clubbed/de-clubbed with the unsold retail units.

19. In case more than one applicant has given the same bid for any particular vend/unit, the
Committee shall select the successful allottee for such vend/unit by way of draw of lots. The result
will be announced and all the process will be videographed.

20. In case where any unit remains un-allotted by 31st March, 2026, the Dy.
Commissioner of State Taxes and Excise / Asstt. Commissioner of State Taxes and Excise, I/c of
the District with the approval of Collector (Excise) may allow the existing licensee of such unit
during the previous year 2025-2026 at his option to continue operating the same till the time it is
allotted or by 10th April, 2026 whichever is earlier. In case the existing licensee refuses to run the
unit after 31st March, 2026, then the Commissioner of State Taxes and Excise or Collector (Excise)
of the Zone or Dy. CST & E/ACST&E I/c of the District may allow any other person to run the unit
till the unit is allotted afresh or by 10th April, 2026 whichever is earlier. The quota and license
fee/Penalty payable by such licensee for such period shall be computed for the days of his operation
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beyond 31st March, 2026 proportionately on the quota for such unit for the year 2026-27. This
license fee shall be payable on daily basis.

In case any unit still remains un-allotted upto 10th April or the next working day in case
10th April happens to be a holiday, the Unit shall be disposed of by the Commissioner of State
Taxes and Excise by taking appropriate measures as he may deem fit in the interest of revenue, in
consultation with the Collector (Excise) and the Dy. CST&E/ACST&E I/c of the District
concerned.

21. During the currency of the year, if contingency of re-allotment of vend/unit arises, the
Allotment Committee shall consist of the Collector (Excise) of the Zone, Dy.Commissioner of
State Taxes & Excise/Asstt. Commissioner of State Taxes & Excise I/c of the District concerned
and one Asstt. Commissioner of State Taxes & Excise nominated by the Collector (Excise). The re-
allotment process shall be carried out in a online mode. The outgoing licensee shall further be liable
to make up the loss of revenue to the Government and it shall be recovered from him as arrear of
Land Revenue.

22. In case there is no bid for a particular vend/unit, the Collector (Excise) shall take
necessary steps for the allotment of such vend/unit as per the directions of the Commissioner of
State Taxes & Excise-cum-Financial Commissioner (Excise) H.P.

23. The Dy. Commissioner of State Taxes & Excise/Asstt. Commissioner of State Taxes &
Excise I/C of the district shall display on the notice board, the list of the successful allottees whose
offers for allotment have been confirmed by the Commissioner of State Taxes & Excise, Himachal
Pradesh.

24. 1If any person who has been allotted vend/unit fails to make deposit of the amount of
license fee/security or on confirmation of the allotment refuses to accept the license, the license
may be re-allotted by any prescribed arrangement and such allottee shall not be entitled for refund
of any amount he has deposited or shall not be entitled to any other claim.

25. The complete process of submission of online bids and opening of bids be completed
during the hours which shall be published in the SoPs.

26. The licensee shall have to pay 8 % of the vend/unit value as advance fixed license fee
as per the schedule below:—

S1.No. Stage Percentage of amount to be deposited out of
the 8% advance fixed license fee
1. At the time allotment of the 50%
unit
2. Within 3 days of allotment of 25%
the unit
3. Within 6 days of allotment of 25%
the unit or 31* March, 2026
whichever is earlier

The licensee shall be allowed to operate the liquor vends only if the complete advanced
fixed license fee above is deposited as prescribed above. In addition to this, the licensee shall have
to submit security amount equal to 8% of the Bid/Tender offered by him in the shape of FDR/Bank
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Guarantee of Scheduled Commercial Banks of India valid upto 30th June of the next financial year
i.e. 2027-28, duly pledged in favour of the District In-charge concerned by 15th of April of the
concerned financial year. The above-mentioned advance shown in the table deposited before
31-03-2026 shall be counted towards the excise revenue for the Excise Policy 2026-27.

In case of failure to deposit the entire advanced fixed license fee, the allotment of
vends/units shall be canceled by the Collector (Excise) of the Zone concerned and the same shall be
put up for re-allotment. Any advance amount deposited by such licensee shall be forfeited.

However, if the licensee submits the security amount, the cancellation proceedings in
respect of defaulting unit/vend may be dropped by the Zonal In-charge by imposing a maximum
penalty upto Rs. 1,00,000/- and the licensee shall be allowed to continue the operations.

27. The MGQ of Country Liquor allotted to a unit shall further be divided into twelve
equal parts as per the condition No. 3.3 to be lifted compulsorily on monthly basis on the payment
of the license fee thereon. However, if the licensee fails to lift the minimum guaranteed quota of
Country Liquor for the month, he shall be required to deposit the license fee for the said month and
if he fails to lift the prescribed quota he shall be liable for action as per condition No. 3.3 of this
policy. The licensee shall have to deposit the entire license fee on the monthly basis. This condition
shall not be applicable for IMFL.

28. If eligibility claim of a bidder is found to be defective the same shall be rejected with
reasons to be recorded in writing.

29. If the highest bid or bids, in respect of any vend/unit, received by the Presiding Officer
at the e-auction are rejected or not confirmed by the Financial Commissioner (Excise), the deposits
of security and application fee deposited by the concerned bidder, shall be refunded to such bidder
without any interest thereon. Deposit of advance amount shall confer no right on the highest bidder
at e-auctions for the grant of a license.

If the highest bid or bids in respect of any vend or unit received by the Presiding Officer at
the Auction/tender are approved and confirmed by the Financial Commissioner (Excise), the
deposit of advance license fee made by the concerned bidder shall be counted towards the license
fee in respect of the concerned vend/unit, and will be adjusted as prescribed and the remaining
amount of license fee shall be paid by the licensee.

30. In case any vend/unit remained un-allotted by way of e-Auction process then the
Financial Commissioner (Excise) may sell the un-allotted vends/units by any arrangement given in
para 1.2 in Chapter-I of Excise Policy.

31. While allotting the retail vends L-2/L-14/L-14A by e-Auction, the Committee
constituted for this purpose shall have the final authority to debar any such applicants whom the
members of the Committee find out to be immediate family members of the defaulting licensees
(whether current or old defaulter) from allotment of retail vends even if he/she is the highest
bidder/successful allottee. The Committee shall pass a speaking order in the matter and convey the
same immediately to the Commissioner of State Taxes and Excise, H.P. for approval. The
concerned District Incharge shall submit a certificate to the Commissioner of State Taxes and
Excise, H.P. that no defaulter or his immediate family members have been permitted for allotment
of excise units in his jurisdiction. The disqualified applicant/bidder in such cases shall have no right
to appeal to the higher authority.
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32. The license fee payable for a particular month shall be deposited into the government
treasury by the last working day of the same month and payment schedule of the annual license
fees shall be as under :—

Month Net instalment of | Adjustment | Payment Schedule when
license fee in % (in %) if allotment done
of total license any on/before 31st
fee March, 2026
April 2026 8% 4% 4%
May 2026 10% 0 10%
June 2026 11% 0 11%
July 2026 10% 0 10%
August 2026 10% 0 10%
September 2026 11% 0 11%
October 2026 11% 0 11%
November 2026 11% 0 11%
December 2026 11% 0 11%
January 2027 7% 4% 3%
February 2027 -- - -
March 2027 -- -- -
Total. . 100% 8% 92%

If the contingency arises and the units are re-allotted during the currency of the year, the
license fee to be deposited in equal instalments for the remaining months of the year.

If the licensee fails to deposit the monthly license fee upto the last day of the month, his
vend/unit shall be sealed by the District Incharge on the 1st day of the following month and report
the matter to the Zonal Collector (Excise) immediately. The Zonal in-charge shall cancel the license
of vend/unit within seven days positively and the advance amount deposited shall be forfeited.
However, if the licensee deposits monthly license fee within 7 days, the cancellation of license in
respect of defaulting unit/vend may be dropped by the Zonal In-charge.

33. When the bid exceeds the reserve price, the subsequent bid shall not be less than
Rs. 1,00,000/- over the bid price for every subsequent bid.

34. In order to promote “Green Himachal Clean Himachal”, the retail licensees shall
maintain cleanliness and hygiene in and around the shop. Adequate number of dustbins shall be
placed inside and outside the vend. Non-compliance of this provision will attract a penalty of
Rs. 5,000/- for the first time and subsequent non-compliance, a penalty of Rs. 10,000/- shall be
imposed by the District In-charge. The Retail sale licensees will make adequate fire safety
arrangements.

35. The retail licensees may add/delete partner(s) with the approval of the Collector
(Excise) of the Zone concerned, during the currency of the license period subject to the condition
that the newpartner(s) fulfill the prescribed eligibility criteria. The addition/deletion may be done
subject to payment of Rs. 3 lakh per partner for addition and Rs.6 lakh per partner for deletion.
Further, deletion can be done only within six months (i.e. upto 3 0" September, 2026).

36. In the event of death of a sole proprietor or any other case, the Collector (Excise) may
allow the legal heir(s) to continue the license for the remaining period, provided that the legal
heir(s) are otherwise eligible to hold the license.
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37. If a license is held by a partnership firm, in the event of death of a partner, the
survivor(s) and the legal heir(s) of the deceased or in the eventuality of death of all the partners,
their legal heir(s), if otherwise eligible, may be allowed by the Collector (Excise) to hold the
license for the remaining period of the financial year.

38. In case there is any change in the territories of Municipal Corporation/Municipal
Committee/Notified Area Committee and vice-versa and existing units/vends from the rural areas
are added to the above mentioned local bodies, in that case, the existing L-2 and L-14 vends may be
renamed accordingly. This shall not be deemed as change in composition of a unit.

39. If the confirmation from the Commissioner of State Taxes and Excise-cum-Financial
Commissioner (Excise) is not received by 31st March, 2026, the Collector (Excise) may assume
that the Financial Commissioner (Excise) has accorded confirmation for allotment.

40. The additional license in form L-2S/L-14S/L-14AS shall be granted to a retail licensee
with the main vend in form L-2/L-14/L-14A within the State. The fixed annual license fee for the
above licenses will be Rs. 10,00,000/-. Whereas, keeping in view the issue of smuggling of liquor
into the State, the L-2S/L-14S/L-14AS vends shall be granted within a distance of 100 meter from
the borders on the payment of Rs. 5,00,000/- as annual license fee. Such a L-2S/L-14S/L-14AS
vends may be allowed within the distance of not more than the one third of the total distance
between the vends of the applicant licensee/s and that of vends of the other licensee(s) in the
vicinity, thereby creating a residual buffer area between the vends of one licensee and that of
another licensee. The L-2S/L-14S/L-14AS shall be approved and granted by the Collector (Excise)
of the Zone concerned. The quota of Country Liquor and Beer of the L-2S/L.-14S/L-14AS shall be
allotted by the Collector (Excise) of the Zone concerned out of the quota allotted to the main
vend/unit for which the L-2S/L-14S/L-14AS is approved. In case of opening of L-2S/L-14S/L-
14AS at inter-district border, the Collector (Excise) shall decide the matter by considering the
opinions of District In-charges of concerned districts if both districts fall within the same zone.
However, if the matter pertains to districts located in different zones, the Collector (Excise) of both
the Zones shall collectively decide the matter. For the purposes of the vends/additional license in
form L-2S/ L-14S/L-14AS, No NOC/ resolution, from the Gram Sabha/Gram Panchayat shall be
required where any vend/additional license in form L-2S/L-14S/L-14AS is to be granted.The
license in form L-2A/L-14C (ahata) shall also be granted by the Collector (Excise) of the Zone to
the licensee holding license in form L-2S/L-14S/L-14AS. The additional license in form L-2S/L-
14S/L-14AS shall not be granted after 30™ September, 2026.

41. In case of liquor remain unsold with outgoing licensee, he shall transfer his un-sold
quota to the successful licensee with the permission of the Collector (Excise) of the Zone
concerned. The unsold stock of liquor upto 3% of the Minimum Guaranteed Quota of the preceding
year i.e. 2025-26, in the vend, shall not be adjusted in the Minimum Guaranteed Quota for the next
year i.e. 2026-27. The successful licensee shall have to take this unsold stock on payment of license
fee @ of 50% as is prescribed for the year 2026-27 and no excise duty and VAT shall be charged
thereon.

The unsold stock of liquor in the vend as on 31-3-2026 exceeding 3% of the Minimum
Guaranteed Quota of the preceding year i.e. 2025-26 shall be adjusted in the Minimum Guaranteed
Quota for the next year i.e. 2026-27 and license fee shall be charged on that stock at the rate
prescribed for the year 2026-27 but no Excise Duty and VAT shall be charged on such stock. It is
further clarified that Minimum Guaranteed Quota for the year 2026-27 will have to be lifted as it is
as prescribed in the Excise Policy 2026-27.

42. The retail vends can be opened in any of the markets, malls, local shopping complexes
(LSCs) etc. as long as the standard rules and regulations of opening a new vend in the State are
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followed which includes restrictions on opening vends within a specified distance of Educational,
Religious Institutions etc.

43. All other terms and conditions applicable for the allotment of vends by e-Auction shall
apply mutatis mutandis to the allotment of vends by any other mode as per Himachal Pradesh
Liquor License Rules 1986.

44. All the relevant provisions of the previous year i.e. Excise Policy for the year 2025-
2026, Excise Announcements and other relevant enactments/rules thereunder etc. shall apply
mutatis-mutandis for the year 2026-27 to the extent they are in conformity with the Excise Policy
2026-217.

45. The Minimum Guaranteed Quota of CL and Beer shall be unit-wise whereas the passes
shall be issued vend-wise similarly the passes in case of IMFL shall be issued vend-wise.

46. In case any licensee deposits the fee in the wrong head/sub-head, the same will be
refunded/adjusted by the Collector (Excise) of the Zone with the prior approval of the Financial
Commissioner (Excise)-cum-Commissioner of State Taxes and Excise, H.P.

47. (a) The department has identified the locations mentioned below to open High End
Wine shops:—

1. District Kullu : Hotel Kunzum (Manali); HPTDC Hotel at Dohlunala

2. District Kangra : Hotel Dhauladhar (Dharmashala), Hotel Bhagsu,
(Mcleodganj)

3. District Shimla : AshianaGoofa (The Ridge), Apple Blossom (Fagu),

Tuti Kandi, M.C. Parking, Shimla.

If the H.P. Tourism Corporation agrees to lease out the required space in these identified
locations then the terms and condition for High End Wine shops shall be as under :—

(1) The quota of such high end wine shop will be reduced from the total quota of the same
unit of the concerned licensee in whose jurisdiction such premises would be opened.

(i) Fixed license fees of the concerned license will be Rs. 6 lakhs.

(ii1)) The High End Wine shops License for retail sale of all type of Beer, Wines, Ciders &
RTD beverages, BIO Brands and IMFS/BII with EDP above Rs. 3601/- in the High
End Wine shops.

(b) The High End Vends can also be opened in any Tourism (HPTDC Hotel) by the
successful licensee of that area.
48. The unit/vend shall be allotted to the highest bidder quoting equal to or above the
reserve price subject to the other provisions of the policy. In cases where single bid is received
which is equal to or above the reserve price in any round, the same is accepted by the authority.

49. Tt shall be the responsibility of the Zonal Collector and District Incharges to sell out the
retail units so formed.
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50. In case of e-allotment, the existing terms & conditions/ forms of Excise Policy shall be
suitably amended (add/ delete/ update/ insert/ issue corrigendum) by the Commissioner of State
Taxes and Excise.

51. Any force majeure on account of law and order situation, natural calamity or by act of
God shall not be applicable in excise matters as liquor trade has been considered as res extra
commercium.

BEITEINRT / —
RIS R Ud ATGHNT ATGe |

[Authoritative  English  Text of State Taxes and Excise Department Notification
No.7-1/2026-Exn- 9596, Dated 31-03 -2026 as required under Article 348(3) of the Constitution of
India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31st March, 2026

No.7-1/2026-Exn- 9596.—In exercise of the powers conferred by sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules,
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from
01-04-2026 :—

AMENDMENTS
In the said rules, a new rule 36 (a) after rule 36 shall be added :—

1. The following licenses will be granted/allotted by way of e-Auction process for the
year 2026-27 on the terms and conditions as prescribed in the succeeding paras :—
(1) A license in form L-2 for retail vend of all types of liquor including IMFL, BII, BIO,
Beer, Wine, Country Liquor & RTD etc. for sale to the public in urban areas. The
licensee (L-2) will also be eligible to sell above said liquor (except Country Liquor) in
wholesale to the licensees in form L-3, L-4, L-5, L-3A, L-4A, L-5A, L-3T, L-4T, L-
5T, L-12A, L-12B, L-12C etc. for consumption off the premises.
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(i1) A license in form L-14 for retail vend of all types of liquor including IMFL, BII, BIO,
Beer, Wine, Country Liquor & RTD etc. for consumption on and off the premises in
the rural areas. The licensee (L-14) will also be eligible to sell above said liquor
(except Country Liquor) in wholesale to the licensees in form L-3, L-4, L-5, L-3A, L-
4A, L-5A, L-3T, L4T, L-5T, L-12A, L-12B, L-12C etc. for consumption off the
premises.

(ii1)) A license in form L-14-A for retail vend of all types of liquor including IMFL, BII,
BIO, Beer, Wine, Country Liquor & RTD etc. for consumption off the premises in
rural areas. The licensee (L-14A) will also be eligible to sell above said liquor (except
Country Liquor) in wholesale to the licensees in form L-3, L-4, L-5, L-3A, L-4A, L-
SA, L-3T, L-4T, L-5T, L-12A, L-12B, L-12C etc. for consumption off the premises.

(iv) A license in form L-20B for manufactures and retail sale of Country Fermented Liquor
(Jhol).

2. The allotment of retail liquor vends/ units of CL & IMFL shall be made by inviting e-
auction through the Government/ department portal in a completely secure and transparent manner.
The detailed procedure for e-auction shall be finalized by the Commissioner of State Taxes and
Excise which shall be displayed by uploading the same on the website of the department
https://www.hptax.gov.in. All the applicants intending to participate in the allotment of vends/unit
are required to go through the terms and conditions of Excise Policy 2026-27 and the procedure of
online allotment available on the above mentioned portal. The applicant is required to upload the
relevant forms/ documents as per Excise Policy 2026-27 during the online registration process and
before participating in the e-Auction.

3. The formation of retail liquor units shall be done on the basis of sub-division/Tehsil
boundaries by the District Incharges in consultation with the Collector (Excise). The retail units
should be formed keeping in view the viability of selling out the unit, geographical contiguity and
the adjoining units should not be of abnormally high/low value. The sub-divisions/Tehsils having
higher unit value be divided into more than one equitable units and the sub-divisions/ Tehsils
having very low value be clubbed with adjoining sub-division/ Tehsils unit. The buffer zone
between the vends of two adjoining subdivisions/ Tehsils shall not be less than 100 meters in urban
areas and 200 meters in rural areas. Same rule shall apply if the sub-division/ Tehsils is bifurcated
in more than one unit. The maximum value of the retail unit shall ordinarily be not more than 15
Crores. In the cases of deviation the approval be given by Commissioner of State Taxes and Excise
on the reasoned recommendations of the Collector (Excise) of the Zone.

4. The copy of Excise Policy, Standard operating procedure for e-Auction and user
manual document of system can be downloaded from the website of the Department
https://www.hptax.gov.in. In order to ensure revenue maximization and transparency, the
advertisement pertaining to e-auction including online portal link and the dates of bid submission
will be duly publicized in 2 to 3 leading Hindi and English newspapers.

5. The details of location of each retail vend/unit, reserve price, the minimum guaranteed
quota of liquor fixed for each vend/unit and other levies as may be applicable, shall be available on
the portal. The Commissioner of State Taxes and Excise shall issue the SoPs/ Procedure/
guidelines/details of vends separately. The same applicant can bid for any number of units across
the state.

6. The online bids for the allotment can be submitted by the following:—
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(a) an individual; or
(b) a body incorporated under the Indian Companies Act; or
(c) a society registered under the Himachal Pradesh Co-operative Societies Act; or
(d) a partnership firm; or
(e) a Hindu undivided family.

7. When a Company or Society or Partnership firm or Hindu undivided family referred to
in clauses (b), (c¢) (d) and (e) of para 2.6 above, applies for the allotment of a vend/unit, it must
authorize an individual to act as an agent on behalf of the applicant, who shall be amenable in full
to the Criminal Courts in India.

8. An individual applicant should fulfill the following conditions to be eligible to submit
online application for the allotment of a vend/unit :—

(i) He/She should be a citizen of India.
(1) He/She should have attained the age of 21 years on the day of filing of application.

(iii)) He/She should not have been black listed or debarred from holding an excise license
under the provisions of any Rules made under the Punjab Excise Act 1914, as
applicable in the State of Himachal Pradesh/ the Himachal Pradesh Excise Act, 2011.
Any person, who has been convicted of any excise offence by any court of law unless
finally acquitted, shall be automatically debarred from holding the license.

(iv) He/She should not be a defaulter of any Government dues and should have cleared all
the arrears, if any, due to be paid by him upto the date of filing of application for
allotment.

(v) He/She should possess good moral character and should have no criminal background
nor should have been convicted of any offence punishable under any taxation statute in
Himachal Pradesh.

(vi) An affidavit in Form B duly attested as per the format as mentioned in the Excise
Policy 2026-27 shall be uploaded by the applicant on the online portal.

9. The conditions of eligibility mentioned in para 2.8 above shall apply to all the partners
in case of a partnership firm, every member of any other association of persons mentioned in Para
2.6 above, Karta of a Hindu undivided family and every individual acting as an agent on behalf of
the applicant in other cases.

10. The applicant must fulfil pertaining to following conditions to be eligible to submit
online bid :—

(i) He should be solvent and should have the necessary funds or should have made
arrangements for the necessary funds, for conducting the business the details of which
shall be made available to the licensing authority, if required and the value of the assets
held by him as declared in Form ‘A’ uploaded with the online application form should
be atleast 25% of the Annual License Fee of the vend/unit for which the online
application is filed.

(i1) Declaration of solvency in the prescribed form (Form ‘A’) (minimum 25%) of the
value of the Unit/vend). The licensee has to upload solvency certificate duly attested
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by the officer not below the rank of “Naib-Tehsildar” or ”Solvency Certificate issued
by Bank” or he shall produce a net worth certificate duly certified by a Chartered
Accountant registered with ICAI” or “registered valuer of immovable property under
Wealth Tax Act,1957.

(iil) An affidavit, specimen of which is given in form ‘B’attached to the online application
form.

(iv) Latest photographs along-with proof of residence in the form of copies of the Voter
Identity Card/Ration Card.

(v) Copy of Aadhaar Card and PAN card.

(vi) The successful allottee shall have to submit the hardcopies of above mentioned
documents within one day from the date of allotment to the concerned District
Incharge.

(vii) He should possess or should have an arrangement for taking on rent suitable premises
in the specified locality for opening the shop in accordance with the provisions of
Himachal Pradesh Liquor License Rules, 1986 and that the proposed premises should
not have been constructed in violation of any law or Rules.

(viii) He should agree not to employ any salesman or representative who has criminal
background as mentioned in clause (v) of point No. 2.8 above or who suffers from any
infectious or contagious disease or is below 21 years of age.

(ix) The successful allotee shall submit solvency certificate to the District In-charge and an
affidavit stating that this solvency certificate has not been submitted for any other units
in the State.

11. All the partners of a firm shall be jointly and severally liable to meet the liabilities.

12. The applicant must apply online through portal provided in the SoP/ Procedure/

guidelines issued separately by the Commissioner of State Taxes and Excise for the allotment of
vend/unit in accordance with the procedure prescribed herein below and as mentioned in the
departmental portal https://www.hptax.gov.in . A non-refundable application fee shall be deposited
online through portal by every bidder who wishes to participate in the e-Auction process. An
applicant can apply for any number of units, however for every unit, the bidder/ applicant is
required to deposit prescribed application fee. The application fee will be non-refundable which
shall be as under :—

Value of a Vend/Unit in Rs. Application Fee (In Rs.)
1 Upto10,00,00,000/- Rs. 1,00,000/-
2. 10,00,00,001/- to 20,00,00,000/- Rs. 1,50,000/-
3. 20,00,00,001/- and above Rs. 2,00,000/-
4 Country Fermented Liquor Rs. 25,000/-

13. For each e-auction, the bidder has to deposit EMD online which shall be equal to 2%

of the reserve price fixed for the vend/unit. In case, the bidder/applicant is awarded the licensee,
the earnest money shall be adjusted against the license fee. In other case, it shall be refunded as
soon as the selection process is over for that unit.
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14. The District In-charge shall fix the minimum reserve price of each unit based on the
Minimum Guaranteed Quota. In case the sub-vend of unit is regularized the value of the sub-vend
in the financial year will be added to that unit after giving the general increase as per Excise
Announcements 2026-27 and the reserve price shall be fixed by the District In-charge accordingly.
The quota of closed vends will be allocated to the nearby vends. In case of opening of a new vend,
quota of that vend will be determined by the District In-charge concerned.

There shall be a fixed license fee in respect of Country Liquor. In the case of IMFL and BII,
there shall be three slabs of license fee based on EDP rates and for the purposes of fixation of
reserve price of the vend/unit, the license fee @ Rs. 470/- shall be taken as reference.

The annual license fee (Minimum Vend Value) of a particular vend/unit shall finally be
based on the highest bid offered by successful bidder. The annual quota of Country Liquor for
fixation of MVV and the quota of IMFL for the purpose of fixation of Minimum Vend Value will
increase/decrease proportionately to the bid. The Dy.CSTE/ACSTE incharge of the District will
monitor the actual lifting of IMFL in addition to Country Liquor on quarterly basis and ensure that
the license fee is deposited as prescribed.

In case, if the applicant bids/tenders more than the reserve price fixed for the vend/unit and
if the successful allottee is not able to lift the enhanced quota in respect of Country Liquor and
IMFL as per his bid, the penalty as per condition No. 3.3 shall be applicable on the Minimum
Guaranteed Quota which was originally fixed prior to e-auction:

Provided that if the successful allottee bids/tenders less than the reserve price fixed of the
vend/unit, in such case if the successful allottee is not able to lift the entire Minimum Guaranteed
Quota fixed as per bid/tender in respect of Country Liquor only, penalty as per condition No. 3.3
shall be applicable on the Minimum Guaranteed Quota fixed as per his bid/tender.

Provided further that the successful allottee shall have to pay the entire amount of bid
money offered by him even if he fails to lift the Minimum Guaranteed Quota in respect of Country
Liquor.

If the unit is allotted less than the reserve price, then the Financial Commissioner (Excise)-
cum-Commissioner of State Taxes and Excise, H.P. will have the absolute right to accept and reject
such bid/tender in the interest of Government revenue.

In case if the successful allottee lifts more than the Country Liquor quota determined after
the e-auction then the successful allottee shall have to deposit the license fee on such additional
quota of Country Liquor lifted by him.

The licensee shall have to deposit the license fee of IMFL as per the bid. In no case, the
final value of the unit shall be less than the bid offered by the successful allottee.

Once the licensee has lifted IMFL (slab-wise) equivalent to his vend/unit value of IMFL
and he desires to lift additional IMFL beyond his vend/unit value, the licensee shall be liable to
pay the prescribed license fee as per the slabs alongwith the additional license fee and any other
cess prescribed in the Excise Policy 2026-27 for the additional lifting of IMFL after the approval of
the Collector (Excise). In such a case the final value of the vend/unit shall exceed as per bid/tender
already offered by him.

15. If bidder offers bid more than the reserve price, the successful bidder to deposit the
additional security amount in the shape of FDR duly pledged in favour of Deputy/ Assistant
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Commissioner of State Taxes and Excise of concerned District within next working day from the
date of allotment as per detail as under :-

I. Upto15% = il

2. Above 15 % to 30% = 15 % of differential amount between reserve price &
bid/tender offered.

3. Above 30 % to 50 % = 25 % of differential amount between reserve price &
bid/tender offered.

4.  Above 50 % = 50 % of differential amount between reserve price &
bid/tender offered.

16. A Scrutiny Committee shall be constituted by the Deputy Commissioner of State Taxes
and Excise of concerned District. All the documents/ application fee/ EMD deposited online by the
applicant/ bidder will be analyzed by the Scrutiny Committee. The Committee will check the
eligibility of the bidder on the basis of document uploaded on the portal and if found eligible/ in-
eligible will write the remarks. In case of in-eligible bidder, the Committee shall upload the
proceedings on the portal. For the online system, the Deputy/ Assistant Commissioner of State
Taxes and Excise shall be the nodal officer till the completion of the online allotment process.

17. The allotment of Units/vends through e-auction shall be made by the District
Allotment Committee. The District Allotment Committee shall consist of the Deputy
Commissioner of the concerned District, Collector (Excise) of the Zone, Dy. Commissioner of
State Taxes & Excise /Asstt. Commissioner of State Taxes & Excise in-charge of the district and
any other gazetted officer of the Department nominated by the Commissioner of State Taxes &
Excise. In case the Deputy Commissioner of the District is not available due to unavoidable
circumstances, then the ADC or ADM of the concerned District shall form part of the District
Allotment Committee. The Chairman of the Committee (Presiding Officer) will be Deputy
Commissioner/ADC/ADM as the case may be. It shall be responsibility of the District Allotment
Committee from the start of the bidding process till its conclusion to ensure that the online system
is properly functioning (including availability of internet). Further, the online allotment process
shall be held in the District NIC office/ hall or any other venue duly publicized which is well
connected with the internet.

18. The District Allotment Committee shall club or de-club the unsold retail units and
fresh e-allotment shall be conducted. It is clarified that the retail units where bid received at or
above reserve price shall not be clubbed/de-clubbed with the unsold retail units.

19. In case more than one applicant has given the same bid for any particular vend/unit, the
Committee shall select the successful allottee for such vend/unit by way of draw of lots. The result
will be announced and all the process will be video graphed.

20. In case where any unit remains un-allotted by 31st March, 2026, the Dy.
Commissioner of State Taxes and Excise / Asstt. Commissioner of State Taxes and Excise, I/c of
the District with the approval of Collector (Excise) may allow the existing licensee of such unit
during the previous year 2025-2026 at his option to continue operating the same till the time it is
allotted or by 10th April, 2026 whichever is earlier. In case the existing licensee refuses to run the
unit after 31st March, 2026, then the Commissioner of State Taxes and Excise or Collector (Excise)
of the Zone or Dy.CST&E /ACST&E I/c of the District may allow any other person to run the unit
till the unit is allotted afresh or by 10th April, 2026 whichever is earlier. The quota and license
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fee/Penalty payable by such licensee for such period shall be computed for the days of his operation
beyond 31% March, 2026 proportionately on the quota for such unit for the year 2026-27. This
license fee shall be payable on daily basis.

In case any unit still remains un-allotted upto 10th April or the next working day in case
10th April happens to be a holiday, the Unit shall be disposed of by the Commissioner of State
Taxes and Excise by taking appropriate measures as he may deem fit in the interest of revenue, in
consultation with the Collector (Excise) and the Dy.CST&E/ACST&E I/c of the District
concerned.

21. During the currency of the year, if contingency of re-allotment of vend/unit arises, the
Allotment Committee shall consist of the Collector (Excise) of the Zone, Dy.Commissioner of
State Taxes & Excise/Asstt. Commissioner of State Taxes & Excise I/c of the District concerned
and one Asstt.Commissioner of State Taxes & Excise nominated by the Collector (Excise). The re-
allotment process shall be carried out in a online mode. The outgoing licensee shall further be liable
to make up the loss of revenue to the Government and it shall be recovered from him as arrear of
Land Revenue.

22. In case there is no bid for a particular vend/unit, the Collector (Excise) shall take
necessary steps for the allotment of such vend/unit as per the directions of the Commissioner of
State Taxes & Excise-cum-Financial Commissioner(Excise) H.P.

23. The Dy. Commissioner of State Taxes & Excise/Asstt. Commissioner of State Taxes &
Excise I/C of the district shall display on the notice board, the list of the successful allottees whose
offers for allotment have been confirmed by the Commissioner of State Taxes & Excise, Himachal
Pradesh.

24. If any person who has been allotted vend/unit fails to make deposit of the amount of
license fee/security or on confirmation of the allotment refuses to accept the license, the license
may be re-allotted by any prescribed arrangement and such allottee shall not be entitled for refund
of any amount he has deposited or shall not be entitled to any other claim.

25. The complete process of submission of online bids and opening of bids be completed
during the hours which shall be published in the SoPs.

26. The licensee shall have to pay 8 % of the vend/unit value as advance fixed license fee
as per the schedule below:—

S1.No. Stage Percentage of amount to be deposited out of
the 8% advance fixed license fee
1. At the time allotment of the 50%
unit
2. Within 3 days of allotment of 25%
the unit
3. Within 6 days of allotment of 25%
the unit or 31st March, 2026
whichever is earlier.

The licensee shall be allowed to operate the liquor vends only if the complete advanced
fixed license fee above is deposited as prescribed above. In addition to this, the licensee shall have
to submit security amount equal to 8% of the Bid/Tender offered by him in the shape of FDR/Bank
Guarantee of Scheduled Commercial Banks of India valid upto 30th June of the next financial year
i.e. 2027-28, duly pledged in favour of the District In-charge concerned by 15th of April of the
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concerned financial year. The above-mentioned advance shown in the table deposited before
31-03-2026 shall be counted towards the excise revenue for the Excise Policy 2026-27.

In case of failure to deposit the entire advanced fixed license fee, the allotment of
vends/units shall be canceled by the Collector (Excise) of the Zone concerned and the same shall be
put up for re-allotment. Any advance amount deposited by such licensee shall be forfeited.

However, if the licensee submits the security amount, the cancellation proceedings in
respect of defaulting unit/vend may be dropped by the Zonal In-charge by imposing a maximum
penalty upto Rs. 1,00,000/- and the licensee shall be allowed to continue the operations.

27. The MGQ of Country Liquor allotted to a unit shall further be divided into twelve
equal parts as per the condition No. 3.3 to be lifted compulsorily on monthly basis on the payment
of the license fee thereon. However, if the licensee fails to lift the minimum guaranteed quota of
Country Liquor for the month, he shall be required to deposit the license fee for the said month and
if he fails to lift the prescribed quota he shall be liable for action as per condition No. 3.3 of this
policy. The licensee shall have to deposit the entire license fee on the monthly basis. This
condition shall not be applicable for IMFL.

28. If eligibility claim of a bidder is found to be defective the same shall be rejected with
reasons to be recorded in writing.

29. If the highest bid or bids, in respect of any vend/unit, received by the Presiding Officer
at the e-auction are rejected or not confirmed by the Financial Commissioner (Excise), the deposits
of security and application fee deposited by the concerned bidder, shall be refunded to such bidder
without any interest thereon. Deposit of advance amount shall confer no right on the highest bidder
at e-auctions for the grant of a license.

If the highest bid or bids in respect of any vend or unit received by the Presiding Officer at
the Auction/tender are approved and confirmed by the Financial Commissioner (Excise), the
deposit of advance license fee made by the concerned bidder shall be counted towards the license
fee in respect of the concerned vend/unit, and will be adjusted as prescribed and the remaining
amount of license fee shall be paid by the licensee.

30. In case any vend/unit remained un-allotted by way of e-Auction process then the
Financial Commissioner (Excise) may sell the un-allotted vends/units by any arrangement given in
para 1.2 in Chapter-I of Excise Policy.

31. While allotting the retail vends L-2/L-14/L-14A by e-Auction, the Committee
constituted for this purpose shall have the final authority to debar any such applicants whom the
members of the Committee find out to be immediate family members of the defaulting licensees
(whether current or old defaulter) from allotment of retail vends even if he/she is the highest
bidder/successful allottee. The Committee shall pass a speaking order in the matter and convey the
same immediately to the Commissioner of State Taxes and Excise, H.P. for approval. The
concerned District Incharge shall submit a certificate to the Commissioner of State Taxes and
Excise, H.P. that no defaulter or his immediate family members have been permitted for allotment
of excise units in his jurisdiction. The disqualified applicant/bidder in such cases shall have no right
to appeal to the higher authority.

32. The license fee payable for a particular month shall be deposited into the government
treasury by the last working day of the same month and payment schedule of the annual license
fees shall be as under :—
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Month Net instalment of | Adjustment | Payment Schedule when
license fee in % (in %) if allotment done
of total license any. on/before 31st
fee March, 2026
April 2026 8% 4% 4%
May 2026 10% 0 10%
June 2026 11% 0 11%
July 2026 10% 0 10%
August 2026 10% 0 10%
September 2026 11% 0 11%
October 2026 11% 0 11%
November 2026 11% 0 11%
December 2026 11% 0 11%
January 2027 7% 4% 3%
February 2027 -- -- -
March 2027 -- -- -
Total. . 100% 8% 92%

If the contingency arises and the units are re-allotted during the currency of the year, the
license fee to be deposited in equal instalments for the remaining months of the year.

If the licensee fails to deposit the monthly license fee upto the last day of the month, his
vend/unit shall be sealed by the District Incharge on the 1* day of the following month and report
the matter to the Zonal Collector (Excise) immediately. The Zonal in-charge shall cancel the license
of vend/unit within seven days positively and the advance amount deposited shall be forfeited.
However, if the licensee deposits monthly license fee within 7 days, the cancellation of license in
respect of defaulting unit/vend may be dropped by the Zonal In-charge.

33. When the bid exceeds the reserve price, the subsequent bid shall not be less than
Rs. 1,00,000/- over the bid price for every subsequent bid.

34. In order to promote “Green Himachal Clean Himachal”, the retail licensees shall
maintain cleanliness and hygiene in and around the shop. Adequate number of dustbins shall be
placed inside and outside the vend. Non-compliance of this provision will attract a penalty of
Rs. 5,000/- for the first time and subsequent non-compliance, a penalty of Rs. 10,000/- shall be
imposed by the District In-charge. The Retail sale licensees will make adequate fire safety
arrangements.

35. The retail licensees may add/delete partner(s) with the approval of the Collector
(Excise) of the Zone concerned, during the currency of the license period subject to the condition
that the newpartner(s) fulfill the prescribed eligibility criteria. The addition/deletion may be done
subject to payment of Rs. 3 lakh per partner for addition and Rs.6 lakh per partner for deletion.
Further, deletion can be done only within six months (i.e. upto 30" September, 2026).

36. In the event of death of a sole proprietor or any other case, the Collector (Excise) may
allow the legal heir(s) to continue the license for the remaining period, provided that the legal
heir(s) are otherwise eligible to hold the license.

37. If a license is held by a partnership firm, in the event of death of a partner, the
survivor(s) and the legal heir(s) of the deceased or in the eventuality of death of all the partners,
their legal heir(s), if otherwise eligible, may be allowed by the Collector (Excise) to hold the
license for the remaining period of the financial year.
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38. In case there is any change in the territories of Municipal Corporation/Municipal
Committee/Notified Area Committee and vice-versa and existing units/vends from the rural areas
are added to the above mentioned local bodies, in that case, the existing L-2 and L-14 vends may be
renamed accordingly. This shall not be deemed as change in composition of a unit.

39. If the confirmation from the Commissioner of State Taxes and Excise-cum-Financial
Commissioner (Excise) is not received by 31" March, 2026, the Collector (Excise) may assume
that the Financial Commissioner (Excise) has accorded confirmation for allotment.

40. The additional license in form L-2S/L-14S/L-14AS shall be granted to a retail licensee
with the main vend in form L-2/L-14/L-14A within the State. The fixed annual license fee for the
above licenses will be Rs. 10,00,000/-. Whereas, keeping in view the issue of smuggling of liquor
into the State, the L-2S/L-14S/L-14AS vends shall be granted within a distance of 100 meter from
the borders on the payment of Rs. 5,00,000/- as annual license fee. Such a L-2S/L-14S/L-14AS
vends may be allowed within the distance of not more than the one third of the total distance
between the vends of the applicant licensee/s and that of vends of the other licensee(s) in the
vicinity, thereby creating a residual buffer area between the vends of one licensee and that of
another licensee. The L-2S/L-14S/L-14AS shall be approved and granted by the Collector (Excise)
of the Zone concerned. The quota of Country Liquor and Beer of the L-2S/L.-14S/L-14AS shall be
allotted by the Collector (Excise) of the Zone concerned out of the quota allotted to the main
vend/unit for which the L-2S/L-14S/L-14AS is approved. In case of opening of L-2S/L-14S/L-
14AS at inter-district border, the Collector (Excise) shall decide the matter by considering the
opinions of District In-charges of concerned districts if both districts fall within the same zone.
However, if the matter pertains to districts located in different zones, the Collector (Excise) of both
the Zones shall collectively decide the matter. For the purposes of the vends/additional license in
form L-2S/ L-14S/L-14AS, No NOC/ resolution, from the Gram Sabha/Gram Panchayat shall be
required where any vend/additional license in form L-2S/L-14S/L-14AS is to be granted.The
license in form L-2A/L-14C (ahata) shall also be granted by the Collector (Excise) of the Zone to
the licensee holding license in form L-2S/L-14S/L-14AS. The additional license in form L-2S/L-
14S/L-14AS shall not be granted after 30™ September 2026.

41. In case of liquor remain unsold with outgoing licensee, he shall transfer his un-sold
quota to the successful licensee with the permission of the Collector (Excise) of the Zone
concerned. The unsold stock of liquor upto 3% of the Minimum Guaranteed Quota of the preceding
year i.e. 2025-26, in the vend, shall not be adjusted in the Minimum Guaranteed Quota for the next
year i.e. 2026-27. The successful licensee shall have to take this unsold stock on payment of license
fee @ of 50% as is prescribed for the year 2026-27 and no excise duty and VAT shall be charged
thereon.

The unsold stock of liquor in the vend as on 31-3-2026 exceeding 3% of the Minimum
Guaranteed Quota of the preceding year i.e. 2025-26 shall be adjusted in the Minimum Guaranteed
Quota for the next year i.e. 2026-27 and license fee shall be charged on that stock at the rate
prescribed for the year 2026-27 but no Excise Duty and VAT shall be charged on such stock. It is
further clarified that Minimum Guaranteed Quota for the year 2026-27 will have to be lifted as it is
as prescribed in the Excise Policy 2026-27.

42. The retail vends can be opened in any of the markets, malls, local shopping complexes
(LSCs) etc. as long as the standard rules and regulations of opening a new vend in the State are
followed which includes restrictions on opening vends within a specified distance of Educational,
Religious Institutions etc.
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43. All other terms and conditions applicable for the allotment of vends by e-Auction shall
apply mutatis mutandis to the allotment of vends by any other mode as per Himachal Pradesh
Liquor License Rules 1986.

44. All the relevant provisions of the previous year i.e. Excise Policy for the year 2025-
2026, Excise Announcements and other relevant enactments/rules thereunder etc. shall apply
mutatis-mutandis for the year 2026-27 to the extent they are in conformity with the Excise Policy
2026-27.

45. The Minimum Guaranteed Quota of CL and Beer shall be unit-wise whereas the passes
shall be issued vend-wise similarly the passes in case of IMFL shall be issued vend-wise.

46. In case any licensee deposits the fee in the wrong head/sub-head, the same will be
refunded/adjusted by the Collector (Excise) of the Zone with the prior approval of the Financial
Commissioner (Excise)-cum-Commissioner of State Taxes and Excise, H.P.

47. (a) The department has identified the locations mentioned below to open High End
Wine shops:—

1. District Kullu : Hotel Kunzum (Manali); HPTDC Hotel at Dohlunala

2. District Kangra : Hotel = Dhauladhar ~ (Dharmashala), @ Hotel = Bhagsu,
(Mcleodganj)

3. District Shimla : Ashiana Goofa (The Ridge), Apple Blossom (Fagu), Tuti

Kandi, M.C. Parking, Shimla.

If the H.P. Tourism Corporation agrees to lease out the required space in these identified
locations then the terms and condition for High End Wine shops shall be as under :—

(1) The quota of such high end wine shop will be reduced from the total quota of the same
unit of the concerned licensee in whose jurisdiction such premises would be opened.

(i1) Fixed license fees of the concerned license will be Rs. 6 lakhs.

(iii)) The High End Wine shops License for retail sale of all type of Beer, Wines, Ciders &
RTD beverages, BIO Brands and IMFS/BII with EDP above Rs. 3601/- in the High
End Wine shops.

(b) The High End Vends can also be opened in any Tourism (HPTDC Hotel) by the
successful licensee of that area.

48. The unit/vend shall be allotted to the highest bidder quoting equal to or above the
reserve price subject to the other provisions of the policy. In cases where single bid is received
which is equal to or above the reserve price in any round, the same is accepted by the authority.

49. Tt shall be the responsibility of the Zonal Collector and District Incharges to sell out the
retail units so formed.

50. In case of e-allotment, the existing terms & conditions/ forms of Excise Policy shall be
suitably amended (add/ delete/ update/ insert/ issue corrigendum) by the Commissioner of State
Taxes and Excise.
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51. Any force majeure on account of law and order situation, natural calamity or by act of
God shall not be applicable in excise matters as liquor trade has been considered as res extra
commercium.

Sd/-

Commissioner of State Taxes and Excise.

T HR TG MTHRT 9T

RBre—171 009, 31 9™, 2026
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In the said rules:—

1. The rule 9.5 (B) shall be substituted which is as under :-

“The license in form D-2E shall be issued to distilleries for manufacturing of ethanol in
the State. The following terms and conditions to grant a license D-2E are as below :—

(1) For a stand-alone distillery intending to manufacture ethanol for the purpose of
exclusive supply to petroleum companies shall have to fulfil all conditions as
prescribed for D-2 license.

(1) D-2E licensee shall supply ethanol to L-19 or L-19A licensee. The transfer fee on
ethanol is as under :—

SI. Item Rate of transfer fee on
No. ethanol
(a) Fee payable at the time of transfer of ethanol | Rs.7/- PBL
produced by D-2E to be procured by the L-19
and L-19A licensees. However, it will not be
applicable for petroleum companies using
ethanol for blending with petroleum products.
(ii1)) The stand-alone D-2E licensee shall not be allowed to manufacture any other kind
of spirit except ethanol.
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(iv) The already existing distillery licensee D-2 and intending to obtain license D-2E
shall have to maintain distinct storage facilities and separate record of
manufacturing, storage and dispatch.

(v) The ethanol manufacturing unit shall deposit transfer fee on the movement of the
Ethanol specifically for the Petroleum companies for the purpose of blending into
Petrol and Diesel. The transfer fee shall be as under:—

Movement of ethanol to outside state =nil
Movement of ethanol within state = nil
Movement of ethanol from other States to H.P. (import) = Rs. 1 per bulk litr.

Such transfer fee shall be deposited by the D-2E license holder in the prescribed head
before the movement of ethanol. The D-2E license holder shall submit the monthly
statement to the office of DCSTE of concerned district.

All the other conditions applicable to the distilleries shall be applicable to the D-2E
licensee also.

2. The sub-rule 9.5 (10) of rule 9.5 shall be substituted as under :—

The fixed fee for grant of letter of intent (LOI) for establishment of Distillery and extension
fee for Lol shall be as under :—

SI. No. Purpose Fixed fee
1. Fee for Grant of Lol for establishment of | Rs. 18 lakh
Distillery Plant.
2. Fee for Grant of Lol for establishment of | Rs. 11 lakh
Ethanol Plant (D-2E).
3. Extension of Lol for Distillery Rs. 4 lakh
4. Extension of Lol for Ethanol Plant (D-2E) Rs. 2 lakh

The first extension of any kind of LOI shall be allowed by the Commissioner of State Taxes
and Excise and the second extension of LOI shall be allowed by the Administrative Secretary after
the deposition of fixed license fee as mentioned above. In case, if the applicant is not able to
establish his unit due to some unforeseen situation beyond his control within the above stipulated
period then in such case such LOI shall only be extended by the Minister Incharge. There shall be
no subsequent extension. The minimum capital investment for setting up a Distillery shall not be
less than Rs. 30 Crores.

3.

The sub-rule 9.17 (ii) of rule 9.17 shall be substituted as under :—

Transfer fee is levied on ENA as below :

SI.
No.

Item Rate of transfer fee on
ENA

I.

Fee payable at the time of issue of permit for
procurement of :— Rs.6/- PBL
a) ENA by the D-2A and BWH-2 licensee from D-2
licensee for manufacture of IMFL & CL for sale in | Rs.6/- PBL
Himachal Pradesh
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b) On all kinds of industrial alcohol to be procured by
the L-19/L-19A licensees from D-2 licensee for use
in medicines, drugs, cosmetics, perfumes,
deodorants etc.

2. | Fee payable at the time of transfer of ENA produced by | Rs.6/- PBL

D-2 licensees for in-premises manufacture of IMFL& CL

for sale in Himachal Pradesh.

g/ —

ST B UG EBNT Y |

[Authoritative English Text of State Taxes and Excise Department Notification No.7-1/2026-EXN-
9597, Dated 31-03 - 2026 as required under Article 348(3) of the Constituted of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31st March, 2026

No.7-1/2026-EXN-9597.—In exercise of the powers conferred by sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Punjab Distillery Rules, 1932 as amended
from time to time, as applicable in Himachal Pradesh (hereinafter called the “said rules”) with
effect from 01-04-2026 :—

AMENDMENT
In the said rules:—
1. The rule 9.5 (B) shall be substituted which is as under :-

“The license in form D-2E shall be issued to distilleries for manufacturing of ethanol in the
State. The following terms and conditions to grant a license D-2E are as below :—

(i) For a stand-alone distillery intending to manufacture ethanol for the purpose of
exclusive supply to petroleum companies shall have to fulfil all conditions as
prescribed for D-2 license.

(i1)) D-2E licensee shall supply ethanol to L-19 or L-19A licensee. The transfer fee on
ethanol is as under :—
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Sr. Item Rate of transfer fee
No. on ethanol
a) Fee payable at the time of transfer of ethanol produced | Rs.7/- PBL

by D-2E to be procured by the L-19 and L-19A
licensees. However, it will not be applicable for
petroleum companies using ethanol for blending with
petroleum products.

(i1i1)) The stand-alone D-2E licensee shall not be allowed to manufacture any other kind of
spirit except ethanol.

(iv) The already existing distillery licensee D-2 and intending to obtain license D-2E shall
have to maintain distinct storage facilities and separate record of manufacturing,
storage and dispatch.

(v) The ethanol manufacturing unit shall deposit transfer fee on the movement of the
Ethanol specifically for the Petroleum companies for the purpose of blending into
Petrol and Diesel. The transfer fee shall be as under:—

1. Movement of ethanol to outside state = nil

2. Movement of ethanol within state = il

3. Movement of ethanol from other States to H.P. (import) = Rs. 1 per bulk litre
Such transfer fee shall be deposited by the D-2E license holder in the prescribed head
before the movement of ethanol. The D-2E license holder shall submit the monthly
statement to the office of DCSTE of concerned district.

(vi) All the other conditions applicable to the distilleries shall be applicable to the D-2E
licensee also.

3. The sub-rule 9.5 (10) of rule 9.5 shall be substituted as under :—

The fixed fee for grant of letter of intent (LOI) for establishment of Distillery and extension
fee for Lol shall be as under :—

SI. No. Purpose Fixed fee
1. Fee for Grant of Lol for establishment of | Rs. 18 lakh
Distillery Plant
2. Fee for Grant of Lol for establishment of | Rs. 11 lakh
Ethanol Plant (D-2E)
3. Extension of Lol for Distillery Rs. 4 lakh
4. Extension of Lol for Ethanol Plant (D-2E) Rs. 2 lakh

The first extension of any kind of LOI shall be allowed by the Commissioner of State Taxes
and Excise and the second extension of LOI shall be allowed by the Administrative Secretary after
the deposition of fixed license fee as mentioned above. In case, if the applicant is not able to
establish his unit due to some unforeseen situation beyond his control within the above stipulated
period then in such case such LOI shall only be extended by the Minister Incharge. There shall be
no subsequent extension. The minimum capital investment for setting up a Distillery shall not be
less than Rs. 30 Crores.
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3. The sub-rule 9.17 (ii) of rule 9.17 shall be substituted as under :—

Transfer fee is levied on ENA as below :

Sl
No.

Item

Rate of transfer fee on
ENA

I.

Fee payable at the time of issue of permit for
procurement of :-
(a) ENA by the D-2A and BWH-2 licensee from
D-2 licensee for manufacture of IMFL & CL
for sale in Himachal Pradesh

(b) On all kinds of industrial alcohol to be
procured by the L-19/L-19A licensees from
D-2 licensee for use in medicines, drugs,
cosmetics, perfumes, deodorants etc.

Rs.6/- PBL

Rs.6/- PBL

Fee payable at the time of transfer of ENA produced
by D-2 licensees for in-premises manufacture of
IMFL& CL for sale in Himachal Pradesh.

Rs.6/- PBL

Sd/-

Commissioner of State Taxes and Excise.

AT HR A JMTHRT faqmT

Rre—171 009, 31 91, 2026
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In the said rules :—

1.

The Rule 18-AA shall be substituted as under which is as under.—
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“The L-3, L-4, L-5, L-3A, L-4A, L-5A, L3T, L-4T, L-5T, L-6, L-12, L-12A, L-12
AA, L-12AAA, L-12B and L-12C licensees will take supplies from any retail vend
falling in the jurisdiction of the concerned ASTEO/STEO circle. In case of non-
availability of the brands as required by the applicant, the District Incharge may allow
him to lift the requisite liquor from any adjoining unit of different licensee within the
district.

The Bar licensees i.e. L-3, L-4, L-5 (hotel with three star and above only) shall procure
all the foreign liquor brands directly from the supplier of the foreign liquor brands (L-
1BB) on payment of assessed fee as prescribed by intimating the concerned excise
officer. The owner of the hotel/bar shall ensure to furnish the certificate of rating of his
hotel issued by the Hotel and Restaurant Association Classification Committee
(HRACC) of the Ministry of Tourism, Govt. of India or any competent authority while
applying for procurement of foreign liquor brands from L-1BB.

In case any L-3, L-4,L-5 (combined), L-4 & L-5, L-4A, L-5A, & L-3A, L4A, L-5A
licensee allows the serving of liquor out of the licensed premises in any part of his
establishment without L-6A license, he shall be liable for imposition of penalty of Rs.
20,000/- for the first offence, Rs. 35,000/- for the second offence and Rs. 50,000/- for
the third offence by the Collector of the Zone. The L-3, L-4, L-5 (combined), L-4 &
L-5, L-4A, L-5A, & L-3A, L-4A, L-5A license shall be cancelled on the fourth such
offence.

A holder of license in form L-3, L-4, L-5 (single unit), L-3-A, L-4-A, L-5-A (single
unit), L-4 & L-5 (single unit) and L-4A,L-5A (single unit) shall be required to lift
minimum quantity of the liquor, as prescribed below, proportionately on monthly basis
during the current financial year ie. 2026-26 from the L-2, L-14 and L-14A
(whatsoever is applicable) licensee to which such bar license holder is attached for
procuring supplies. It will also apply as a precondition for renewal of the license for
the next financial year:—

SLNo. | Kind of license Category Minimum Annual quota.
of area LM.F.S. Beer
1. L-4 and L-5 (a) 2400 bulk litre Not prescribed
(b) 1200 bulk litre Not prescribed
2. L-4A and L-5A (Beer | (a) -- 2160 bulk litre
only). (b) — 900 bulk litre
3. L-3A, L-4A & L-5A | (a) -- 2280 bulk litre
(Beer only) (b) - 900  bulk litre
4. L-3,L-4, & L-5. --- 1) 400 bulk litre
(IMFL, wine and Beer) (7-25
rooms)
i1) 600 bulk litre
(IMFL, wine and Beer)
(More than 25 rooms)

The Minimum Annual Quota of L-4/L-5 and L-3, L-4, & L-5 shall include IMFL, wine
and Beer. The Bar owner shall maintain the registers either manually or in digitized
form and shall keep the monthly record. ”




930

IST93, fRATeeT Uaen, 18 19, 2026 /28 o, 1948

The sub-rule 3(b) of Rule 18-A shall be substituted as under:—

“The proprietor of L-4, L-5 and L-4A, L-5A should be a registered dealer under the
Himachal Pradesh Goods and Services Tax Act, 2017 and should be paying a minimum
of Rs. 15000/- GST per annum. The license shall only be granted/ renewed in respect
of such owners who are paying GST on actual basis under the H.P. GST Act.”

In Rule 1 entry ‘L-6B’ shall be substituted as under.—

The entry L-6B shall be read as LHS-1 as mentioned below:—

Form Nature Mode of Grant | Authority Empowered to
Grant Renew
LHS-1 License for consuming | Fixed license | Collector Collector

liquor{only IMFL, fee
BIO (Bottled In
Origin), Beer, Wine
& RTD} in the home
stays/guest house

The sub-rule 38 (8) (b) shall be substituted as under:—

38 (8) (b) “The license in form L-6B shall be read as LHS-1 and the the license shall
be granted and renewed by the Collector of the Zone for consuming liquor {only IMFL,
BIO (Bottled In Origin), Beer, Wine & RTD} in the home stays/guest house. The
licensee shall purchase liquor from the nearest retail vend as per requirement of the
guest boarding in the home stay/guest house. In case of violation such license shall be
cancelled by the Collector of the Zone concerned.”

In Rule 1 entry ‘HS-1 shall be substituted as under:—

The entry HS-1 shall be read as LFC-1 which is as under:—

Form Nature Mode of Grant | Authority Empowered to
Grant Renew
LFC-1 | License to serve wine/ beer | Fixed  license | Collector Collector
in the food serving fee
restaurants/ food courts

The sub-rule 18 (G) shall be substituted as under:—

18 (G)“The license in form HS-1 shall be read as LFC-1 and the license in form LFC-
1 shall be granted and renewed by the Collector of the Zone to serve wine/ beer in the
food serving restaurants/ food courts. The licensee shall procure the wine/ beer from
the nearest L2/L.14 retail vend as per requirement. The restaurants/foods courts should
be registered with the tourism department. In case of violation the license shall be
canceled by the Collector of the Zone concerned. One time possession of liquor shall
not exceed 78 bulk liter of Beer/Draught Beer and 24 bottles of wine/cider. The
licensee having license in form LFC-1 (a license for food serving restaurants/ food
courts) shall be allowed to lift the wine from nearest S1-AA. In case, there in no
nearest S1-AA located in the area, the licensee shall lift the said wine from the nearest
L2/L.14 vend. Whereas in case of beer/ draught beer, the existing provision shall stand
as it is.
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7.

8.

In Rule 1 a new entry ‘L-9AA’ shall be added after the entry ‘L.-9A’ as under:—

Form Nature Mode of Grant | Authority Empowered to
Grant Renew
L-9AA | For permanent extension | Fixed license | Collector Collector
counter for sale of fee
IMFL to ex-

servicemen/  serving
personals where the
sanction has  been
granted by the
Integrated HQ Min. of
Def. (Army) Govt. of
India.

After rule 38 (11A) and before rule 38 (11) AB, a new rule 38 (11A-1) shall be

added as under:—

(b)

(©)

(d)

under:—

38 (11A-1) “A new license in form L-9AA shall be granted for permanent extension
counter for sale of IMFL to ex-servicemen/ serving personals where the sanction has
been granted by the Integrated HQ Min. of Def.(Army) Govt. of India. The fixed
licensee fee shall be as applicable to L9 and shall be approved/ granted and renewed by
the Collector (Excise) concerned. The licensee in form L-9AA shall procure liquor
from the license in form L-9.”

Rule 37 (10) shall be substituted as under:—

37 (10) “(a) No person to whom a license in form L-2, L-2A, L-14 , L-14A , L-20B,
S-1F and S-1AA is granted shall establish the vend at a distance of not less than 100
(one hundred) metres from any recognised educational institutions and 30 (thirty)
metres from place of worship by public at large, inter district Bus Stands, cremation or
burial grounds falling in the limits of Municipal Corporation, Municipal Committee
and Notified area Committee which are Urban areas having concentration of
population. However, the distance of liquor vends from prominent places of worship
by public at large i.e. Jakhoo Temple and Sankat Mochan Temple in Shimla district,
Shri Chintpurni Temple in Una district, Shri Jwala Ji Temple in Kangra district,
Deotsidh Temple in Hamirpur District, Shree Naina Devi Ji Temple and Shree Baba
Balak Nath Ji at Shatalai in Bilaspur district must not be less than 600 metres.

In so far as areas other than those mentioned in the foregoing paragraphs are
concerned, the distance for establishing liquor vends shall not be less than 100 (one
hundred) metres from any recognised educational institution and 60 metres (sixty
metres) from any place of worship by public at large, inter district Bus Stand,
cremation or burial grounds.

The distance from the vend is not to be measured from the gate of the School but the
farthest point of the premises (building and play ground used exclusively by school
students).

All retail licensee shall install CCTV cameras having backup of atleast 7 days in their
liquor vends.

Warning shall be displayed conspicuously in Hindi & English on liquor vends as
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(ii) “Consumption of Alcohol is injurious to Health “IRTd G ey @ for

T PR® 2"

The provisions prescribed in point (a) & (b) above shall not apply in such cases where
a new recognized school/educational institution/main bus stand/place of worship
comes up within the prescribed distance during the currency of the year subsequent to
the establishment of vend for the year 2026-27.

FXARIRT / —
IS Y Uq STIBIN] STYFT /|

[Authoritative English Text of state taxes and excise Department notification NO. 7-1/2026-EXN-
9598 dated 31-03-2026 as required under Article 348(3) of the constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31 March, 2026

No. 7-1/2026-EXN-9598.—In exercise of the powers conferred by sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
1914 (Act No.l1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules,
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from
01-04-2026 :—

AMENDMENTS
In the said rules :—

1. The Rule 18-AA shall be substituted as under which is as under:—

“The L-3, L-4, L-5, L-3A, L-4A, L-5A, L3T, L-4T, L-5T, L-6, L-12, L-12A, L-12
AA, L-12AAA, L-12B and L-12C licensees will take supplies from any retail vend
falling in the jurisdiction of the concerned ASTEO/STEO circle. In case of non-
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availability of the brands as required by the applicant, the District Incharge may allow
him to lift the requisite liquor from any adjoining unit of different licensee within the
district.

The Bar licensees i.e. L-3, L-4, L-5 (hotel with three star and above only) shall procure
all the foreign liquor brands directly from the supplier of the foreign liquor brands (L-
1BB) on payment of assessed fee as prescribed by intimating the concerned excise
officer. The owner of the hotel/bar shall ensure to furnish the certificate of rating of his
hotel issued by the Hotel and Restaurant Association Classification Committee
(HRACC) of the Ministry of Tourism, Govt. of India or any competent authority while
applying for procurement of foreign liquor brands from L-1BB.

In case any L-3, L-4,L-5 (combined), L-4 & L-5, L-4A, L-5A, & L-3A, L-4A, L-5A
licensee allows the serving of liquor out of the licensed premises in any part of his
establishment without L-6A license, he shall be liable for imposition of penalty of Rs.
20,000/- for the first offence, Rs. 35,000/- for the second offence and Rs. 50,000/- for
the third offence by the Collector of the Zone. The L-3, L-4, L-5 (combined), L-4 &
L-5, L-4A, L-5A, & L-3A, L-4A, L-5A license shall be cancelled on the fourth such
offence.

A holder of license in form L-3, L-4, L-5 (single unit), L-3-A, L-4-A, L-5-A (single
unit), L-4 & L-5 (single unit) and L-4A,L-5A (single unit) shall be required to lift
minimum quantity of the liquor, as prescribed below, proportionately on monthly basis
during the current financial year ie. 2026-26 from the L-2, L-14 and L-14A
(whatsoever is applicable) licensee to which such bar license holder is attached for
procuring supplies. It will also apply as a precondition for renewal of the license for
the next financial year:—

SL.No. | Kind of license Category Minimum Annual quota
of area L.M.F.S. Beer
1. L-4 and L-5 (a) 2400 bulk litre Not prescribed
(b) 1200 bulk litre Not prescribed
2. L-4A and L-5A (Beer | (a) -- 2160 bulk litre
only) (b) — 900 bulk litre
3. L-3A, L4A & L-5A | (a) -- 2280 bulk litre
(Beer only) (b) - 901  bulk litre
4. L-3,L-4, & L-5 - 1) 400 bulk litre
(IMFL, wine and Beer) (7-25
rooms)
i1) 600 bulk litre
(IMFL, wine and Beer)
(More than 25 rooms)

The Minimum Annual Quota of L-4/L-5 and L-3, L-4, & L-5 shall include IMFL, wine
and Beer. The Bar owner shall maintain the registers either manually or in digitized
form and shall keep the monthly record.

The sub-rule 3(b) of Rule 18-A shall be substituted as under:—

“The proprietor of L-4, L-5 and L-4A, L-5A should be a registered dealer under the
Himachal Pradesh Goods and Services Tax Act, 2017 and should be paying a minimum
of Rs. 15000/- GST per annum. The license shall only be granted/ renewed in respect
of such owners who are paying GST on actual basis under the H.P. GST Act.”
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3.

In Rule 1 entry ‘L-6B’ shall be substituted as under:—

The entry L-6B shall be read as LHS-1 as mentioned below:-

Form Nature Mode of Grant Authority

Empowered to

QGrant Renew

LHS-1 License for consuming | Fixed license fee | Collector | Collect

liquor{only IMFL, or
BIO (Bottled In
Origin), Beer,
Wine & RTD} in
the home
stays/guest house

7.

4. The sub-rule 38 (8) (b) shall be substituted as under:—

38 (8) (b) “The license in form L-6B shall be read as LHS-1 and the the license shall
be granted and renewed by the Collector of the Zone for consuming liquor {only IMFL,
BIO (Bottled In Origin), Beer, Wine & RTD} in the home stays/guest house. The
licensee shall purchase liquor from the nearest retail vend as per requirement of the
guest boarding in the home stay/guest house. In case of violation such license shall be
cancelled by the Collector of the Zone concerned.”

In Rule 1 entry ‘HS-1 shall be substituted as under:—

The entry HS-1 shall be read as LFC-1 which is as under:—

Form Nature Mode of Grant | Authority Empowered to

Grant Renew

LFC-1 | License to serve wine/ beer | Fixed  license | Collector Collector
in the food serving fee
restaurants/ food courts

The sub-rule 18 (G) shall be substituted as under:—

18 (G)“The license in form HS-1 shall be read as LFC-1 and the license in form LFC-
1 shall be granted and renewed by the Collector of the Zone to serve wine/ beer in the
food serving restaurants/ food courts. The licensee shall procure the wine/ beer from
the nearest L2/L14 retail vend as per requirement. The restaurants/foods courts should
be registered with the tourism department. In case of violation the license shall be
canceled by the Collector of the Zone concerned. One time possession of liquor shall
not exceed 78 bulk liter of Beer/Draught Beer and 24 bottles of wine/cider. The
licensee having license in form LFC-1 (a license for food serving restaurants/ food
courts) shall be allowed to lift the wine from nearest S1-AA. In case, there in no
nearest S1-AA located in the area, the licensee shall lift the said wine from the nearest
L2/L14 vend. Whereas in case of beer/ draught beer, the existing provision shall stand
as it is.

In Rule 1 a new entry ‘L-9AA’ shall be added after the entry ‘L-9A’ as under:—
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8.

Form Nature Mode of Grant | Authority Empowered to
Grant Renew
L-9AA | For permanent extension | Fixed license | Collector Collector
counter for sale of fee
IMFL to ex-

servicemen/  serving
personals where the
sanction has  been
granted by the
Integrated HQ Min of
Def (Army) Govt. of
India.

After rule 38 (11A) and before rule 38 (11) AB, a new rule 38 (11A-1) shall be

added as under:—

(b)

(©)

(d)

under:—

38 (11A-1) “A new license in form L-9AA shall be granted for permanent extension
counter for sale of IMFL to ex-servicemen/ serving personals where the sanction has
been granted by the Integrated HQ Min. of Def.(Army) Govt. of India. The fixed
licensee fee shall be as applicable to L9 and shall be approved/ granted and renewed by
the Collector (Excise) concerned. The licensee in form L-9AA shall procure liquor
from the license in form L-9.”

Rule 37 (10) shall be substituted as under:—

37 (10) “(a) No person to whom a license in form L-2, L-2A, L-14 , L-14A , L-20B,
S-1F and S-1AA is granted shall establish the vend at a distance of not less than 100
(one hundred) metres from any recognised educational institutions and 30 (thirty)
metres from place of worship by public at large, inter district Bus Stands, cremation or
burial grounds falling in the limits of Municipal Corporation, Municipal Committee
and Notified area Committee which are Urban areas having concentration of
population. However, the distance of liquor vends from prominent places of worship
by public at large i.e. Jakhoo Temple and Sankat Mochan Temple in Shimla district,
Shri Chintpurni Temple in Una district, Shri Jwala Ji Temple in Kangra district,
Deotsidh Temple in Hamirpur District, Shree Naina Devi Ji Temple and Shree Baba
Balak Nath Ji at Shatalai in Bilaspur district must not be less than 600 metres.

In so far as areas other than those mentioned in the foregoing paragraphs are
concerned, the distance for establishing liquor vends shall not be less than 100 (one
hundred) metres from any recognised educational institution and 60 metres (sixty
metres) from any place of worship by public at large, inter district Bus Stand,
cremation or burial grounds.

The distance from the vend is not to be measured from the gate of the School but the
farthest point of the premises (building and play ground used exclusively by school

students).

All retail licensee shall install CCTV cameras having backup of atleast 7 days in their
liquor vends.

Warning shall be displayed conspicuously in Hindi & English on liquor vends as
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(ii) “Consumption of Alcohol is injurious to Health “IRTd G ey @ for
TFHRS 3"

The provisions prescribed in point (a) & (b) above shall not apply in such cases where
a new recognized school/educational institution/main bus stand/place of worship
comes up within the prescribed distance during the currency of the year subsequent to
the establishment of vend for the year 2026-27.

Sd/-

Commissioner of State Taxes and Excise.

AT HR Td JMIHNT faqmT

RBre—171 009, 31 9™, 2026

AT 7—1/2026—3.YdH.Y4.—9599 —UTIH -aR, 1966 ¥ SId Ud fadrdel Uew I #
FATIE &3 9 T U Yiied A 1966 & ORT 5 & 3faia fRAMae Ueel § Sirs 7Y
g3l H FAT UgA U AEHRT AR 1914 (1914 HT 1) BT 91_T 21 AR 59 WP A U<
AMEGNT ARATH, 2011 BT IRT 82 & AT UfSd &, T A UKy ey AfAFTH 2011
(2011 T HXATH 29) DI IRT 16 AR 81 §RT Yacd AMGIAT BT YINT BRd gI AT A=l yaw
JMEHRI AR 2011 (2011 HT FEIH 29) DT IRT 5 3R UG JAMTHRT AFTIH 1914 (1914
P 1) B ORT 9 & ded e Mfed Aaged (@EeR) @ wufeddl, s & f2aea oo
(Qwﬁﬁwwenﬁa)m 1965 @I GRT 1 & AT UfSd &, BT YANT & g, H, S0
I, |qm|gcm <|\rqao—\f¢craﬂ'srcb‘r\9r fedrere g, meﬁawmw—w
meél—d ISHIt{(*I U3l de'II$U1 6III\CJ\":' dIN—aHhH oevl, 1987 \I\ﬂ*ﬁi gl 9P g¥Ad "SId

Fool” HEl AT ©) H WA FRAT & Slfdh 01—04—2026 F AT BRI —
GEICE

In the said rules:—
The sub-rule S (A) of rule 5 shall be substituted as under:—

The fixed fee for grant of letter of intent (LOI) for establishment of Bottling Plant and
extension fee for Lol shall be as under:—

S1. No. Purpose Fixed fee
1 Fee for Grant of Lol for establishment of | Rs. 15 lakh
Bottling Plant
2. Extension of Lol for Bottling Plant Rs. 3 lakh

The first extension of any kind of LOI shall be allowed by the Commissioner of State Taxes
and Excise and the second extension of LOI shall be allowed by the Administrative
Secretary after the deposition of fixed license fee as mentioned above. In case, if the
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applicant is not able to establish his unit due to some unforeseen situation beyond his
control within the above stipulated period then in such case such LOI shall only be extended
by the Minister Incharge. There shall be no subsequent extension.

BEITENRT / —
RIS R Ud ATGHNT AT |

[Authoritative English Text Of State Taxes And Excise Department Notification No.7-1/2026-Exn-
9599 Dated 31-03-2026 As Required Under Article 348(3) Of The Constitution Of India].

STATE TAXES AND EXCISE DEPARTMENT

NOTIFICATION
Shimla-171 009, the31 March, 2026.

No. 7-1/2026-EXN-9599.—In exercise of the powers conferred by sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the H.P. Bonded Warehouse Rules, 1987 as
amended from time to time, applicable in the said areas (hereinafter called the “said rules”) with
effect from 01-04-2026:—

AMENDMENTS
In the said rules:—

The sub-rule 5 (A) of rule 5 shall be substituted as under:—

The fixed fee for grant of letter of intent (LOI) for establishment of Bottling Plant and
extension fee for Lol shall be as under :-

Sl. No. Purpose Fixed fee
1 Fee for Grant of Lol for establishment of | Rs. 15 lakh
Bottling Plant
2. Extension of Lol for Bottling Plant Rs. 3 lakh

The first extension of any kind of LOI shall be allowed by the Commissioner of State Taxes
and Excise and the second extension of LOI shall be allowed by the Administrative Secretary after
the deposition of fixed license fee as mentioned above. In case, if the applicant is not able to
establish his unit due to some unforeseen situation beyond his control within the above stipulated
period then in such case such LOI shall only be extended by the Minister Incharge. There shall be
no subsequent extension.

Sd/-

Commissioner of State Taxes and Excise.
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RBre—171 009, 31 9™, 2026

HE: 7—1 / 2026—%.UaH.G.—9600.—YIH TawR, 1966 | SIdh Jd f2Arael Uasl od H
FANISE &3 § T U giied A 1966 &I ORT 5 & Aqid GArad Uael | Sirg Y
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JAMEHRI ARAFTH, 2011 @ ORT 82 & AT USA T, TAT ZAMSA UKW JAEHRT ARAFIHA 2011
(2011 &7 EATH 29) B IRT 16 AR 81 §RT Yacd AKIAT BT TINT B gJ AT A= Uaw
JMEHRI AR 2011 (2011 HT FEIIH 29) DT IRT 5 3R UG JAMTHRT AFTIH 1914 (1914
B 1) B URT 9 & ded P MfRd A@gad (emaer)) @ wfdqal, S & f2aee uaw
(Wwwaﬁa)m 1965 @I GRT 1 & AT UfSd &, BT YANT &R g, H, S0
I, FIIRad 50 9R Ud EdR), fRArEd Ueel, UdegRT fRdred Ueer § I o SHa—aAd
TR Her, Qﬂ‘q’m%mﬂamﬁﬁ‘dwﬂmwﬂ wodl, 1988 (N2 I8l SWa Uvard "Sad
weal” Bel AT 8) H WU BHRAT 8 Slld 01—04—2026 H A=Y BRI —

RNICE]

In the said rules:—
1. The sub-rule 4 (a) under rule 4 shall be substituted as under:—

(a) The manufacturers/ non-manufacturers, who own liquor brands shall be allowed
to get their brands of IMFL, Beer and Wine/Cider registered, manufactured and
marketed in the State and also exported subject to proper bottling/lease agreement
with the manufacturers located in the State.

(b) The bottling of imported wine and bottling of Imported Wine manufactured from
“all grains” in the wineries of State is allowed subject to condition that the
manufacturers/ non-manufacturers, who own liquor brands shall be allowed to get
their brands of Wine registered and bottled in the State for sale in H.P. and export
subject to proper bottling tie-up/lease agreement with the manufacturers located in
the State.

(c) The wineries in the State are allowed to import “all fruits and flower juices” or
fermented fruit juice (of any fruit) and fermented flower juice” for manufacturing,
bottling and sale of wine and cider subject to condition that the manufacturers/
non-manufacturers, who own liquor brands shall be allowed to get their brands of
Wine and Cider registered and bottled in the State for sale in H.P. and export
subject to proper bottling tie-up/lease agreement with the manufacturers located in
the State.

The manufacturers/non-manufacturers and the winery licensees of the State as
mentioned above (a) (b) and (c) shall be allowed for bottling tie-up/lease agreement
subject to following conditions :—

(1) A person intending to enter into lease/bottling arrangement shall furnish ITR’s of
atleast three previous years along with the agreement. However, this condition
shall not be applicable to the newly constituted company or individual intending
to enter into such lease/bottling agreement.
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wine.

(i1) In case of lease agreement, a refundable security deposit in shape of a FDR
pledged to the Collector of the Zone concerned amounting to Rs. 10 lakh in case
of winery and Rs. 25 lakh in case of other manufacturers needs to be furnished by
the lessee. This security amount shall liable to be forfeited in case of any breach
of conditions of license by the lessee.

(ii1)) They have to furnish a declaration that no excise license previously held by them
or the lease of a license in any State, has been canceled or suspended or denied to
be renewed by the licensing authority owing to a breach of any of the provisions
of the Act and/or Rules governing the grant of such license.

(iv) The lessor and lessee shall be held jointly and severally responsible for the
payment of all Government dues pertaining to lease agreement and subsequent
dues accrued thereon. In case of default of payment of any kind of dues, the lessor
shall be bound to indemnify the lessee.

(v) The fixed license fee shall be Rs. 2 lakh per bottling tie-up/agreement in case of

The sub-rule 3(A) under rule 3 shall be substituted as under:—

3(4) “The fixed fee for grant of letter of intent (Lol) for establishment of Winery and
extension fee for Lol shall be as under:—

SI. No. | Purpose Fixed fee
1. Fee for Grant of Lol for establishment of | Rs. 3 lakh
Winery
2. Extension of Lol for establishment of | Rs. 0.75 lakh
Winery

The first extension of any kind of Lol shall be allowed by the Commissioner of State
Taxes and Excise and the second extension of Lol shall be allowed by the
Administrative Secretary after the deposition of fixed license fee as mentioned above.
In case, if the applicant is not able to establish his unit due to some unforeseen
situation beyond his control within the above stipulated period then in such case such
Lol shall only be extended by the Minister Incharge. There shall be no subsequent
extension.

FARIRT / —
IS Y Uq STIBIN] STYFT /|

[Authoritative English Text Of State Taxes And Excise Department Notification No.7-1/2026-Exn-
9600 Dated 31-03-2026 As Required Under Article 348(3) Of The Constitution Of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31st March, 2026

No. 7-1/2026-EXN-9600.—In exercise of the powers conferred by sections 16 and 81 of the

Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
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1914 (Act No.l1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Sweets (Manufacture)
Rules, 1988 (hereinafter called the ‘said rules’) as amended from time to time, with effect from
01-04-2026:—

AMENDMENTS

In the said rules:—

1. The sub-rule 4 (a) under rule 4 shall be substituted as under:—

(a) The manufacturers/ non-manufacturers, who own liquor brands shall be allowed
to get their brands of IMFL, Beer and Wine/Cider registered, manufactured and
marketed in the State and also exported subject to proper bottling/lease agreement
with the manufacturers located in the State.

(b) The bottling of imported wine and bottling of Imported Wine manufactured from
“all grains” in the wineries of State is allowed subject to condition that the
manufacturers/ non-manufacturers, who own liquor brands shall be allowed to get
their brands of Wine registered and bottled in the State for sale in H.P. and export
subject to proper bottling tie-up/lease agreement with the manufacturers located in
the State.

(c) The wineries in the State are allowed to import “all fruits and flower juices” or
fermented fruit juice (of any fruit) and fermented flower juice” for manufacturing,
bottling and sale of wine and cider subject to condition that the manufacturers/
non-manufacturers, who own liquor brands shall be allowed to get their brands of
Wine and Cider registered and bottled in the State for sale in H.P. and export
subject to proper bottling tie-up/lease agreement with the manufacturers located in
the State.

The manufacturers/non-manufacturers and the winery licensees of the State as
mentioned above (a) (b) and (c) shall be allowed for bottling tie-up/lease agreement
subject to following conditions:—

(1) A person intending to enter into lease/bottling arrangement shall furnish ITR’s of
at least three previous years along with the agreement. However, this condition
shall not be applicable to the newly constituted company or individual intending
to enter into such lease/bottling agreement.

(i1)) In case of lease agreement, a refundable security deposit in shape of a FDR
pledged to the Collector of the Zone concerned amounting to Rs. 10 lakh in case
of winery and Rs. 25 lakh in case of other manufacturers needs to be furnished by
the lessee. This security amount shall liable to be forfeited in case of any breach
of conditions of license by the lessee.
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(ii1)) They have to furnish a declaration that no excise license previously held by them
or the lease of a license in any State, has been canceled or suspended or denied to
be renewed by the licensing authority owing to a breach of any of the provisions
of the Act and/or Rules governing the grant of such license.

(iv) The lessor and lessee shall be held jointly and severally responsible for the
payment of all Government dues pertaining to lease agreement and subsequent
dues accrued thereon. In case of default of payment of any kind of dues, the lessor
shall be bound to indemnify the lessee.

(v) The fixed license fee shall be Rs. 2 lakh per bottling tie-up/agreement in case of
wine.

2. The sub-rule 3(A) under rule 3 shall be substituted as under:—

3(A) “The fixed fee for grant of letter of intent (LOI) for establishment of Winery and
extension fee for Lol shall be as under:—

Sl. No. | Purpose Fixed fee
1. Fee for Grant of Lol for establishment of | Rs. 3 lakh
Winery
2. Extension of Lol for establishment of | Rs. 0.75 lakh
Winery

The first extension of any kind of Lol shall be allowed by the Commissioner of State
Taxes and Excise and the second extension of Lol shall be allowed by the
Administrative Secretary after the deposition of fixed license fee as mentioned above.
In case, if the applicant is not able to establish his unit due to some unforeseen
situation beyond his control within the above stipulated period then in such case such
Lol shall only be extended by the Minister Incharge. There shall be no subsequent
extension.

Sd/-
Commissioner of State Taxes and Excise.

ST BRI JMTHRT 9T

fBeli—171 009, 31 ATG, 2026

AT 7—1 /2026—3.YaH.U9.—9601.— T aR, 1966 ¥ S Ud f2ardel Uew Iy #
FANISE &3 § TAT USld Yeie A 1966 & ORT 5 & 3favia fAMae Ueel d Sirs ¢
g3l H JAT YFT UG IMEHRI AAFTTH 1914 (1914 BT 1) B &RT 21 IR 59 1 & fZAM=A
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R A, TAgeRT fRAmae ueel foams arsds wool, 1986 (T2 I8l S¥a ueard "Sad wool
HET AT &) H AL AT § Sl 01—04—2026 H AT B[I—

REIEE]

In the said rules:—

1.

In rule 38, the sub-rule 38 (1) shall be substituted as under:—

(i)

(i)

(iii)

(iv)

)

(vi)
(vii)

(viii)

(ix)

)

The L-1 license shall be granted to the bonafide residents of Himachal Pradesh
only.

The licensee shall have to make his own arrangements for adequate space atleast
2000 square feet, for storage of Liquor for the L-1 license.

The application for grant of L-1 license shall be accompanied with the location
map of the storage godown, layout plan, rent deed/proof of ownership of
premises, affidavit of non-conviction and no dues under any enactment
administered by the State Taxes and Excise Department and any other condition
prescribed from time to time.

Application for the grant of L-1 license shall be submitted to the
Dy./Astt.Commissioner of State Taxes & Excise, Incharge of the District
concerned who  will forward the same, after recording his
remarks/recommendation to the Collector (Excise) of the zone concerned, who
will grant the license subject to approval of the Commissioner of State Taxes &
Excise, H.P.

The holder of L-1 license will have to furnish a security of Rs. 15,00,000/-
(Rupees Fifteen Lakhs only) in the shape of FDR/ Bank Guarantee per license
duly pledged to the Dy./Astt. Commissioner of State Taxes & Excise, incharge of
the District concerned.

The fixed license fee as prescribed shall be paid at the time of grant of license.

The L-1 licensee shall make wholesale supplies to L-2/ L-14/L-14A/ L-2S/
L-14S/L-14AS/ (in rural areas) S-1AA, S-1F. The L-1 may supply foreign
liquor/IMFS/Beer/Cider/Wine/RTD to a license L-3,L-4,L-5/ L-4,L-5, L-3T,
L-4T, L-5T& L-4A, L-5A only on approval of the District Incharge concerned.

The licensee (L-1) shall obtain supplies from the licensee having license in form
L-1-B, L-1-C, L-1-BB, S-1-B &S-1/S-1-A only and shall not be allowed to
import liquor from outside the State.

The licensee shall not sell any brand of Foreign Spirit, Indian Made Foreign
Spirit, Beer/ RTD beverages, Indian Made Wine and Cider unless such brand has
been registered with the Financial commissioner (Excise) and has been allotted a
registration number.

If any brand which was registered for the previous years and has not been
registered for the current year is lying in the wholesale/ retail vends, such brands
where the date of manufacturing liquor is not more than three years shall be
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(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

allowed to be sold by the District Incharge and if the date of manufacturing liquor
is more than three years then the such liquor shall be allowed to be sold by the
Collector concerned on the clear recommendations of the District Incharge on the
following grounds :—

(a) Sample testing of such liquor through CTL Kandaghat or any other NABL
Accredited Laboratories (within State or adjoining State/UT).

(b) Deposition of differential amount of current excise levies and registration
fees.

(¢) Such liquor brands should be having holograms.

(d) Such stock should not be a case property.

A license in form L-1 shall supply liquor to L-2 or L-14, or L-14 A licensee
within the district. However, in case no L-1 is opened in a district the Collector in
respect of his Zone and the Commissioner of State Taxes &Excise, Himachal
Pradesh in respect of the State may allow retailers of such districts to obtain
supplies from the approved L-1 licensees located in adjoining districts.

The transfer of IMFS from one L-1 to another L-1 within the Zone may be
allowed on approval of the Collector of the Zone. However, if the L-1 concerned
belongs to different Zones the transfer of IMFS shall be subject to approval of the
Commissioner of State Taxes & Excise, (H.P.) The concerned L-1 licensees shall
also enclose the stock statements (Quarts, Pints, Nips brands wise, batch wise
with manufacturing date) relating to both the licensed premises i.e. transferor and
transferee premises and such statements shall be duly signed and countersigned
by the ETI/AETO I/C of the L-1, AETC/ETO Incharge of the district and the
concerned Zonal Collector in case of Inter Zonal transfer of stock.

An applicant may obtain L-1 in any district subject to the condition that the place
where it is to be opened, should be situated as near as possible to the office of the
AETC/ circle headquarter of the Excise & Taxation Officer/Excise & Taxation
Inspector of the same district.

The L-1 vend may be changed from one place to the other within a district on the
recommendations of the Dy./Astt. Commissioner of State Taxes & Excise I/C of
District and on application to Collector(Excise) of the concerned zone after the
approval of the Commissioner of State Taxes & Excise, Himachal Pradesh.

The L-1 licensee shall be bound to give supply to any retail sale licensee located
in the district of its operation, as demanded by such retail sale licensee.

In case the L-1 licensee fails to make supplies of liquor, the Excise Commissioner
will be at liberty to permit the retailer to take supplies of the liquor, from any
other L-1 vend in Himachal Pradesh.

The L-1 licensee shall be liable to pay such compensation to the retail sale
licensee who has made demand for liquor from him but he fails to supply liquor
within stipulated period as may be determined by the Collector (Excise).

The Excise Officer, Incharge of the District shall report to the Financial
Commissioner the names of the L-1 licensees in the district, by 15th April, each
year.
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(xix)

(xx)

The license in form L-1 shall not be granted to a L-1C license holder.

0.60% breakage in total shall be allowed for in-storage and in-transit losses to the
L-1 wholesale vends subject to maintenance of proper record of the breakages and
verification thereof by the ASTEO/STEO Incharge.

2. Inrule 38, the sub-rule 38 (20) shall be substituted as under:—

(i)

(ii)

(iii)

(iv)

™)

(vi)

(vii)

(viii)

(ix)

The L-13 licensee shall be allowed to sell multiple country liquor brands of any
manufacturers of the State, however the licensee shall have to compulsorily
provide country liquor brands of at least two manufacturers of the State. The L-13
license shall be granted to the bonafide residents of Himachal Pradesh only.

The licensee shall have to make his own arrangements for adequate space, at least
1500 square feet, for storage of Country Liquor for the L-13 license.

The application for grant of L-13 license shall be accompanied with the location
map of the storage godown, layout plan, rent deed/proof of ownership of
premises, affidavit of non-conviction and no dues under any enactment
administered by the State Taxes and Excise Department and any other condition
prescribed from time to time.

Application for the grant of L-13 Ilicense will be submitted to the
Dy.Commissioner of State Taxes & Excise, Incharge of the District concerned
who will forward the same, after recording his remarks/recommendation to the
Collector (Excise) of the zone concerned, who will grant the license subject to
approval of the Commissioner of State Taxes & Excise.

The manufacturers of country liquor of the State are required to obtain L-13C
license of wholesale vend of Country Liquor in a manufacturing unit, on the
prescribed terms and conditions. Supplies to L-13 wholesale vends shall have to
be made from these L-13C premises only.

The L-13 license can be obtained anywhere in any district subject to the condition
that the place where it is to be opened, should be situated as near as possible to the
office of Dy.Commissioner of State Taxes & Excise, circle headquarter of the
Asstt. Commissioner of State Taxes & Excise / State Taxes and Excise
Officer/ASTEO of the same district. However, an applicant may obtain more than
one L-13 license in a particular district subject to the prescribed terms and
conditions.

The holder of L-13 license will have to furnish a security of Rs.20,00,000/-
(Rupees Twenty Lakh only) in the shape of FDR/ Bank Guarantee per license
duly pledged to the Dy. Commissioner of State Taxes & Excise, incharge of the
District concerned.

The Fixed License Fee as prescribed shall be paid at the time of grant of license.

The L-13 licensee shall be bound to give supplies of CL to any retail sale licensee
of the district in which it is located, if so desired by such retail sale licensee. In
case no L-13 vend is opened in a District, this condition may be relaxed by the
Collector of the zone concerned in which case the retailer shall obtain supplies
from the L-13 so approved by the Collector of the zone.
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()

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

In case the L-13 licensee fails to make supplies of liquor as demanded, the
Collector, in respect of his Zone and The Commissioner of State Taxes & Excise,
in respect of the state, will be at liberty to permit the retailer to take supplies of
liquor, either from any other L-13 vend in Himachal Pradesh or direct from any of
the Distilleries outside or inside the State.

The L-13 licensee shall be liable to pay such compensation to the retail sale
licensee who has made demand for liquor from him but he fails to supply liquor
within stipulated period as may be determined by the Collector (Excise).

The Excise Officer, Incharge of the District shall report to the Financial
Commissioner the names of the L-13 licensees in the district, by 15th April, each
year and he will also supply a list to the Managers of the Distilleries in Himachal
Pradesh.

The L-13 licensee shall obtain the supplies of country liquor from L-13C of a
distillery/bottling plant of the State.

The stock transfer of country liquor from the wholesale L-13 to another wholesale
L-13 within the same Zone shall be allowed by the Collector subject to the
prescribed permit fees.

The L-13 vend may be changed from one place to the other on the
recommendations of the Dy. Commissioner of State Taxes & Excise I/C of
District and on application to Collector(Excise) of the concerned zone after the
approval of the Commissioner of State Taxes & Excise, Himachal Pradesh.

If any brand which was registered for the previous years and has not been
registered for the current year is lying in the wholesale/ retail vends, such brands
where the date of manufacturing liquor is not more than three years shall be
allowed to be sold by the District Incharge and if the date of manufacturing liquor
is more than three years then the such liquor shall be allowed to be sold by the
Collector concerned on the clear recommendations of the District Incharge on the
following grounds :—

(a) Sample testing of such liquor through CTL Kandaghat or any other NABL
Accredited Laboratories (within State or adjoining State/UT)

(b) Deposition of differential amount of current excise levies and registration
fees.

(¢) Such liquor brands should be having holograms.
(d) Such stock should not be a case property.
A breakage of 0.60% 1in total shall be allowed for in-storage and in-transit losses
to the L-13 wholesale vends subject to maintenance of proper record of the
breakages and verification thereof by the ASTEO/STEO Incharge.

IR /-
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946 ST, fRATeeT U<el, 18 IV, 2026 /28 I3, 1948

[Authoritative English Text Of State Taxes And Excise Department Notification No. 7-1/2026-
Exn-9601 Dated 31-03-2026 As Required Under Article 348(3) Of The Constitution Of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31st March, 2026

No. 7-1/2026-EXN-9601.—In exercise of the powers conferred by sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules,
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from
01-04-2026:—

AMENDMENTS
In the said rules:—
1. In rule 38, the sub-rule 38 (1) shall be substituted as under:—

(i)  The L-1 license shall be granted to the bonafide residents of Himachal Pradesh
only.

(1))  The licensee shall have to make his own arrangements for adequate space atleast
2000 square feet, for storage of Liquor for the L-1 license.

(iii)  The application for grant of L-1 license shall be accompanied with the location
map of the storage godown, layout plan, rent deed/proof of ownership of
premises, affidavit of non-conviction and no dues under any enactment
administered by the State Taxes and Excise Department and any other condition
prescribed from time to time.

(iv)  Application for the grant of L-1 license shall be submitted to the Dy./Astt.
Commissioner of State Taxes & Excise, Incharge of the District concerned who
will forward the same, after recording his remarks/recommendation to the
Collector (Excise) of the zone concerned, who will grant the license subject to
approval of the Commissioner of State Taxes & Excise, H.P.

(v) The holder of L-1 license will have to furnish a security of Rs.15,00,000/-
(Rupees Fifteen Lakhs only) in the shape of FDR/ Bank Guarantee per license
duly pledged to the Dy/Astt. Commissioner of State Taxes & Excise, incharge of
the District concerned.

(vi)  The fixed license fee as prescribed shall be paid at the time of grant of license.
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(vii)

(viii)

(ix)

()

(xi)

(xii)

(xiii)

The L-1 licensee shall make wholesale supplies to L-2/ L-14/L-14A/ L-2S/
L-14S/L-14AS/ (in rural areas) S-1AA, S-1F. The L-1 may supply foreign
liquor/IMFS/Beer/Cider/Wine/RTD to a license L-3,L-4,L-5/ L-4,L-5, L-3T,
L-4T, L-5T& L-4A, L-5A only on approval of the District Incharge concerned.

The licensee (L-1) shall obtain supplies from the licensee having license in form
L-1-B, L-1-C, L-1-BB, S-1-B &S-1/S-1-A only and shall not be allowed to
import liquor from outside the State.

The licensee shall not sell any brand of Foreign Spirit, Indian Made Foreign
Spirit, Beer/ RTD beverages, Indian Made Wine and Cider unless such brand has
been registered with the Financial commissioner (Excise) and has been allotted a
registration number.

If any brand which was registered for the previous years and has not been
registered for the current year is lying in the wholesale/ retail vends, such brands
where the date of manufacturing liquor is not more than three years shall be
allowed to be sold by the District Incharge and if the date of manufacturing liquor
is more than three years then the such liquor shall be allowed to be sold by the
Collector concerned on the clear recommendations of the District Incharge on the
following grounds :(—

(a) Sample testing of such liquor through CTL Kandaghat or any other NABL
Accredited Laboratories (within State or adjoining State/UT).

(b) Deposition of differential amount of current excise levies and registration
fees.

(¢) Such liquor brands should be having holograms.
(d) Such stock should not be a case property.

A license in form L-1 shall supply liquor to L-2 or L-14, or L-14 A licensee
within the district. However, in case no L-1 is opened in a district the Collector in
respect of his Zone and the Commissioner of State Taxes &Excise, Himachal
Pradesh in respect of the State may allow retailers of such districts to obtain
supplies from the approved L-1 licensees located in adjoining districts.

The transfer of IMFS from one L-1 to another L-1 within the Zone may be
allowed on approval of the Collector of the Zone. However, if the L-1 concerned
belongs to different Zones the transfer of IMFS shall be subject to approval of the
Commissioner of State Taxes & Excise, (H.P.) The concerned L-1 licensees shall
also enclose the stock statements (Quarts, Pints, Nips brands wise, batch wise
with manufacturing date) relating to both the licensed premises i.e. transferor and
transferee premises and such statements shall be duly signed and countersigned
by the ETI/AETO I/C of the L-1, AETC/ETO Incharge of the district and the
concerned Zonal Collector in case of Inter Zonal transfer of stock.

An applicant may obtain L-1 in any district subject to the condition that the place
where it is to be opened, should be situated as near as possible to the office of the
AETC/ circle headquarter of the Excise & Taxation Officer/Excise & Taxation
Inspector of the same district.
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(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

The L-1 vend may be changed from one place to the other within a district on the
recommendations of the Dy./Astt. Commissioner of State Taxes & Excise I/C of
District and on application to Collector(Excise) of the concerned zone after the
approval of the Commissioner of State Taxes & Excise, Himachal Pradesh.

The L-1 licensee shall be bound to give supply to any retail sale licensee located
in the district of its operation, as demanded by such retail sale licensee.

In case the L-1 licensee fails to make supplies of liquor, the Excise Commissioner
will be at liberty to permit the retailer to take supplies of the liquor, from any
other L-1 vend in Himachal Pradesh.

The L-1 licensee shall be liable to pay such compensation to the retail sale
licensee who has made demand for liquor from him but he fails to supply liquor
within stipulated period as may be determined by the Collector (Excise).

The Excise Officer, Incharge of the District shall report to the Financial
Commissioner the names of the L-1 licensees in the district, by 15th April, each
year.

The license in form L-1 shall not be granted to a L-1C license holder.
0.60% breakage in total shall be allowed for in-storage and in-transit losses to the

L-1 wholesale vends subject to maintenance of proper record of the breakages and
verification thereof by the ASTEO/STEO Incharge.

2. In rule 38, the sub-rule 38 (20) shall be substituted as under.—

(i)

(i)

(iii)

(iv)

)

The L-13 licensee shall be allowed to sell multiple country liquor brands of any
manufacturers of the State, however the licensee shall have to compulsorily
provide country liquor brands of at least two manufacturers of the State. The L-13
license shall be granted to the bonafide residents of Himachal Pradesh only.

The licensee shall have to make his own arrangements for adequate space, at least
1500 square feet, for storage of Country Liquor for the L-13 license.

The application for grant of L-13 license shall be accompanied with the location
map of the storage godown, layout plan, rent deed/proof of ownership of
premises, affidavit of non-conviction and no dues under any enactment
administered by the State Taxes and Excise Department and any other condition
prescribed from time to time.

Application for the grant of L-13 license will be submitted to the
Dy.Commissioner of State Taxes & Excise, Incharge of the District concerned
who will forward the same, after recording his remarks/recommendation to the
Collector (Excise) of the zone concerned, who will grant the license subject to
approval of the Commissioner of State Taxes & Excise.

The manufacturers of country liquor of the State are required to obtain L-13C
license of wholesale vend of Country Liquor in a manufacturing unit, on the
prescribed terms and conditions. Supplies to L-13 wholesale vends shall have to
be made from these L-13C premises only.
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(vi)

(vii)

(viii)

(ix)

x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

The L-13 license can be obtained anywhere in any district subject to the condition
that the place where it is to be opened, should be situated as near as possible to the
office of Dy.Commissioner of State Taxes & Excise, circle headquarter of the
Asstt. Commissioner of State Taxes & Excise / State Taxes and Excise
Officer/ASTEO of the same district. However, an applicant may obtain more than
one L-13 license in a particular district subject to the prescribed terms and
conditions.

The holder of L-13 license will have to furnish a security of Rs.20,00,000/-
(Rupees Twenty Lakh only) in the shape of FDR/ Bank Guarantee per license
duly pledged to the Dy.Commissioner of State Taxes & Excise, incharge of the
District concerned.

The Fixed License Fee as prescribed shall be paid at the time of grant of license.

The L-13 licensee shall be bound to give supplies of CL to any retail sale licensee
of the district in which it is located, if so desired by such retail sale licensee. In
case no L-13 vend is opened in a District, this condition may be relaxed by the
Collector of the zone concerned in which case the retailer shall obtain supplies
from the L-13 so approved by the Collector of the zone.

In case the L-13 licensee fails to make supplies of liquor as demanded, the
Collector, in respect of his Zone and The Commissioner of State Taxes & Excise,
in respect of the state, will be at liberty to permit the retailer to take supplies of
liquor, either from any other L-13 vend in Himachal Pradesh or direct from any of
the Distilleries outside or inside the State.

The L-13 licensee shall be liable to pay such compensation to the retail sale
licensee who has made demand for liquor from him but he fails to supply liquor
within stipulated period as may be determined by the Collector (Excise).

The Excise Officer, Incharge of the District shall report to the Financial
Commissioner the names of the L-13 licensees in the district, by 15th April, each
year and he will also supply a list to the Managers of the Distilleries in Himachal
Pradesh.

The L-13 licensee shall obtain the supplies of country liquor from L-13C of a
distillery/bottling plant of the State.

The stock transfer of country liquor from the wholesale L-13 to another wholesale
L-13 within the same Zone shall be allowed by the Collector subject to the
prescribed permit fees.

The L-13 vend may be changed from one place to the other on the
recommendations of the Dy. Commissioner of State Taxes & Excise I/C of
District and on application to Collector(Excise) of the concerned zone after the
approval of the Commissioner of State Taxes & Excise, Himachal Pradesh.

If any brand which was registered for the previous years and has not been
registered for the current year is lying in the wholesale/ retail vends, such brands
where the date of manufacturing liquor is not more than three years shall be
allowed to be sold by the District Incharge and if the date of manufacturing liquor
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is more than three years then the such liquor shall be allowed to be sold by the
Collector concerned on the clear recommendations of the District Incharge on the
following grounds :—

(a) Sample testing of such liquor through CTL Kandaghat or any other NABL
Accredited Laboratories (within State or adjoining State/UT).

(b) Deposition of differential amount of current excise levies and registration
fees.

(¢) Such liquor brands should be having holograms.
(d) Such stock should not be a case property.

(xvii) A breakage of 0.60% in total shall be allowed for in-storage and in-transit losses
to the L-13 wholesale vends subject to maintenance of proper record of the
breakages and verification thereof by the ASTEO/STEO Incharge.

Sd/-

Commissioner of State Taxes and Excise.

AT HR T AMTHRT 9T

fReli—171 009, 31 AT, 2026

AT 71 /2026—%.Ua.U1.—9602 —— U IR, 1966 A oI Jd fRAMad UQel Iog H
FANISE &3 9 T U Yiied A 1966 & ORT 5 & 3favia M UQel § Sirs ¢
g3l H JAT YFT UG IMEHNT AAFTH 1914 (1914 BT 1) B €RT 21 IR 59 1 & fZAM=A
QY MEHNI AAFTH, 2011 DT ORT 82 & AT UfSd &, T fBATAS U< MaHRy Srfef=as,
2011 (2011 &1 ARId 29) BT GRT 16 3IR 81 NI Uacd AfdAAT BT YANT S gY doIl fZorae
Q9T IMEHRI ARAFTIH, 2011 (2011 BT FEITH 29) B ORI 5 AR GG BRI AT 1914
(1914 &7 1) & g1 9 & d8d g1 H M faarged @mEsR) o sfddi, S & Bared uawr
(TaATEST UTeR UUS Ulel) JTexsl, 1965 &I ORT 1 & AT UfSd &, &I TANT B gY, H, S10
g4, TIIgad 198 $R Ud AEDR, BArel Uael, TdegRl 29red gasl § J27 N qH9d—aqd
R e, Barae Uy foaax s wool, 1986 (RN 9@ Uwarq "Sad ool Hel TIT &)
H AL HRAT g, Sl 01—-04—2026 | AT BT —

RNICE]

In the said rules:—
1. The sub-rule 37 (32) shall be substituted as under:—

37 (32) “If any licensee, having in his possession on the expiry or determination from
any other cause of his license, any intoxicants which he is unable to dispose off, he
shall at once surrender the same to the Collector. The Collector (Excise) shall make
such intoxicant over, in any quantity not exceeding that which the transferee is likely
to sell within two months to the incoming license or otherwise to any license within the
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district who is licensed to sell intoxicants of the kind surrendered, provided that if any
such intoxicants be declared unfit for use, after chemical analysis, the Collector
(Excise) shall cause the same to be destroyed.

In such a case if the liquor after chemical analysis is found unfit for human
consumption/ expired liquor, the Collector shall cause the same to be destroyed.
Further, if the liquor after chemical analysis is found to be fit for human consumption,
then in such case the Collector shall dispose of such liquor in the following manner :

1.  To auction such liquor “and”

ii. In case if no such licensee is willing to purchase such liquor then Collector shall
auction the liquor to the distilleries for re-distillation “and”.

If the distilleries also refuse to re-distil the same because of insufficient/ less quantity,
then the Collector shall destroy such liquor.”

2. The sub-rule 38 (2) (e) under rule 38 shall be substituted as under:—

38 (2) (e) “If the retail licensee is found to be indulged in overcharging or selling
below the Minimum Retail Sale Price then the particular vend shall be sealed for one
day by DCSTE (Excise) under intimation to the Collector (Excise). In case of
subsequent violations by the same licensee in any of his vends then the vend where
violation has been detected shall be sealed for two days. The sealing of vend shall be in
addition to any other penal proceedings under the Law that may be initiated”.

3. A new sub-rule 38(2)( j )after sub-rule 38 (2) (i)shall be added as under:—

38(2)( j ) “If a licensee possesses more than 5 cases of any type of liquor of other
licensee unit then apart from the applicable provisions of the HP Excise Act, 2011, the
District In-charge shall impose a penalty of Rs. 25,000. In addition to this, if any
person/licensee carries/possesses liquor in plastic bottles/pouch, then apart from the
applicable provisions of the HP Excise Act, 2011 the District Incharges shall impose
penalty of Rs. 50,000/- .”

4. In Rule 38 (26A), after sub-rule 26(A) (f), a new sub-rule 26 (A) (g) shall be added
as under:—

A licensee holding L-19A licence shall be allowed by the Collector (Excise) of the
Zone to transfer/ sale its stock, including all kinds of spirits used under the L-19A
licence, to another licensee holding an L-19A license, subject to the condition that the
selling licensee furnishes a consent certificate from the transferee licensee.

Further, the transferee licensee must hold a license in form L-19A for the relevant
financial year. In addition to this, the licensee shall have to pay permit fee and transfer
fee as applicable.

5. In Rule 38 (2), only first para i.e. “A license in form L.2 shall be granted for retail
vend of foreign liquor to the public only and wholesale vend to licenses in form L.3, L.3-A,
L4, L.4-A, L.5, L.5-A and L.12-A, L.12-B and L.12-C” shall be substituted as under:—

38 (2) “A license in form L-2 for retail vend of all types of liquor including IMFL, BII,
BIO, Beer, Wine, Country Liquor & RTD etc. for sale to the public in urban areas. The
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6.

licensee (L-2) will also be eligible to sell above said liquor (except Country Liquor) in
wholesale to the licensees in form L-3, L-4, L-5, L-3A, L-4A, L-5A, L-3T, L-4T,
L-5T, L-12A, L-12B, L-12C etc. for consumption off the premises .

Further, L-2 means retail vend of IMFL, BII, BIO, Beer, Wine, Cider, Country Liquor
& RTD etc. in urban areas (Municipal Corporation, Municipal Committee, Municipal
councils, Nagar Panchayat, Notified Area Committee, SADA etc. or as notified by the
Government).

In Rule 38 (21), first para i.e. “License in form L.14 shall be granted for the retail

vend of country spirit for “on* and “off” consumption” shall be substituted as under:—

7.

38 (21) “A license in form L-14 for retail vend of all types of liquor including IMFL,
BII, BIO, Beer, Wine, Country Liquor & RTD etc. for consumption on and off the
premises in the rural areas. The licensee (L-14) will also be eligible to sell above said
liquor (except Country Liquor) in wholesale to the licensees in form L-3, L-4, L-5,
L-3A, L4A, L-5A, L-3T, L-4T, L-5T, L-12A, L-12B, L-12C etc. for consumption off
the premises.”

In Rule 38 (22), the first para i.e. “License in form L.14-A shall be granted for

the retail vend of country spirit for consumption off the premises” shall be substituted as

under:—

8.

38 (22) “A license in form L-14-A for retail vend of all types of liquor including
IMFL, BII, BIO, Beer, Wine, Country Liquor & RTD etc. for consumption off the
premises in rural areas. The licensee (L-14A) will also be eligible to sell above said
liquor (except Country Liquor) in wholesale to the licensees in form L-3, L-4, L-5,
L-3A, L4A, L-5A, L-3T, L-4T, L-5T, L-12A, L-12B, L-12C etc. for consumption off
the premises.”

The Rule 18 (D) shall be substituted as under.—Additional Conditions for

grant/renewal of L-3/ L-4 & L-5, L-4 & L-5, L-4A & L-5A licenses.—

(i) The L-3/L-4 & L-5, L-4 & L-5, L-4A & L-5A licensees should have a minimum
restaurant area and Bar area of 800 sq. feet.

(i1)) The restaurant and bar should be equipped with a modern and hygienic kitchen
with area of minimum 100 sq. feet.

(iii)) The restaurant and bar should have modern neat and clean toilets and should be
attached with the Bar /Restaurants.

(iv) The restaurant and bar should be having proper wooden furniture of good quality

(v) The above conditions shall apply to all existing and new bar licensees in the State.
The Deputy/Asstt. Commissioner I/C of the Districts shall ensure that all licensees
comply with the above conditions for the grant of new/renewal of existing
licenses. The Bars unable to meet above norms shall not be renewed. The
Deputy/Asstt. Commissioner I/C of the Districts shall inspect every bar and
certify whether they are fit for renewal or not.

(vi) (a) The licensee shall display a notice board in Hindi and English prominently in
front of the licensed premises declaring that “Drinking of liquor is injurious
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to Health” and “Consumption & Trafficking of Narcotic Drugs &
Psychotropic Substances is prohibited in Law and Punishable with Rigorous
Imprisonment and Fine”.

(b) As per Narcotics Control Bureau, Ministry of Home Affairs, Government of
India, all Hotels/Pubs/Bars/Restaurants/Cafes etc. shall display the sign
boards in Hindi and English mandatorily at entry points as under.—

“Consumption & Trafficking of Narcotic Drugs & Psychotropic
Substances is Prohibited in Law and Punishable with Rigorous
Imprisonment and Fine.”

(vii) Appropriate number of fire extinguisher should be installed in the concerned Bar
premises and shall follow the guidelines issued by Tourism Department in this
regard.

9. The sub-rule 38 (2) (i) shall be deleted which is as under:—

2(i) “The licensee may have an option to sell and store both types of liquor i.e. IMFL
and Country Liquor in the L-2 retail vend in the urban areas, having the quota of
Country Liquor in any vend of that unit, on the same pattern which exists in rural areas
with the prior permission of the Collector of the Zone concerned.”

FXATEIRT / —
RT5T B UG 3MEHNT MY |

[Authoritative English Text of State Taxes and Excise Department Notification No.7-1/2026-EXN-
9602 Dated 31-03 - 2026 as required under Article 348(3) of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31st March, 2026

No. 7-1/2026-EXN-9602.— In exercise of the powers conferred by Sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under Section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Himachal Pradesh Liquor License
Rules, 1986 as amended from time to time, as applicable in Himachal Pradesh (hereinafter called
the “said rules”) with effect from 01-04-2026 :-

AMENDMENT
In the said rules:—

1. The sub-rule 37 (32) shall be substituted as under:—
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37 (32) “If any licensee, having in his possession on the expiry or determination from
any other cause of his license, any intoxicants which he is unable to dispose off, he
shall at once surrender the same to the Collector. The Collector (Excise) shall make
such intoxicant over, in any quantity not exceeding that which the transferee is likely
to sell within two months to the incoming license or otherwise to any license within the
district who is licensed to sell intoxicants of the kind surrendered, provided that if any
such intoxicants be declared unfit for use, after chemical analysis, the Collector
(Excise) shall cause the same to be destroyed.

In such a case if the liquor after chemical analysis is found unfit for human
consumption/ expired liquor, the Collector shall cause the same to be destroyed.
Further, if the liquor after chemical analysis is found to be fit for human consumption,
then in such case the Collector shall dispose of such liquor in the following manner :

i.  To auction such liquor “and”
ii. In case if no such licensee is willing to purchase such liquor then Collector shall
auction the liquor to the distilleries for re-distillation “and.”

If the distilleries also refuse to re-distil the same because of insufficient/ less quantity,
then the Collector shall destroy such liquor.”

The sub-rule 38 (2) (e) under rule 38 shall be substituted as under:—

38 (2) (e) “If the retail licensee is found to be indulged in overcharging or selling
below the Minimum Retail Sale Price then the particular vend shall be sealed for one
day by DCSTE (Excise) under intimation to the Collector (Excise). In case of
subsequent violations by the same licensee in any of his vends then the vend where
violation has been detected shall be sealed for two days. The sealing of vend shall be in
addition to any other penal proceedings under the Law that may be initiated.”

A new sub-rule 38(2)( j )after sub-rule 38 (2) (i)shall be added as under:—

38(2)( j ) “If a licensee possesses more than 5 cases of any type of liquor of other
licensee unit then apart from the applicable provisions of the HP Excise Act, 2011, the
District In-charge shall impose a penalty of Rs. 25,000. In addition to this, if any
person/licensee carries/possesses liquor in plastic bottles/pouch, then apart from the
applicable provisions of the HP Excise Act, 2011 the District Incharges shall impose
penalty of Rs. 50,000/- .”

4. In Rule 38 (26A), after sub-rule 26(A) (f), a new sub-rule 26 (A) (g) shall be added

954
2.
3.
as under:—

S.

A licensee holding L-19A licence shall be allowed by the Collector (Excise) of the
Zone to transfer/ sale its stock, including all kinds of spirits used under the L-19A
licence, to another licensee holding an L-19A license, subject to the condition that the
selling licensee furnishes a consent certificate from the transferee licensee.

Further, the transferee licensee must hold a license in form L-19A for the relevant
financial year. In addition to this, the licensee shall have to pay permit fee and transfer
fee as applicable.

In Rule 38 (2), only first para i.e. “A license in form L.2 shall be granted for retail

vend of foreign liquor to the public only and wholesale vend to licenses in form L.3, L.3-A,
L4, L.4-A, L.5, L.5-A and L.12-A, L.12-B and L.12-C” shall be substituted as under:—
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6.

38 (2) “A license in form L-2 for retail vend of all types of liquor including IMFL, BII,
BIO, Beer, Wine, Country Liquor & RTD etc. for sale to the public in urban areas. The
licensee (L-2) will also be eligible to sell above said liquor (except Country Liquor) in
wholesale to the licensees in form L-3, L-4, L-5, L-3A, L-4A, L-5A, L-3T, L-4T,
L-5T, L-12A, L-12B, L-12C etc. for consumption off the premises .

Further, L-2 means retail vend of IMFL, BII, BIO, Beer, Wine, Cider, Country Liquor
& RTD etc in urban areas (Municipal Corporation, Municipal Committee, Municipal
councils, Nagar Panchayat, Notified Area Committee, SADA etc. or as notified by the
Government).

In Rule 38 (21), first para i.e. “License in form L.14 shall be granted for the retail

vend of country spirit for “on” and “off” consumption” shall be substituted as under:—

7.

38 (21) “A license in form L-14 for retail vend of all types of liquor including IMFL,
BII, BIO, Beer, Wine, Country Liquor & RTD etc. for consumption on and off the
premises in the rural areas. The licensee (L-14) will also be eligible to sell above said
liquor (except Country Liquor) in wholesale to the licensees in form L-3, L-4, L-5,
L-3A, L-4A, L-5A, L-3T, L-4T, L-5T, L-12A, L-12B, L-12C etc. for consumption off
the premises.”

In Rule 38 (22), the first para i.e. “License in form L.14-A shall be granted for

the retail vend of country spirit for consumption off the premises” shall be substituted as

under:—

8.

38 (22) “A license in form L-14-A for retail vend of all types of liquor including
IMFL, BII, BIO, Beer, Wine, Country Liquor & RTD etc. for consumption off the
premises in rural areas. The licensee (L-14A) will also be eligible to sell above said
liquor (except Country Liquor) in wholesale to the licensees in form L-3, L-4, L-5,
L-3A, L-4A, L-5A, L-3T, L-4T, L-5T, L-12A, L-12B, L-12C etc. for consumption off
the premises.”

The Rule 18 (D) shall be substituted as under.—Additional Conditions for

grant/renewal of L-3/ L-4 & L-5, L-4 & L-5, L-4A & L-5A licenses.—

(i) The L-3/L-4 & L-5, L-4 & L-5, L-4A & L-5A licensees should have a minimum
restaurant area and Bar area of 800 sq. feet.

(i1)) The restaurant and bar should be equipped with a modern and hygienic kitchen
with area of minimum 100 sq. feet.

(ii1)) The restaurant and bar should have modern neat and clean toilets and should be
attached with the Bar /Restaurants.

(iv) The restaurant and bar should be having proper wooden furniture of good quality

(v) The above conditions shall apply to all existing and new bar licensees in the State.
The Deputy/Asstt. Commissioner I/C of the Districts shall ensure that all licensees
comply with the above conditions for the grant of new/renewal of existing
licenses. The Bars unable to meet above norms shall not be renewed. The
Deputy/Asstt. Commissioner I/C of the Districts shall inspect every bar and
certify whether they are fit for renewal or not.
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(vi) (a) The licensee shall display a notice board in Hindi and English prominently in
front of the licensed premises declaring that “Drinking of liquor is injurious
to Health” and “Consumption & Trafficking of Narcotic Drugs &
Psychotropic Substances is prohibited in Law and Punishable with Rigorous
Imprisonment and Fine.”

(b) As per Narcotics Control Bureau, Ministry of Home Affairs, Government of
India, all Hotels/Pubs/Bars/Restaurants/Cafes etc. shall display the sign
boards in Hindi and English mandatorily at entry points as under.—

“Consumption & Trafficking of Narcotic Drugs & Psychotropic
Substances is Prohibited in Law and Punishable with Rigorous
Imprisonment and Fine.”

(vii) Appropriate number of fire extinguisher should be installed in the concerned Bar
premises and shall follow the guidelines issued by Tourism Department in this
regard.

9. The sub-rule 38 (2) (i) shall be deleted which is as under:—

2(i) “The licensee may have an option to sell and store both types of liquor i.e. IMFL

and Country Liquor in the L-2 retail vend in the urban areas, having the quota of

Country Liquor in any vend of that unit, on the same pattern which exists in rural areas

with the prior permission of the Collector of the Zone concerned.”

Sd/-

Commissioner of State Taxes and Excise.

AT HR A JMTHRT 9T

Rre—171009, 31 A4, 2026

W& 7—1 /2026—3.qH.U9.—9603 —TH aR, 1966 ¥ S Ud faardel uew 9 #
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TS IMEHNT AW, 2011 & &R 82 @& A UfSd B, T fRAMa U<w MEaaR srfafras,
2011 (2011 T HH 29) B TRT 16 R 81 FRT Uacd WAMFIAl BT YANT B g dAT f2AM=A
QU MEHRI ARIH, 2011 (2011 HT RIS 29) DI GRT 5 AR God MTHRT ARATTH, 1914
(1914 @1 1) @ gRT 9 & dgd e fAfed fIged EmMEERY) @ e, St & fRarae g
(TS UTaR UUS 3TTel) JMSRST, 1965 &I &RT 1 & W ufdd g, & WINT & gU, H, =0
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AAI—FTI R IS, U9l RMAT U 914 Sodl, 1986 (N2 39 Uvalq "SI wool HEl 1341
2") H WU $RAT B Sl 01—04—2026 H AT BII—

RNIGE]

In the said rules, the sub-rule 7.2 (AAA) shall be substituted as under:—
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“A permit fee @ Rs. 0.50 per bulk litre shall be applicable wherever there is requirement of
permit except for the permit issued for inter/intra district quota transfer. The permit fee @
Rs.0.50 per bulk liter which has been deposited and such a permit has not been executed in
such cases the amount deposited shall be verified & adjusted by the District In-charge of the
concerned District. ”

BEITEINRT / —
RIS R Ud ATGHNT AT |

[Authoritative English Text Of Excise & Taxation Department Notification No.7-1/2026-Exn-9603
Dated 31-03-2026 As Required Under Article 348(3) Of The Constitution Of Indi].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 31st March, 2026

No. 7-1/2026-EXN-9603.—In exercise of the powers conferred by Sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under Section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Punjab Liquor Permit and Pass
Rules, 1932 as amended from time to time, as applicable in Himachal Pradesh (hereinafter called
the “said rules”) with effect from 01-04-2026 :-

AMENDMENTS

In the said rules, the sub-rule 7.2 (AAA) shall be substituted as under:—

“A permit fee @ Rs. 0.50 per bulk litre shall be applicable wherever there is requirement of
permit except for the permit issued for inter/intra district quota transfer. The permit fee @
Rs.0.50 per bulk liter which has been deposited and such a permit has not been executed in
such cases the amount deposited shall be verified & adjusted by the District In-charge of the
concerned District. ”

Sd/-

Commissioner of State Taxes and Excise.
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RBre—171 009, 31 9™, 2026

R 7—1 / 2026—3.UaA.G.—9604.— YT TawR, 1966 H SIdh Jd f2Arael U<l Id H
FANIE &3 9 T G YAiie A 1966 & ORT 5 & 3favia fGAMae UQel § Sirs ¢
gl § JAT Ugd U AGBRT STEFRIH, 1914 (1914 BT 1) B gRT 21 AR 59 1 & fRAMA
UoY JAMEHRT STRAFTH, 2011 @ ORT 82 & AT UfSd B, AAT BHAEA U SMTHNT A9,
2011 (2011 T HH 29) BT GRT 16 AR 81 ERT Uacd AGIAT HI YIRT A gY dA f2Ar
Q9T IMEHNI IMfATH, 2011 (2011 BT FEIIH 29) BT IRT 5 AR UG MIHNI AT 1914
(1914 &7 1) @1 gRT 9 & dsd g9 ¥ Mf2d Aaged @E®R)) @ wfdqal, S f6 e v
(TS IR UUS 3TTel) SMTSRSl, 1965 @1 &RT 1 & ATF Ufed €, & WANT &xd gd, H, =0
9, Iagad 0 o) Ud oMeaN), RHEe udw, Udg NI 9 uew H JAT dn]
T TR A, fRArae ucer foladmr asad wodl, 1986 (N2 g9@ Uwald "Sdd ool
HET AT =) | HAEHF AT § Sl 01—04—2026 F AT BT :—

RNICE]

In the said rules.—

The form “B” (specimen of the affidavit to be furnished by an applicat) shall be substited as

under .—
FORM “B”
(Specimen of the affidavit to be furnished by an *applicant)

AFFIDAVIT
P
S/0, d/0, W/O o 10 e
............................................................................... do hereby solemnly affirm and
declare :—

(i) That I possess or has an arrangement for taking on rent suitable premises in that
locality for opening the shop in accordance with the provisions of Himachal Pradesh
Liquor License Rules, 1986.

(i1)) That the proposed premises have not been constructed in violation of any law or rules

(iii) That I possess good moral character and have no criminal back ground nor have been
convicted of any offence punishable under any taxation statute in Himachal Pradesh.

(iv) That I shall not employ any salesmen or representative who has criminal background
as mentioned in clause (iii) or who suffers from any infectious or contagious diseases
or is below 21 years of age.

(v) ThatI am not in arrears of any Government dues

(vi) That I am **solvent and has the necessary funds or has made arrangements for the
necessary funds, for conducting the business, the details of which shall be made
available to licensing authority if required.
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* If there are more than one applicants, each applicant is required to file separate affidavit.
**Solvency is to be declared in Form “A” attached to the application form and the minimum
value of their assets should be at least 25% of annual License Fee of the vend/unit for which
application submitted.

(vii) That I have not been convicted of any non-bailable offence by a criminal court

(viii) That I have not held a license in Himachal Pradesh for sale of any intoxicant that was
cancelled for failure to pay the dues.

(ix) That I am not a defaulter under any of the Acts administered by the Excise & Taxation
Department, Himachal Pradesh.

(x) The documents pertaining to land submitted against the Excise solvency is free from all
encumbrances.

(xi) I shall not mortgage, sell and transfer the declared immovable property during the
currency of the Excise license or unless all the Excise dues are deposited.

(xii) T shall be responsible to install/ implement Track and Trace hardware and software
system as already prescribed by the Department.

(xiii)l have gone through the Excise Policy 2026-27 and agree to abide by the provisions of
the H.P. Excise Act, 2011/Punjab Excise Act, 1914 as applicable in Himachal Pradesh and the
rules framed thereunder and the terms and conditions of the license which may be granted.

Place.
Deponent
Date:

Verification.

Verified that the above statement is true and correct to the best of my knowledge and belief and
nothing has been concealed therein.
Deponent

Attested

Signature and Stamp of Notary Public.
EATERT / —
Q\rﬂﬂ'ﬂ@(ﬂamé ST dc |

[Authoritative English Text of State Taxes and Excise Department Notification No.7-1/2026-EXN-
9604 Dated 31-03 -2026 as required under Article 348(3) of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT

NOTIFICATION
Shimla-171 009, the 31st March, 2026

No.7-1/2026-EXN-9604.—In exercise of the powers conferred by Sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,



960 ST, fRATeeT U<el, 18 IV, 2026 /28 I3, 1948

1914 (Act No.l1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Himachal Pradesh Liquor License
Rules, 1986 as amended from time to time, as applicable in Himachal Pradesh (hereinafter called
the “said rules”) with effect from 01-04-2026 :-

AMENDMENT
In the said rules.—

The form “B” (specimen of the affidavit to be furnished by an applicat) shall be substited as

under .—
FORM “B”
(Specimen of the affidavit to be furnished by an *applicant)

AFFIDAVIT
P
S/0, /0, W/ o 04 TS
............................................................................... do hereby solemnly affirm and
declare :—

(1) That I possess or has an arrangement for taking on rent suitable premises in that
locality for opening the shop in accordance with the provisions of Himachal Pradesh
Liquor License Rules, 1986.

(i1) That the proposed premises have not been constructed in violation of any law or rules

(iii) That I possess good moral character and have no criminal back ground nor have been
convicted of any offence punishable under any taxation statute in Himachal Pradesh.

(iv) That I shall not employ any salesmen or representative who has criminal background
as mentioned in clause (iii) or who suffers from any infectious or contagious diseases
or is below 21 years of age.

(v) ThatI am not in arrears of any Government dues
(vi) That I am **solvent and has the necessary funds or has made arrangements for the
necessary funds, for conducting the business, the details of which shall be made
available to licensing authority if required.
* If there are more than one applicants, each applicant is required to file separate affidavit.
**Solvency is to be declared in Form “A” attached to the application form and the minimum

value of their assets should be at least 25% of annual License Fee of the vend/unit for which
application submitted.
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(vii) That I have not been convicted of any non-bailable offence by a criminal court

(viii) That I have not held a license in Himachal Pradesh for sale of any intoxicant that was
cancelled for failure to pay the dues.

(ix) That I am not a defaulter under any of the Acts administered by the Excise & Taxation
Department, Himachal Pradesh.

(x) The documents pertaining to land submitted against the Excise solvency is free from all
encumbrances.

(xi) I shall not mortgage, sell and transfer the declared immovable property during the
currency of the Excise license or unless all the Excise dues are deposited.

(xii) I shall be responsible to install/ implement Track and Trace hardware and software
system as already prescribed by the Department.

(xiii)l have gone through the Excise Policy 2026-27 and agree to abide by the provisions of

the H.P. Excise Act, 2011/Punjab Excise Act, 1914 as applicable in Himachal Pradesh and the
rules framed thereunder and the terms and conditions of the license which may be granted.

Place.
Deponent
Date:
Verification.
Verified that the above statement is true and correct to the best of my knowledge and belief and
nothing has been concealed therein.
Deponent
Attested
Signature and Stamp of Notary Public.
Sd/-

Commissioner of State Taxes and Excise.

I B TG JAEHRT AT
fBrei—171 009, 31 AT, 2026
T 7—1 /2021—3.9H.U4.—9605.— T TaHR, 1966 ¥ S Ud f2Ardel Uaw I #

|AAE &3l H T USie Yo JAMAFIH 1966 B ORI 5 @ AcId [BHMES U< H Sk MY
g3l H JAT YT USTE IMEHRI AT 1914 (1914 BT 1) B &RT 21 3R 59 1 & f2H0A
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UaYl JAMEHRT ASTH, 2011 B ORT 82 & A UfSd 7, T RHEA UGS S Tae 2011
(2011 T WAH 29) B IR 16 3R 81 §RT Uad WAl &1 YA P §I TAT IWRRD
AT B gRT 5 3R 9 & ded YW MR fdcgad (madr)) @ wAfdddl, S 6 fEarae
UoYl (TIATSSl TR QUS 3TUTe) 3MTERe, 1965 &I &RT 1 & A1 UfSd &, &I WA & gu, H,
Sfo Igd, fadrgad g 9R T AGHNI, ZAES UQ¥, TAgeRl fRAMEe Uqel H AT off]
THI—AAT TR AN, o feveeRl Wowl, 1932 (N2 g9 Uearq "Sad wool dal 137 &) #
Y HRAT & Sl 01—04—2026 A AT BT —

RNICE]

In the said rules.—
1. The sub-rule 9.5 (F) shall be substituted as under.—

9.5 (F) “The license inform D-2W shall be read as D-2M and the license inform D-2M
shall be granted by the Commissioner of State Taxes and Excise, H.P. for
maturation/ageing of various kinds of spirits in wooden cask/barrels at places other
than the factory premises. This license shall be granted to existing distilleries within
the State and also to the distilleries located outside the State. This license will be for
storage, import, export of spirits/malt spirits/high bouquet. The annual license fee shall
be @ Rs. 5 lakh. The licensee shall have to pay fixed license fee for each separate
premises.

The other terms and conditions for the license shall be as under:—

(1) Application alongwith detailed project Report
(i1)) Copy of distillery license
(ii1)) Ownership of land/rent agreement/lease agreement
(iv) Non-conviction affidavit
(v) Location map/site plan duly verified by the field authorities
(vi) The premises should be duly fenced and monitored by CCTV cameras
(vii) The premises shall be inspected by the concerned circle incharge (ACSTE) on
quarterly basis.
(viii)Any other document as desired by the department.
BXAETR / —

RIS R Ud ATGHNT AT |

[Authoritative English Text of State Taxes and Excise Department Notification No.7-1/2025-EXN-
9605 Dated 31-03 -2025 as required under Article 348(3) of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31st March, 2025

No.7-1/2025-EXN-9605.—In exercise of the powers conferred by Sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
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1914 (Act No.l1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under Section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Punjab Distillery Rules, 1932 as
amended from time to time, as applicable in Himachal Pradesh (hereinafter called the “said rules”)
with effect from 01-04-2026 :-

AMENDMENT
In the said rules.—
1. The sub-rule 9.5 (F) shall be substituted as under:—

9.5 (F) “The license inform D-2W shall be read as D-2M and the license inform D-2M
shall be granted by the Commissioner of State Taxes and Excise, H.P. for
maturation/ageing of various kinds of spirits in wooden cask/barrels at places other
than the factory premises. This license shall be granted to existing distilleries within
the State and also to the distilleries located outside the State. This license will be for
storage, import, export of spirits/malt spirits/high bouquet. The annual license fee shall
be @ Rs. 5 lakh. The licensee shall have to pay fixed license fee for each separate
premises.

The other terms and conditions for the license shall be as under.—

(1) Application alongwith detailed project Report

(i1)) Copy of distillery license

(ii1)) Ownership of land/rent agreement/lease agreement

(iv) Non-conviction affidavit

(v) Location map/site plan duly verified by the field authorities

(vi) The premises should be duly fenced and monitored by CCTV cameras

(vii) The premises shall be inspected by the concerned circle incharge (ACSTE) on
quarterly basis.

(viii)Any other document as desired by the department.

Sd/-

Commissioner of State Taxes and Excise.

IS B TG AEHRT AT

BMa—171 009, 31 9™, 2026

&L 7—1 /2026—3.aH.99.—9606. — T2 TaHR, 1966 ¥ Sl Ud f2AMel Uaw o9 H
FAfAE &3 # TT USie gied JMfAfaH 1966 @1 ORT 5 @ faiid feArd Uee § S Y
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gl H JAT YFT UG IMEHNT AMAFTH 1914 (1914 HT 1) B GRT 21 IR 59 I & f2AM=A
U< IMEHNT AW, 2011 & &R 82 & A UfSd B, T fRAMa U<w MEadr Irfafras,
2011 (2011 T HH 29) B TRT 16 IR 81 FRT Uacd WAMFIAl BT YANT B gJ T f2AMA
QYT MG IMATH, 2011 (2011 BT F&IH 29) &I ORI 5 3R UGG JMGHRT ARAFTIH, 1914

(1914 &1 1) @I

gRT 9 & d8d e Mfd Icged @mesr) @ wfeddl, S & e

(TRATSST UTaR UUS 3UTe) 3TSISl, 1965 @I €RT 1 & H1J UfSd &, &I YAN IR gU, H, Sfo

g9, e =9 &R U9 9N, BAME UQw, Tag gRT f39ed Uesr H I N
FHI—AAT WX e, R uee fofR wool, 1986 (NTe S U9alq "Sad wodl dal T

2") H WUET BRAT 8 Sl 01—04—2026 A AT BN —

RNICE]

In the said rules, the sub-rule 35 A (22-C) under rule 35A shall be substituted as under.—

35 A (22-C) “ There shall be fixed quota of the beer for the financial year 2026-27. The
quota of the beer shall not be part of the license fee fixed for country liquor and IMFL.

SI. No. District Quota of Beer for 2026-27 (in Bls)

1. Baddi 946282

7 Bilaspur 510055

3. Chamba 884992

4. Hamirpur 648018

5 Kangra 2106087

6. Kinnaur 374158
Kullu, Lahul & 2529698

7 Pangi Area

8. Mandi 1618043

9. Nurpur 723788

10. Shimla 2311558

11. Sirmaur 596241

12. Solan 868532

13. Una 788285

Grand Total 1,49,05,737

In case, if the licensee does not lift the 80% of the MGQ, then he shall be liable to pay a penalty of Rs. 25
per bls. alongwith the license fees. If the licensee lifts the entire allotted quota, then he will be allowed to
lift additional quota of beer on 50% of the prescribed licensee fee.”

FXARIRT / —
RS B UG BN YT |
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[Authoritative English Text of State Taxes and Excise Department Notification No.7-1/2026-EXN-
9606 Dated 31-03 -2026 as required under Article 348(3) of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31st March, 2026

No.7-1/2026-EXN-9606.—In exercise of the powers conferred by Sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under Section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Himachal Pradesh Liquor License
Rules 1986 as amended from time to time, as applicable in Himachal Pradesh (hereinafter called
the “said rules”) with effect from 01-04-2026 :-

AMENDMENT

In the said rules, the sub-rule 35 A (22-C) under rule 35A shall be substituted as under:—

35 A (22-C) “ There shall be fixed quota of the beer for the financial year 2026-27. The
quota of the beer shall not be part of the license fee fixed for country liquor and IMFL.

SI. No. District Quota of Beer for 2026-27 (in Bls.)

1. Baddi 946282

2. Bilaspur 510055

3. Chamba 884992

4. Hamirpur 648018

5. Kangra 2106087

6. Kinnaur 374158
Kullu, Lahul & 2529698

. Pangi Area

8. Mandi 1618043

9. Nurpur 723788

10. Shimla 2311558

11. Sirmaur 596241

12. Solan 868532

13. Una 788285

Grand Total 1,49,05,737

In case, if the licensee does not lift the 80% of the MGQ), then he shall be liable to pay a penalty of
Rs. 25 per bls. alongwith the license fees. If the licensee lifts the entire allotted quota, then he will
be allowed to lift additional quota of beer on 50% of the prescribed licensee fee.”

Sd/-

Commissioner of State Taxes and Excise.
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RBre—171 009, 31 9™, 2026

T 7—1 /2026—3.99.Y4.—9607.— T2 R, 1966 ¥ Sl Ud f2Arel Uaw o9 H
FAfAE &3 # TT USie gied JMfAfad 1966 @1 ORT 5 @ fqiid feArd Uee § Sie Y
g3 H JAT YT UG IAEHRI AT 1914 (1914 BT 1) B GRT 21 3R 59 1 & f2AMA
QY JMEHRI IRFTRH, 2011 T ORT 82 & A1 UfSd &, IAT A TR SR Srferfras,
2011 (2011 T H&H 29) BT IRT 16 IR 81 FRT Uacd WMl BT YANT Hd gJ I A=A
TSI MEHRT ARATIH 2011 (2011 HT HE&H 29) BT GRT 5 AR U MGHRY MfAIH, 1914
(1914 @1 1) @ gRT 9 & dgd e fAfRd figed EmMEERY) @ afddal, S & fRarda e
(Qmwwwﬂa)m 1965 I ORT 1 & A UfSd 8, BT TINT Hd gY, 4, <0
9, FIIga 59 A T S, AT 9e, YIGERT AT Yaw 7 g AN HHa—a
R A, Uole feeel wool, 1932, 1986 (W= g9@ U¥dI 'Sdd wool HEl Td1 2°) H
YA HRAT B Sl 01—04—2026 A AT BT —

RNICE]

In the said rules, the rule 9.34 (A) shall be substituted as under:—

(a) All the wholesalers i.e. L-1 (wholesale vend of IMFL) and L-13 (wholesale vend of
Country Liquor) shall be required to mandatorily install integrated IP based CCTV
mechanism alongwith internet (wi-fi) in their premises and the expenditure for this will
be borne by the licensee.

(b) In order to monitor the bottling operations and dispatches of liquor, an integrated
CCTV mechanism alongwith internet facility such as wi-fimust be installed in the
bottling plants and the expenditure for this will be borne by the licensees. Further, if
the licensee fails to install such facility in the premises before 15th April 2023. No
manual permit/passes for intra State transportation shall be allowed.

(c) The CCTV cameras should cover all the major areas inside the licensed premises
including bottling hall, storage area, entry/exit points and surrounding areas. The un-
interrupted access to the live feed shall be provided to Collector of the Zone, Dy.
CSTE Incharge of the District, concerned ACSTE and ASTEO/STEO.

(d) The position of the Cameras shall be identified and checked by the ACSTE (Excise) of
the district and report be submitted to the Dy. CSTE/ACSTE Incharge of the district.

(e) The cameras installed at the L-1/L-13 and liquor manufacturing units should have a
recording storage of atleast 30 days and the licensee will be required to provide backup
on a CD/storage device every month to the concerned District In-charge before 7" of
succeeding month.

(f) A control room shall be setup at the District Headquarters for the monitoring of
manufacturing of bottling operations and dispatches of liquor from units as well as
wholesalers.

(g) At the entry and exit gates of the distillery/ manufacturing units, wholesale warehouses
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and breweries in the State, ANPR cameras shall be installed at the licensee’s own
expense. The live feed from these cameras will be transmitted to the District, Zone and
Headquarter Control Room 24X7. If the ANPR cameras are not installed within the
month of April of this Policy Year, penalty @ 1 lakh shall be imposed on the defaulter
licensee every month till the installation of said cameras.

FXARIRT / —
RIS B UG BN YT |

[Authoritative English Text of State Taxes and Excise Department Notification No.7-1/2026-EXN-
9607 Dated 31-03-2026 as required under Article 348(3) of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31st March, 2026

No.7-1/2026-EXN-9607.—In exercise of the powers conferred by Sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under Section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Punjab Distillery Rules, 1932 as
amended from time to time, as applicable in Himachal Pradesh (hereinafter called the “said rules”)
with effect from 01-04-2026 :-

AMENDMENT

In the said rules, the rule 9.34 (A) shall be substituted as under:—

(a) All the wholesalers i.e. L-1 (wholesale vend of IMFL) and L-13 (wholesale vend of
Country Liquor) shall be required to mandatorily install integrated IP based CCTV
mechanism along with internet (wi-fi) in their premises and the expenditure for this
will be borne by the licensee.

(b) In order to monitor the bottling operations and dispatches of liquor, an integrated
CCTV mechanism alongwith internet facility such as wi-fimust be installed in the
bottling plants and the expenditure for this will be borne by the licensees. Further, if
the licensee fails to install such facility in the premises before 15th April 2023. No
manual permit/passes for intra State transportation shall be allowed.

(c) The CCTV cameras should cover all the major areas inside the licensed premises
including bottling hall, storage area, entry/exit points and surrounding areas. The un-
interrupted access to the live feed shall be provided to Collector of the Zone, Dy.
CSTE Incharge of the District, concerned ACSTE and ASTEO/STEOQO.



968

IST93, fRATeeT Uaen, 18 19, 2026 /28 o, 1948

(d) The position of the Cameras shall be identified and checked by the ACSTE (Excise) of

(e)

®

the district and report be submitted to the Dy. CSTE/ACSTE In-charge of the district.

The cameras installed at the L-1/L-13 and liquor manufacturing units should have a
recording storage of atleast 30 days and the licensee will be required to provide backup
on a CD/storage device every month to the concerned District In-charge before 7th of
succeeding month.

A control room shall be setup at the District Headquarters for the monitoring of
manufacturing of bottling operations and dispatches of liquor from units as well as
wholesalers.

(g) At the entry and exit gates of the distillery/ manufacturing units, wholesale warehouses

and breweries in the State, ANPR cameras shall be installed at the licensee’s own
expense. The live feed from these cameras will be transmitted to the District, Zone and
Headquarter Control Room 24X7. If the ANPR cameras are not installed within the
month of April of this Policy Year, penalty @ 1 lakh shall be imposed on the defaulter
licensee every month till the installation of said cameras.

Sd/-

Commissioner of State Taxes and Excise.

AT BRI AMTHRT 9T

fRreli—171 009, 31 AT, 2026

AT 7—1 /2026—3.dH.U4.—9608 —UF aHR, 1966 ¥ S Ud fadArdel Uew I #
qAfAE &3l H TAT USie Yo JAMAFIH 1966 B URT 5 @ Acd [BHMd Uee H Sk MY
g3l H JAT Ugd USTE SMEHNI SMIH, 1914 (1914 BT 1) B IR 21 AR 59 S & {2
QY JMEHRT IMATH, 2011 & ORT 82 & AT UfSd &, qUT RATIS U MEHRT Aferferm,
2011 (2011 &1 H=(H 29) BT GRT 16 3R 81 §RT Ued UTHAAl & FANT & g T fBorae
QYT AMEHRI AR, 2011 (2011 HBT F&ATH 29) H GRT 5 AR GG AEHRI ARAFRH 1914
(1914 &7 1) @ gRT 9 & Ted o™ MRd Agad (MaeR)) &1 widdl, Sife f2aed e

(gcrws\ﬂ qaR QU 3TUTS) 3MSYS, 1965 @I &1 1 & A1F Ufdd 8, &1 YAN &_d 8¢, H, Sf0

I3, facmgad =7 @) v DN, 2T U<2l, TAGgRT f2Hrerel Uael H JAT o] AHI—AHqY
R FEd, uoie feeel Soot, 1932 (N2 S99 Uwan "Sad wool $El 17 8°) H e
HRAT & S 01—04— 2026 %1 HIRT B

REIEE]

In the said rules:—

The sub- rule 9.34 (B) shall be substituted as under:—
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PROGRESSIVE MEASURES UNDER THE EXCISE ADMINISTRATION TRACK AND
TRACE.—

(a) An effective end to end online Excise Administration System shall be setup in the State
which shall include the facility of track and trace of liquor bottles besides other
modules for real time monitoring.

(b) In order to ensure the effective implementation of the track and trace mechanism, the
distributors, wholesalers and retailers shall install their own hardware as per the
specifications provided by the department.

(c) All movement of liquor and spirit from the distillery/brewery/bottling plant/L-1B/  L-
1BB licenses shall be done in GPS enabled vehicles only. Compliance of the same
shall be ensured by the district incharge and Collector of the Zone.

(d) In order to ensure the effective implementation of the track and trace mechanism, the
distributors, wholesalers and retailers shall install their own hardware as per the
specifications provided by the department.

(e) The Distilleries/Bottling Plants/Breweries and distributors/supplier shall ensure that the
bottles of Country Liquor, Indian Made Foreign Liquor, Beer and BIO shall carry such
security markings such as hologram/EAL (Excise Adhesive Label) as prescribed by the
Commissioner of State Taxes and Excise, H.P.

(f) The distributor (manufacturer) , wholesalers & retailer shall submit an affidavit that:

“I shall be responsible to install/ implement Track and Trace hardware and software
system as already prescribed by the Department ”.

FARIRT / —
RTS8 B UG SMEHNT MY |

[Authoritative English Text of State Taxes and Excise Department Notification No.7-1/2026-EXN-
9608 Dated 31-03-2026 as required under Article 348(3) of the Constituted of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31st March, 2026

No.7-1/2026-EXN-9608.—In exercise of the powers conferred by Sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under Section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise
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Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Punjab Distillery Rules, 1932 as
amended from time to time, as applicable in Himachal Pradesh (hereinafter called the “said rules”)
with effect from 01-04-2026 :—

AMENDMENT

In the said rules:—
The sub- rule 9.34 (B) shall be substituted as under:—

PROGRESSIVE MEASURES UNDER THE EXCISE ADMINISTRATION TRACK AND
TRACE.—

(a) An effective end to end online Excise Administration System shall be setup in the State
which shall include the facility of track and trace of liquor bottles besides other
modules for real time monitoring.

(b) In order to ensure the effective implementation of the track and trace mechanism, the
distributors, wholesalers and retailers shall install their own hardware as per the
specifications provided by the department.

(c) All movement of liquor and spirit from the distillery/brewery/bottling plant/L-1B/
L-1BB licenses shall be done in GPS enabled vehicles only. Compliance of the same
shall be ensured by the district incharge and Collector of the Zone.

(d) In order to ensure the effective implementation of the track and trace mechanism, the
distributors, wholesalers and retailers shall install their own hardware as per the
specifications provided by the department.

(e) The Distilleries/Bottling Plants/Breweries and distributors/supplier shall ensure that the
bottles of Country Liquor, Indian Made Foreign Liquor, Beer and BIO shall carry such
security markings such as hologram/EAL (Excise Adhesive Label) as prescribed by the
Commissioner of State Taxes and Excise, H.P.

(f) The distributor (manufacturer) , wholesalers & retailer shall submit an affidavit that:

“I shall be responsible to install/ implement Track and Trace hardware and software
system as already prescribed by the Department.”

Sd/-

Commissioner of State Taxes and Excise.

ST B TG JEHNT FINT
RBre—171 009, 31 9™, 2026

& 71 /2026—3.JFA.4T.—9609.— VA IR, 1966 W Sl Yd A€ U9l I H
FANISE &3 9 T U Yiied A 1966 & ORT 5 & 3faia fGAMae UQel # Srs ¢
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gl H JAT Ygd UG AEHRI AR 1914 (1914 BT 1) DI ORT 21 3R 59 I & fZAR=A
oY IMEHNT AW, 2011 & &R 82 @& AT UfSd B, T fRAMa U<w Madr Irfafras,
2011 (2011 T HH 29) B TRT 16 IR 81 FRT Uacd WAMGIAl BT YANT B gJ T A
QYT MG IMATH, 2011 (2011 BT F&IIH 29) & ORI 5 3R UGG JMGHRT AfAFTIH, 1914
(1914 &1 1) @ gRT 9 & dEd e ffed [Igad EmEER)) @ e, S & ffaae e
(Wwwm)m 1965 @1 &1 1 & A1J UfSd 8, BT YAN Hd 8Y, H, IO
39, facgaT o o v ITHN, f2ATad Qe TAGERT et Ueel # I af] FHa—d9Y
R ARE, Ui e Sedl, 1932 (N2 S99 Uvalq "Sad wool dal Ta1 &) H |
PRAT B Slfd 01—04—2026 H A BRI —

RNICE]
In Rule 9.5 clause 3B shall be substituted as under:—

“The manufacturers/ non-manufacturers, who own liquor brands shall be allowed to get
their brands of IMFL, Beer and Wine/Cider registered, manufactured and marketed in the
State and also exported subject to proper bottling/lease agreement with the manufacturers
located in the State subject to following conditions:—

(a) A person intending to enter into lease/bottling arrangement shall furnish ITRs of
at least three previous years along with the agreement. However, this condition
shall not be applicable to the newly constituted company or individual intending to
enter into such lease/bottling agreement.

(b) In case of lease agreement, a refundable security deposit in shape of a FDR
pledged to the Collector of the Zone concerned amounting to Rs.10 lakh in case
of winery and Rs. 25 lakh in case of other manufacturers needs to be furnished by
the lessee. This security amount shall liable to be forfeited in case of any breach
of conditions of license by the lessee.

(c) They have to furnish a declaration that no excise license previously held by them
or the lease of a license in any State, has been cancelled or suspended or denied to
be renewed by the licensing authority owing to a breach of any of the provisions
of the Act and/or Rules governing the grant of such license.

(d) The lessor and lessee shall be held jointly and severally responsible for the
payment of all government dues pertaining to lease agreement and subsequent
dues accrued thereon. In case of default of payment of any kind of dues, the lessor
shall be bound to indemnify the lessee.

(e) The fixed license fee shall be Rs. 6 lakh per bottling tie-up/agreement in case of
IMFL/CL/Beer.

FRIRIRG / —

RIS R Ud ATGHNT AT |
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[Authoritative English Text of State Taxes and Excise Department Notification No.7-1/2026-EXN-
9609 Dated 31-03-2025 as required under Article 348(3) of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31st March, 2026

No.7-1/2026-EXN-9609.—In exercise of the powers conferred by Sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under Section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Punjab Distillery Rules, 1932 as
amended from time to time, as applicable in Himachal Pradesh (hereinafter called the “said rules”)
with effect from 01-04-2026 :-

AMENDMENT

In Rule 9.5 clause 3B shall be substituted as under:—

“The manufacturers/ non-manufacturers, who own liquor brands shall be allowed to get
their brands of IMFL, Beer and Wine/Cider registered, manufactured and marketed in the
State and also exported subject to proper bottling/lease agreement with the manufacturers
located in the State subject to following conditions.—

(a) A person intending to enter into lease/bottling arrangement shall furnish ITRs of
at least three previous years alongwith the agreement. However, this condition shall
not be applicable to the newly constituted company or individual intending to enter
into such lease/bottling agreement.

(b) In case of lease agreement, a refundable security deposit in shape of a FDR
pledged to the Collector of the Zone concerned amounting to Rs.10 lakh in case
of winery and Rs. 25 lakh in case of other manufacturers needs to be furnished by
the lessee. This security amount shall liable to be forfeited in case of any breach
of conditions of license by the lessee.

(¢) They have to furnish a declaration that no excise license previously held by them
or the lease of a license in any State, has been cancelled or suspended or denied to
be renewed by the licensing authority owing to a breach of any of the provisions
of the Act and/or Rules governing the grant of such license.

(d) The lessor and lessee shall be held jointly and severally responsible for the
payment of all government dues pertaining to lease agreement and subsequent
dues accrued thereon. In case of default of payment of any kind of dues, the lessor
shall be bound to indemnify the lessee.
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(e) The fixed license fee shall be Rs. 6 lakh per bottling tie-up/agreement in case of
IMFL/CL/Beer.

Sd/-

Commissioner of State Taxes and Excise.

AT HR A AMTHRT 9T

RBre—171 009, 31 9™, 2026

T 7—1/2026—3.J9H.99.—9610.—J2F IR, 1966 ¥ Sl Ud f2AMel Uawr o9 H
FAfAE &3 # TT USie gied JMfAfad 1966 @1 ORT 5 @ faiid feArd Uee § S Y
g3l H JAT Ygd USTE SMEHNI STEIH, 1914 (1914 BT 1) DI ORT 21 AR 59 S & f2AA
<Y IMEHNT AW, 2011 & ORT 82 & AT UfSd B, T fRAmad Uew ImEadN srfafras,
2011 (2011 T H&H 29) B IRT 16 IR 81 FRT Uacd WMl BT YANT Hd gJ I fZAMIA
TSI JMEHRT ARTH, 2011 (2011 HT H&H 29) DI GRT 5 AR UG GBI fMfATTH 1914
(1914 &7 1) B gRT 9 & ded e MiRd Aaged (emeer) &I wfedal, S f6 A uew
(TRATSST UTaR QU 3TUTel) 3MSIol, 1965 &I &RT 1 & 1T Ufdd @, &1 YA & gY, H, Sfo
I, TIIRad 150 3R Ud AEHR, [BAEd Uael, UdagRT [2Aed Uasl § J27 dF] AHI—dq3
TR AR, UageRT f2AMEe Uqw wWie (Aghadr) woul, 1988 (W2 I8l IHd Uvalq "I
Fool” Hel AT ©) H WA PRAT 8 Slfdh 01—04—2026 F AT BRI —

GNIGES
In the said rules:-
1. A schedule is added as under:—
Scheudle “A”
SIL. Type of License Fixed License Fee
No. (in Rupees) per annum
2026-27
1. (a) S-1 Rs. 3,25,000/-
(b) S-1A Rs. 1,75,000/-
(c) S-1AA Rs. 30,000/-
(d) S-1C Rs. 8,50,000/-
(e) S-1F Rs. 1,50,000/-
) S-1WT Rs. 25,000/-
(g) S-1WF Rs. 15,000/-
2. (i) S-1B Rs. 3.00 per Bls. Subject to a minimum of
Rs. 4,00,000/-.
(i) S-1D Rs. 5.00 lakh
(1) Lol for Winery Rs. 3 lakh
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Extension/Renewal of LOI :-
(i) Lol for Winery Rs.0.75 lakh

FXARIRT / —
RT5T B UG SMEhNT MY |

[Authoritative English Text Of State Taxes And Excise Department Notification No.7-1/2026-Exn-
9610 Dated 31-03-2026 As Required Under Article 348(3) Of The Constitution Of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 009, the 31st March, 2026

No. 7-1/2026-EXN-9610.— In exercise of the powers conferred by Sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Himachal Pradesh Sweets
(Manufacture) Rules, 1988 (hereinafter called the ‘said rules’) as amended from time to time, with
effect from 01-04-2026 :-

AMENDMENTS
In the said rules:-

1. A schedule is added as under:—

Scheudle “A”
Sl Type of License Fixed License Fee
No. (in Rupees) per annum
2026-27

1. (a) S-1 Rs. 3,25,000/-

(b) S-1A Rs. 1,75,000/-

(c) S-1AA Rs. 30,000/-

(d) S-1C Rs. 8,50,000/-

(e) S-1F Rs. 1,50,000/-

() S-1WT Rs. 25,000/-

(g) S-1WF Rs. 15,000/-
2. (i) S-1B Rs. 3.00 per Bls. Subject to a minimum of

Rs. 4,00,000/-.
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(ii) S-1D Rs. 5.00 lakh

(1) Lol for Winery Rs. 3 lakh

Extension/Renewal of LOI :—
)i) Lol for Winery Rs.0.75 lakh

Sd/-

Commissioner of State Taxes and Excise.

fafer favmr

fRrel—2, 16 30T, 2026

T TAOUI0NRO—S10(6)—1 / 2026—cIol.—BHS TSI & oAUTed 1 WRA & e
P AT 200 B T U AlGTdl BT YANT B gY [2ATEA Yol Jod Raffd or (Hemes)
a8, 2026 (2026 BT fETFH HA@H 2) BT &TH 12—04—2026 BT FANGT B AT & T2
T 348 B WUS (3) b A, fAEFd & S UG DI ISUH, RAMES U H UBIRIT B
% forg wfdrpd @x faam 2| ofd: SWiad fadgs &1 a¥ 2026 & AW d&=Iid 11 & w4 H
3T UIfdpa ute afed wrorua (§—Tore) fRvrae uer # gaiferd fhar e g |

ST ENT,

FATEIRT / —
(Sto fad® =)
arfaRad fafer wrelt va eifaRed afua (fafd) |

fRAre yawr e uRaftia &= (deies) sife==s, 2026

URTSA BT HH

1. gferey A |
2. YR 2 BT TN |

3. ORI 6—d DI JALATA |
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2026 BT IMfATIH F=ITH 11.

fedrae yewr Heu uRaftfa & (W) siffrs, 2026
(AR TRIUTE ARIGd §IRT ARG 12 (U, 2026 PI JATHIT)

fearae uewr geu uRafda @x Sifafm, 2005 (2005 &1 W =i 12) &1 iR
HERA B B forg s |

YRT ORI & Adsard a¥ # e oo fum a9 grr fA=ffed wu & ug
arfrfrafaa 8-

1. <o -39 AR o S AW RBEed Uee qou uRafdd eR o (Heie)
arfarfm, 2026 21

2. ORI 2 & GORA~AE Uee Jou uRafda o= i em, 2005 (1 s+ sw@a
UTEq Hol JARIH HE AT B) D ORI 2 S GUS (A) D U RAGIRIT WUS S wRIfud
e SR, erid—

“(TP) "I SR fEar IuSR” W, IMAFTH B GRT 6—F B AT I SUD
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3. R 6% P JAMRAA—TeI AR @ a1 6 & 9w foiRad sid=efud
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"6—. 3T AR fderar SUBHR——(1) 39 AMAFRM # srafde fH 919 & 8 g
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Wi SI9d R IS AR A T IR fdgar Sy, M ¥ fdb=] <1 ur=
gfal ofier | 31fers 81 8N, WRBR RT ARG & Ay A FeiRd fby o

SIEN 3R eI fbam e |
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4

(2) TUBR H A IHH I IR fIerar Hearor [ F 1 B ST |

(3) BT I SR fdEdT SUPR BT B BT IUAN RN iR fAamil & HearT g
feam s 1|

AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH VALUE ADDED TAX (AMENDMENT)
ACT, 2026

ARRANGEMENT OF SECTIONS
Sections:
1.  Short title.

2. Amendment of section 2.
3. Insertion of section 6-A.
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Act No. 11 of 2026.

THE HIMACHAL PRADESH VALUE ADDED TAX (AMENDMENT) ACT, 2026
(AS ASSENTED TO BY THE GOVERNOR ON 12TH APRIL, 2026)
AN
ACT
further to amend the Himachal Pradesh Value Added Tax Act, 2005 (Act No. 12 of 2005).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—

1. Short title—This Act may be called the Himachal Pradesh Value Added Tax
(Amendment) Act, 2026.

2. Amendment of section 2.—In section 2 of the Himachal Pradesh Value Added Tax
Act, 2005 (hereinafter referred to as the “principal Act”), after clause “P”, the following clause
shall be inserted, namely:—

“(pa) “Orphan and Widow Cess” means the cess levied under section 6-A of the Act.”.

3. Insertion of section 6-a.—After section 6 of the principal Act, the following shall be
inserted, namely:—

"6-A. Orphan and Widow Cess.—(1) Notwithstanding anything contained in this
Act, and in addition to the tax levied under section 6, there shall be levied and
collected from every dealer, a cess namely the Orphan and Widow Cess, as may be
determined by the Government by way of notification, but not exceeding rupees five
per litre on Petrol and High Speed Diesel, at the point of first sale in the State.

(2) The amount of Cess collected shall be credited to the Orphan and Widow Welfare
Fund.

(3) The amount of Orphan and Widow Cess collected shall be utilised for the welfare of
orphans and widows.".

FOREST DEPARTMENT
NOTIFICATION
Shimla-02, 10th April, 2026
No. FFE-B-C002/1/2024.—The Governor, Himachal Pradesh is pleased to order the

closure of the Himachal Pradesh Forest Ecosystem Climate Proofing Project (KfW) located at
Dharamshala, Himachal Pradesh with effect from 30th March, 2026.
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It is further ordered that the Software (development in and for the Project), NAS Website
and related assets will be transferred/handed over to the IT Wing of the H.P. Forest Department for
subsequent usage. The hand/physical assets/record will be handed over to the H.P. Forest
Department. As far as relocation of human resource and other issues are concerned necessary
action shall be taken as per the decision of the 11th meeting of the Executive Committee of the
Project.

By order,

Sd/-
(KAMLESH KUMAR PANT, 1AS),
Addl. Chief Secretary (Forest).

In the Court of Dr. Vikas Sukla, HAS, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur (H.P.)

In the matter of:

l. Vishal Kumar aged 21 years s/o Sh. Bidhi Chand, r/o Vill. Birswin, P.O. Baliah Khurd,
Tehsil Barsar, District Hamirpur (H.P.).

2. Anita Kumari aged 21 years d/o Sh. Desh Raj, r/o Vill. Tapra, P.O. Rangar, Tehsil
Sujanpur, District Hamirpur (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice for Registration of Marriage.

Vishal Kumar aged 21 years s/o Sh. Bidhi Chand, r/o Vill. Birswin, P.O. Baliah Khurd,
Tehsil Barsar, District Hamirpur (H.P.) and Anita Kumari aged 21 years d/o Sh. Desh Raj, r/o Vill.
Tapra, P.O. Rangar, Tehsil Sujanpur, District Hamirpur (H.P.) have filed an application in the court
of undersigned under Section 5 of Special Marriage Act, 1954 in which they stated that they intend
to solemnize their marriage within three months of calendar.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, can file the objections personally or in writing, before
this court on or before 27-04-2026. The objection received after 27-04-2026, will not entertained
and marriage will be registered accordingly.

Issued under my hand and seal of the court on 25-03-2026.
Seal. Sd/-

Marriage Officer-cam-SDM,
Hamirpur (H.P.).
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In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of:

1. Sh. Ricky s/o Suresh Kumar, r/o Village Dhamoa, Post Office Dhaneta, Tehsil
Nadaun, District Hamirpur (H.P.).

2. Shilpa Barki d/o Subhas, r/o Village Kuligod Belgarum Karnataka.
Versus
General Public
Subject.— Notice for Registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 23-09-2025 at Satya Narian Mandir Bharoli
Bhagour, P.O. Jhallan, Tehsil Nadaun and they are living as husband and wife since then, hence
their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 27-04-2026 at 11.00 A.M. The objection(s) after 27-04-2026 at 11.00 A.M. will
not be entertained by this office and then the marriage will be registered accordingly as per the law
prescribed.

Issued on date 10-03-2026 under my hand and seal of this office.
Seal. Sd/-

Sub Divisional Magistrate-cam-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).

In the Court of Sh. Vikas Shukla, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.)
In the matter of :

1. Parveen Kumar age 45 years s/o Sh. Hukam Chand, r/o Village Katoi, P.O. Choukath,
Tehsil Jawalamukhi, District Kangra (H.P.).

2. Sapna Kumari aged 41 years d/o Late Sh. Prakash Chand, r/o W/No.3, Doli Mohalla,
P.O. & Tehsil Sujanpur, Distt. Hamirpur (H.P.) . Applicants.

Versus

The General Public .. Respondent.

Subject.— Application for the registration of marriage under section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).
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Parveen Kumar age 45 years s/o Sh. Hukam Chand, r/o Village Katoi, P.O.
Choukath, Tehsil Jawalamukhi, District Kangra (H.P.) and Sapna Kumari aged 41 years d/o Late
Sh. Prakash Chand, r/o W/No.3, Doli Mohalla, P.O. & Tehsil Sujanpur, Distt. Hamirpur (H.P.)
have filed an application alongwith affidavits declarations in this court under section 16 of Special
Marriage Act, 1954 (Central Act) as amended by the Marriage Laws (Amendment Act 01, 49 of
2001) that they have solemnized their marriage ceremony on 27-03-2026 at Murli Manohar Mandir
Sujanpur, Tehsil Sujanpur, Distt. Hamirpur (H.P.) as per Hindu Rites and Customs and they are
living together as husband and wife since then. Hence their marriage may be registered under
Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before 27-04-2026. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on -04-2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.).

¥ STGTed SU-ATSd qUSer Wk, forar siRgR (fRovo)

BI <4l g1 i <R, a9 Sl BAls, dediel YIRS, STl 89RYR 8Tl Ui A1 3R
1, Mg STr8, S0 B8, dedld vk, 5 s9RYR (f2o%o) - yriTToT |

CRik|
3 STl BRUGEICH
favg —fdarg dofiaxor 9 aRT 8(4) faarg GohaRor SifSfgH, 1996 @& 3 TS HRA™ X |

SRIFT v & F=d H S <dl 7 &b 07—03—2026 $I e UK fbar & &
Sei Qe 28—04—1977 @I fEwg AfA—Rarell & JFAR 2 PR M1 Y3 50 gax M, T
STeIE, S0 &g, dedlel R, 57l ARR & Wer fdare fdar 2 dfh 6 o a8 9
GaId B8, dedld YRS # ol A8l 8 |l | Ui o9 §9 fa @ um uera g1 9 S
FRATT =T 2 |

31T 39 STAER gRT M SiFar & Jfud fhar orar € & g9 farg gofiexor ar fad
P Blg SOk /TARS 8 Al g8 ITATd / dhTaid- IR BIhR eI 27—04—2026 Th TaRIol
T B FHAT 2| BIIOR 7 3 & GRA H YhaRBT HRIATE! A # s SMHR AN Hriara!
P SIRAT | S9G d1g BT SoR O FHRIT | 81T |

31Tof faih 22-03—2026 BT HX BXIIER G HIER 37aTerd W STRI g3 |

e | FXATEIRT / —
IT—HUSS GUSIEBNRI,
faare gofiaxor e,

RS, fSTer gARYR (fRovo) |
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In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of :

1.  Anshul Thakur s/o Ravinder Kumar, r/o Village & Post Office Ghaloon, Tehsil
Nadaun, District Hamirpur (H.P.).

2. Vijay Laxmi d/o Naresh Kumar, r/o Village Dalashni, Post Office Sachiyani, Tehsil
Bhuntar, District Kullu (H.P.).

Versus
General Public

Subject.— Proclamation for the registration of marriage u/s 5 of Special Marriage Act, 1976.

Anshul Thakur & Vijay Laxmi have filed an application u/s 5 of Special Marriage Act,
1954 alongwith affidavits and supporting documents in the court of undersigned in which they
have stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the General Public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 30-04-2026 at 11.00 A.M. In case no objection in received by
30-04-2026 at 11.00 A.M. it will be presumed that there is no objection to the registration of the
above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 02-02-2026.
Seal. Sd/-

Sub-Divisional Magistrate-cam-Marriage Officer,
Nadaun, District Hamirpur (H.P.).

g JSTeld SU—HvSd SUSIIBN], SU—AVSe Iy, foTelm AvEl, fRAmer Uy
g o : 0/2026 TR HOT®3M : 13—03—2026 TRIG U 23—03—2026

HATHT Foi@l Uil 31 Taad i, sl wgawerst, ars o 7, Afan, e &R, faEr
Glo <o: 821 109.

M ST BRI

SeTER HeAl /9A1al / FAMER UF qrad Weia—u3 = €RT 13(3) ST Ud & UoihRoT
affefem, 1969 & d8d g fAfdr ao &R IR |
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SURIG GHEAT STAATAT § AATHT Sor@l gl o o 1, Farl wgawerst, ars o
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Office of the Sub-Divisional Magistrate, Arki, District Solan (H.P.)

Case No. Date of Institution Date of Decision
13/2026 27-03-2026 26-04-2026
Sh. Prakash Singh s/o Sh. Garditu Ram, r/o Village & P.O. Manjyat, Tehsil Arki, Distt.
Solan (H.P.) .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of death event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation:

Sh. Prakash Singh s/o Sh. Garditu Ram, r/o Village & P.O. Manjyat, Tehsil Arki, Distt.
Solan (H.P.) has filed a case under section 13(3) of the Birth & Death Registration Act, 1969
alongwith affidavits and other documents stating therein that his Servant Late Sh. Sheru s/o Sh.
Sandoria was expired on 31-03-2013 at Village Manjyat, P.O. Manjyat, Tehsil Arki, Distt. Solan
(H.P.) but his death has not been entered in the records of Gram Panchayat Deora, Tehsil Arki,
District Solan (H.P.) as per the Non-availability Certificate No. 10 issued by the Registrar, Birth
and Death Registration, G.P. Deora, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed death in respect of Late Sh. Sheru, may submit
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their objections in writing to this office on or before 26-04-2026 at 10.00 A.M., failing which no
objection will be entertained afterwards.

Given under my hand and seal of this office on this 27th day of March, 2026.

Seal. Sd/-
(NISHANT TOMAR), H.A.S.,

Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

CORRECTION OF NAME

I, Vikram Ashwarya Bharat s/o Sh. Prabhu Lal, Village Mashnoo, P.O. Mashnoo, Tehsil
Rampur Bushahr, Distt. Shimla (H.P.) declare that my daughter’s name is wrongly mentioned as
Varnikaa Bharat in Aadhar Card, her correct name is Varnika Bharat as per the record of my
daughter’s Birth Certificate and other relevant documents.

VIKRAM ASHWARYA BHARAT

s/o Sh. Prabhu Lal,

Village Mashnoo, P.O. Mashnoo,

Tehsil Rampur Bushahr, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Ankush Thakur s/o Sh. Jagdish Thakur, r/o Barmu, P.O. A.G. Shimla-3, Tehsil & Distt.
Shimla (H.P.) declare that in my daughter’s Aadhar Card No. 5575 5627 2997 her name is entered
as “Baby of Kanika Verma” instead of Devanya Thakur. Whereas in other government documents
my daughter’s name is entered as Devanya Thakur. My daughter’s correct name is Devanya
Thakur. This should be corrected. All concerned please may be note.

ANKUSH THAKUR

s/o Sh. Jagdish Thakur,

r/o Barmu, P.O. A.G. Shimla-3,
Tehsil & Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Salim Mohammad s/o Sh. Kharetti Khan, r/o Village Khari, Ogli, Tehsil Nahan, Distt.
Sirmaur (H.P.) declare that my daughter’s name in her Aadhar Card 7414 9814 7299 is recorded as
“Baby of Gulshan Begam”. I have now given her name as Saniya, which needs to be updated in the
Aadhar Card. Therefore, she should henceforth be known by the name of Saniya only. All
concerned please note.

SALIM MOHAMMAD

s/o Sh. Kharetti Khan,

r/o Village Khari, Ogli,

Tehsil Nahan, Distt. Sirmaur (H.P.).
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CORRECTION OF NAME

I, Kiran Devi w/o Sh. Satinder, r/o Village Katwari Baghrat, P.O. Kansar, Tehsil Dadahu,
Katwari Baghrat (170), Sirmaur (H.P.) Aadhar Card No. 5115 0170 1690 declare that my
daughter’s name is correctly recorded as Bhawna Tomar in all her other documents. However, in
her Aadhar Card No. 9213 1635 8301, her name has been incorrectly recorded as Bhavana Tomar,
which is required to be corrected in her Aadhar Card. All concerned please may note.

KIRAN DEVI

w/o Sh. Satinder,

r/o Village Katwari Baghrat, P.O. Kansar,

Tehsil Dadahu, Katwari Baghrat (170), Sirmaur (H.P.).

CHANGE OF NAME

I, Manoj Kumar s/o Shri Parveen Kumar, r/o Vill. Banmangoh, P.O. Paunta, Tehsil
Sarkaghat, Distt. Mandi (H.P.) declare that I have changed my minor daughter’s name from
Aaradhya Rao to Riddhi Rao. She shall be known as Riddhi Rao for all purposes in future. All
concerned please note.

MANOJ KUMAR

s/o Shri Parveen Kumar,

r/o Vill. Banmangoh, P.O. Paunta,
Tehsil Sarkaghat, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Akshay s/o Shri Puran Singh, r/o Vill. Chakli Mundar, P.O. Thakur Dwara, Tehsil
Pachhad, Distt. Sirmaur (H.P.) declare that the actual spelling of my son’s name is Aryan duly
recorded in his educational records etc. but in his Aadhar Card bearing No. 5228 8307 2819 there is
shown as Aaryan. [ want to change his name Aaryan to Aryan. Please note it.

AKSHAY

s/o Shri Puran Singh,

r/o0 Vill. Chakli Mundar, P.O. Thakur Dwara,
Tehsil Pachhad, Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Gulabi w/o Sh. Balak Ram, r/o House No. 182, Ward No.-3, Banjer, P.O. Bajaura, Tehsil
Bhunter, Distt. Kullu (H.P.) declare that in my Aadhar Card my name is wrongly entered as Vidya
Devi. My actual and correct name is Gulabi. All concerned please note.

GULABI

w/o Sh. Balak Ram,

r/o House No. 182, Ward No.-3, Banjer,

P.O. Bajaura, Tehsil Bhunter, Distt. Kullu (H.P.).
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CORRECTION OF NAME

I, Sumit Kumar s/o Sh. Prakash Chand, r/o Village Bhadrol Buhla, P.O. Bhadrol, Tehsil
Dheera, Distt. Kangra (H.P.)-176 101 declare that in my Class X & XII School Certificates my
mother’s name is wrongly recorded as Meeran Devi. Her correct name is Meera Devi as per
Aadhar. Both names belong to the same person. Henceforth, she shall be known as Meera Devi.

SUMIT KUMAR

s/0 Sh. Prakash Chand,

r/o Village Bhadrol Buhla, P.O. Bhadrol,

Tehsil Dheera, Distt. Kangra (H.P.)-176 101.

CORRECTION OF NAME

I, Priti Kapoor w/o Sh. Sunil, r/o 171/3, Palace Colony, Mandi (T), P.O. Mandi, District
Mandi (H.P.) declare that my correct name is Priti Kapoor and wrongly recorded in my Aadhar
Card No. 5711 1433 0870 as Priti Malhotra. All concerned please note.

PRITI KAPOOR
w/o Sh. Sunil,

r/o 171/3, Palace Colony, Mandi (T),
P.O. Mandi, District Mandi (H.P.).

CORRECTION OF NAME

I, Kumari Binta w/o Sh. Subhash Chand, r/o Village Behi Bag, P.O. Koti (Prahnuien),

Tehsil & District Chamba (H.P.) declare that I want to correct my name as Kumari Binta instead of
Binta Devi in my Aadhar Card No. 5295 1296 0774. All concerned please note.

KUMARI BINTA

w/o Sh. Subhash Chand,

r/o Village Behi Bag, P.O. Koti (Prahnuien),
Tehsil & District Chamba (H.P.).

CORRECTION OF NAME

I, Akhil Kumar Sood aged 58 years s/o Sh. Kishore Chand Sood, r/o Ward No. 3, V.P.O. &
Tehsil Jawalamukhi, District Kangra (H.P.) declare that in my all documents my name has been
written as Akhil Kumar Sood. But in my passport my name is written as Akhil Kumar. That both
names mentioned above are of the one and the same person. All concerned please note.

AKHIL KUMAR SOOD
s/o0 Sh. Kishore Chand Sood,

r/o Ward No. 3, V.P.O. & Tehsil Jawalamukhi,
District Kangra (H.P.).
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CORRECTION OF NAME

I, Megh Singh s/o Sh. Sant Singh, r/o V.P.O. Barsu, Tehsil Balh, Badsu (205), District
Mandi (H.P.) declare that in Aadhar Card of my minor son having number 8193 9853 5158, his
name is wrongly entered as [akshay s/o Sh. Megh Singh. Whereas, his correct name is Lakshay. All
concerned note it.

MEGH SINGH

s/o Sh. Sant Singh,

r/o V.P.O. Barsu,Tehsil Balh, Badsu (205),
District Mandi (H.P.).

CHANGE OF NAME

I, Manoj Chauhan s/o Sh. Har Dayal, r/o Village Mandhaik, P.O. Prounthi, Tehsil Jubbal,
District Shimla (H.P.)-171 205 declare that I have changed my minor daughter's name from "Baby
of Anjana" to Adhira Chauhan. All concerned please may note.

MANOJ CHAUHAN

s/o Sh. Har Dayal,

r/o Village Mandhaik, P.O. Prounthi,

Tehsil Jubbal, District Shimla (H.P.)-171 205.

CORRECTION OF NAME

I, Rukmani w/o Sh. Utam Singh, r/o Maya Dhar, P.O. Thunag, Tehsil Thunag, Thunag
(478), District Mandi (H.P.) declare that my correct name is Rukmani and wrongly recorded in my
Aadhar Card No. 8179 9876 9179 as Mani Devi. All concerned please note.

RUKMANI

w/o Sh. Utam Singh,

r/o Maya Dhar, P.O. Thunag, Tehsil Thunag,
Thunag (478), District Mandi (H.P.).

CORRECTION OF NAME

I, Pyar Singh s/o Sh. Maghu, r/o Village Kau, P.O. Panjain, Tehsil Balichowki, District
Mandi (H.P.) declare to correct my daughter's name as Bharti Devi instead of Bhima Bharti in her
Aadhar Card.

PYAR SINGH

s/o Sh. Maghu,

r/0 Village Kau, P.O. Panjain,

Tehsil Balichowki, District Mandi (H.P.).
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CHANGE OF NAME

I, Anvi d/o Sh. Balbir Singh, r/o Village Patsari, P.O. Hatkoti, Tehsil Jubbal, District Shimla
(H.P.) declare that I have changed my name from Anu Lata to Anvi. All concerned please may
note.

ANVI

d/o Sh. Balbir Singh,

r/o Village Patsari, P.O. Hatkoti,
Tehsil Jubbal, District Shimla (H.P.).

CHANGE OF NAME

I, Sunil Kumar s/o Sh. Ravinder Singh, r/o V.P.O. Meeru, Tehsil Nichar, Meeru Khas
(104/1), District Kinnaur (H.P.)-172 104 declare that I have changed my minor son's name from
Jigyansh to Jigyansh Dhamess for all purposes in future. All concerned please may note.

SUNIL KUMAR

s/o Sh. Ravinder Singh,

r/o V.P.O. Meeru, Tehsil Nichar, Meeru Khas (104/1),
District Kinnaur (H.P.)-172 104.

CORRECTION OF NAME

I, Mathra Devi w/o Late Sh. Suraj Mani, r/o Village Kabdhina, P.O. Kot Khamradha, Tehsil
Aut, District Mandi (H.P.) declare to correct my name as Mathra Devi in place of Matharu in my
Aadhar Card and PAN Card.

MATHRA DEVI

w/o Late Sh. Suraj Mani,

r/o Village Kabdhina, P.O. Kot Khamradha,
Tehsil Aut, District Mandi (H.P.).

CHANGE OF NAME

I, Anil Kumar 44 yrs. s/o Sh. Kashmir Chand, r/o Ward No. 1, Lohna, Tehsil Palampur,
District Kangra (H.P.) declare that I have changed my daughter's name from Arshita to Arshita
Bhanghalia. All concerned please note.

ANIL KUMAR

s/o Sh. Kashmir Chand,

r/o Ward No. 1, Lohna, Tehsil Palampur,
District Kangra (H.P.).
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CHANGE OF NAME

I, Jeet Singh s/o Sh. Rajeev Kumar, r/o VTC Kanger Ghund, P.O. Banethi, Sub-District
Nahan (H.P.) declare that I have changed my son's name from "Baby of Meena Devi" (Old Name)
to Daksh Thakur (New Name). All concerned please note.

JEET SINGH
s/o Sh. Rajeev Kumar,

r/o VTC Kanger Ghund, P.O. Banethi,
Sub-District Nahan (H.P.).

CHANGE OF NAME

I, Priyanshi d/o Sh. Triveni Parshad, r/o Village Tikari Chandraini, P.O. Parwanoo, Tehsil
Kasauli, District Solan (H.P.)-173 220 declare that I have changed my name from Priyanshi to

Priyanshi Dubey. All concerned please note for future.
PRIYANSHI
d/o Sh. Triveni Parshad,
r/o Village Tikari Chandraini,
P.O. Parwanoo, Tehsil Kasauli,
District Solan (H.P.)-173 220.

CORRECTION OF NAME

I, Gedo w/o Sh. Min Singh, r/o Village Chulriya, Dhar Taran, Tehsil Dadahu, District
Sirmaur (H.P.) declare that my correct and actual name as per my documents is Gedo. However,
my name is incorrectly shown as Gyado Devi in my Aadhar Card No. 6720 7977 3876, this is
wrong and should be corrected as Gedo in my Aadhar Card. All concerned please may note.

GEDO

w/o Sh. Min Singh,

r/o Village Chulriya, Dhar Taran,

Tehsil Dadahu, District Sirmaur (H.P.).

CHANGE OF NAME

I, Pushap Raj s/o Sh. Karam Dass, Vill. Pukhar, P.O. Kot Moras, Tehsil Sadar, Distt.
Mandi, Kot (305) Himachal Pradesh-175 001 declare that I want to change my minor son's name
from Laxya to Lakshy in Aadhar No. 9337 5077 4751. All concerned please note.

PUSHAP RAJ

s/o Sh. Karam Dass,

Vill. Pukhar, P.O. Kot Moras,

Tehsil Sadar, Distt. Mandi, Kot (305),
Himachal Pradesh-175 001.



IoTu=, farae Uewr, 18 3Mel, 2026 /28 o, 1948 991
CHANGE OF NAME

I, Ranjit Singh s/o Sh. Kartar Singh, r/o Vill. Ghalora, P.O. Lower Ghallour, Tehsil
Jawalamukhi, Distt. Kangra (H.P.) declare that I have change my minor son's name from Nitik
Kaushal to Naitik for all purposes in future. All concerned please note.

RANIJIT SINGH

s/o Sh. Kartar Singh,

r/o Vill. Ghalora, P.O. Lower Ghallour,
Tehsil Jawalamukhi, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Balvir Singh s/o Sh. Jhatu Ram, r/o Vill. Halyana, P.O. Shamathla, Sub-Tehsil Kotgarh,
Distt. Shimla (H.P.) declare that my name is mistakenly listed as Balbir Singh on my Aadhar Card.
However the Panchayat records list it as Balvir Singh. Please correct my name.

BALVIR SINGH

s/o Sh. Jhatu Ram,

r/o Vill. Halyana, P.O. Shamathla,
Sub-Tehsil Kotgarh, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Laxmi aged about 26 years w/o Sh. Rahul Singh, r/o Madhu Niwas, Geeta Mandir,
Tutikandi, Chaura Maidan, Shimla Urban(T), Ambedkar Chowk, Shimla (H.P.)-171 004 declare
that I have changed my minor daughter's name from Nena (old name) to Naina (new name). All
concerned please note.

LAXMI

w/o Sh. Rahul Singh,

r/o Madhu Niwas, Geeta Mandir, Tutikand;i,
Chaura Maidan, Shimla Urban(T),
Ambedkar Chowk, Shimla (H.P.)-171 004.

CHANGE OF NAME

I, Kunzang Lamo alias Raj Kumari w/o Sh. Avinash Thakur, r/o Vill. Karla, P.O. Spillo,
Tehsil Pooh, Distt. Kinnaur (H.P.) declare that Kunzang Lamo and Raj Kumari are the names of
one and the same person. This is to address inconsistencies in my documents and in future known
me as Kunzang Lamo alias Raj Kumari. Concerned please may note.

KUNZANG LAMO ALIAS RAJ KUAMRI
w/o Sh. Avinash Thakur,

r/o Vill. Karla, P.O. Spillo,

Tehsil Pooh, Distt. Kinnaur (H.P.).
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CHANGE OF NAME

I, Perveen Kumari w/o Sh. Kushal Singh, r/o Vill. Jihar, P.O. Patlander, Tehsil Sujanpur,
Distt. Hamirpur (H.P.) declare that I have changed my name from Parveen Kumari to Perveen
Kumari. I shall be known as Perveen Kumari for all purposes in future. All concerned please note.

PERVEEN KUMARI

w/o Sh. Kushal Singh,

r/o Vill. Jihar, P.O. Patlander,

Tehsil Sujanpur, Distt. Hamirpur (H.P.).
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